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LOK SABHA DEBATES

LOK SABHA

Wednesday, July 20, 1977/Asadha 29,
1899 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR, DEPUTY-SPEAKER in the Chair]
MEMBER SWORN

SHRIMATI PARVAT] DEVI
(Ladakh)

———

DRAL ANSWERS TO QUESTIONS

Radip Navigational Aid by BEL

+

*545. DR. HENRY AUSTIN:

SHRI K. LAKKAFPA:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Bharat Electronics
Limited has developed a radio navi-
gational aid;

(b) it so, the main details thereof;

{c) how far it will be useful for
the country; and

(d) the tota] expenditure involved?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir,
1885 L8~-1,

2

(b) and (c). Bharat Electronics
Limited have developed two types of
Radio Navigational Aids for ground
installation, one 0f which is sponsored
by the Electronice Commission. These
aids will help the pilot of an aircratt
in flight to determine the bearing of
the aircraft. The indigenous develop-
ment and production of this equip~
ment, hitherto imported, will help in
promoting self-reliance and conserving
foreign exchange.

(d) Rs, 23.50 lakhs.

DR. HENRY AUSTIN; While prais-
ing the engineers of the Bharat Elec-
tronics Limited one of the major public
sector undertakings in our country—
and the experts of the Electronic
Commission for their break-through
in the indigenous development of sop-
hisgticated radio navigatonal aids sys-
iem, may I know whether the Govern-
ment are making arrangements to pro-
duce them so that they may be sup-
plied for installation at our air-ports?
The Civil Aviation Department has
been saying that these navigational
aids are very basic and very important
for safe journey by air, Now, our
electronic engineers have discovered
this highly sophisticated navigational
aid system. Will the Indian Air Force
be equipped with these aids?

SHRI JAGJIVAN RAM: Yes, it has
been a major break-through and the
Directorate general of Civil Aviation
have evaluated it and it has been
found satisfactory. Now, it will
be produced to meet the require-
ments of both the Civil Aviation a#
well as of the Air Force.
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DR, HENRY AUSTIN: It is reported
th 1t the antenna which is also a very
imporiant component of this system,
hag 1o be imported in order that these

new devices are fitted in our Air Force-

and Airlineg planes. Are Government
plan: .ng to manufacture this im-
portant antenna system? In view of
the opinion expressed by the experts
of the Electronics Commission about
the new discoverieg which are as
modern and sophisticated as the one
that i{s available elsewhere outside
the country, Are you planning to manu-
facture this antenna system and also
export them to other countries.

SHRI JAGJIVAN RAM: Yes, Sir,
the Electronics Commission is encourag-
ing such research and a few projects
have been undertaken in order to do
research of this kind to manufacture
equipments required by the aircraft to
establish contact with the ground. The
Rlectronics Commission is helping BEL
with grants as well as giving them
some loans, for carrying on research in
those projects.

SHRI K, LAKKAPPA: I congratu-
late the dedicated engineers who have
devised this navigational aid. Earlier
such gophisticated aids which our Army
needed were imported. Have the Gov-
ernment made any estimate of the cost
of manufacturing this in this country?
If it could be exported would it be
possible to get some foreign exchange?
Is export promotion possible? Have any
attempts been made in this direction
because it is needed in every airpori?

SHRI JAGJIVAN RAM: In the flrst
place, it will replace imported equip-
ment and thereby we will be saving
foreign exchange, As I gtated in my
main reply, it will give us self-reliance.
The question of exports will be ex-
amined after we have met our whole
requirement. Primarily it is a measure
of import substitution ang export will
be taken care of later on. There is
no doubt that our engineers and sclen-
tists have done a commendable work
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in this matter; they are doing commen-
dable work in other directions also.

SHRI N. SREEKANTAN NAIR: May
1 know whether a completely finished
unit was set up and exhjbited in the
Hyderabad unit of HAL, the elec-
tronics division but it was not bought
by the Indian Airlines or the Defence
department or Air India because they
thought the prices too high? It was tt..
tragic crash of the plane which depriv-
ed the country of some of our great
leaders like Mohan Kumaramangalam
which woke them up. If so, will the
government at least buy that machine
for Bombay airport and then try to
equip up other airports with it?

SHRI JAGJIVAN RAM; 1 do not
have exact information; I cannot say
whether it was first developeg at Hy-
derabad and whether it was too costly.
But as I have already stated, this has
Been developed and the DGCA has seen
it and hv trial it has been found to be
satisfactory. Now it will pe introdue-
ed in civil aviation as well as in the
Air Force.

“t sirrerone’, sAea | avin deer faer
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THE PRIME MINISTER (SHRI
MORARJI DESAI): Sir, it is better
that I reply to it as the talk was
with me. It is no use a third per-
son replying to it, In the beginning he
started with 1946-47. He said he had

' met Mahatma Gandhi and that Mahs-

tma Gandhi had assured him that
India will not invade Nagaland. I do
not know what he meant by that. He
also gaid that Gandhi accepted that
Nagag are not Indians, This is what be
said. So, you must enquire from that
time onwards as to what was dane, I
said all this iy tutfle.
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SHR] N. SREEKANTAN NAIR: En-
quire from Mahatma Gandhi?

SHR] MORARJI DESAI; You must
enquure about everything that has been
done after that. I said all that hag no
meaning now. Nagaland is a part of
India and it is going to be a part of
YHa, It is a State and it will be like
any other State. In this there can be no
change. If Gandhiji had told Nagas that
you ore not Indians—well, I do not
krow, I do not believe il—even if he
had said, I cannot agree with it and I
am not going to follow that, Ihave also
told him that it 1s not right that he
should carry on this kind of an in-
trangigence. This is what harms the
Nagas generally. Nagas are with
India, all of them, as they are show-
mng by their conduct. But his Con-
tinuance of attacks carried on in
hostility like this are harming them.
“All these are required to be stopped.
If you now accept India as your land
and the Constitution and the present
state of affairs and whatever agree.
ments, that have been arrived at dur-
ing the negotiations that had taken
place and the conclusions that were
drawn up, you are welcome to come
back. All other people who are out
side should also come back, Nothing
will be done against them, Everything
will be forgiven, forgotten. If you want,
you can be the Chiet Minister of Naga-
land, if the people want you. Therefore,
that is how you should look at it.” He
went on saying ‘vou should do this
and yoy should do that’, And then he
said ‘vou want to exterminate the
Nagas. But if the rebels went to harrass
I do not want to exterminate the
Nagag. But if the rebels want to harrass
the Nagas, I shall certainly extermina-
te the rebels, Let me tell you this
very frankly. I am not going to make
, any compromise in this matter, What-
ever propaganda you want to make
you can make.” Ang then he said ‘I
am not talking of this, I am not talk-
ing of that’, But he would not agree
that he is a citizen of India. When I
said this firmly, he went away. He
Wag accompanied by his son, daughter

ASADHA 29, 1899 (SAKA)
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and one other person, He said ‘Would
you gee them?. I said ‘certainly, let
them come’. I saw them. Then he went
away, He did not see the two people
who hadq gone to Nagaland until that
time. I do not know whether he met
them afterwards. Then, a statement
was issued by one of the Britishers, a
man called Young reporting this story
about him and his talking to me, Then
he said he is going to intensify the
movement. ‘That is all that I have
learnt about his reactions. He did not
say anything else to me in reaction. He
hus circulated a taperecorded conversa-
tion, I fing that he must have carried
a taperecorder with him. I did not
know that. I do not bother about it
because I had nothing secret to talk to
him, If he tape-recorded it, 1 could
have no objection. But I find there
is a little garbled version in that
tape-recorded 'conversation, 'because
! have receivej a copy which is
circulating in Nagaland, He removed
some words here and put in one or
two words there, which gives 5 sli-
ghtly different interpretation. I amt
not bothered about it either, My mind
is very clear that we should treat the
Nagas very properly, with respect,
consideration and equality ang the
State is supported by the Centre very
liberally. All that will continue. But
if the rebels try to indulge in any
tricks now, they will not be tolerated
and they will meet their fate wvery
properly. That is all I can say.

«ft ware fog Whgrn - AT ga
W oug g F oW o ¥ owm
™ o W s A oW 8%
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SHRI C. K. CHANDRAPPAN:
May I know whether his attention
has been drawn to the press report
recently in our press that Mr, Phizo
had given a call to the underground
Nagas to continue their activities and
he hag also stated thay he has got
some support from some foreign gov-
ernment? If so, may I know whether
the government haq investigated it
and whether any step has been taken
in that regard?

SHRI MORARJI DESAI: What
further investigation is required to be
made? I have seen his statement. No
further investigation is necessary. But
as long as no movement is launched
by them from that side and as long
@s it is only a wordy warfare, I do
not want to enter into a wordy war-
fare. If they translate it into action,
then we will certainly see that the
actions are countred very properly
and thoroughly.
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DR. HENRY AUSTIN: Sir, in view of
the hon. Prime Minister’s statement
that Nagaland is part of India and the
‘hue is not negotiable, will the hon.
Prime Minister take steps to streng-
then the forces of patriot:sm, those
segments of Nagas who have in un.
amuiguoug terms declared their loyalty
to the country and are trying to bring
the entire Nagas into the mainstream
of our national life? What I mean is
that people who are closely associated
with Mr. Phizo and his way of think-
ing are new not only active. but they
are having a free hand in Nagaland.
I do not want to make it a political
issue. In view of this, I want to know
‘whether there could be some concensus
transcending political or other petty
considerations to treat this oroblem as
a national problem. I have visiled that
region recently and there has been a
recrudescence of insurgent activity not
only in Nagaland. but in Mizoram and
other places also. So it is better that
we take the problem seriously hecause
the bhorder areas is very sensitive.

SHRI MORARJI DESAI: Mizoram
‘has no connection with Nagaland or
with the Nagas as such. Therefore, 1
do not know why that is being mixed
up. Of course, they may have taken a
queue from them, I can understand
that. But then we are also dealing with
them in the best possible manner.

As regards the bulk of the Naga
people or most of them, there is no
doubt that they are with India and
we are supporting them. I am trying
to save them from harassment. All
steps will be taken to do that. As
regards those who were assoclates of
‘Mr. Phizo before, but who now do not
want to do so, I am prepared to take
their word and see that they help us
in thig process. If they do not mean
business, then they will also be dealt
with properly. Then one need not be
afraid of it

.
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Si{RI TARUN GOGOI: May 1
know from the hon. Minister whether
the Shillong Accord that took place bet.
ween the Government of India and
underground Nagas for arriving at @
settlement had been approved by the
followers of Mr. Phizo and if s0, whet-
her the overall situation of law and
order has improved or deteriorated
since this Shillong accord?

SHRI MORARJI DESAI: This was
not approved by Mr. Phizo at all. He
had noi said that at all. But several
pcople who were with him are parties
to it and they have agreed with it. And
as long as they accept it, I certainly
accept it,

SHRI TARUN GOGOI: My second
point is whether the overall situation
of law and order has been improving
or deteriorating.

MR. DEPUTY SPEAKER: He wants
to know whether....

SHRI MORARJI DESAI: I cannot be
a party to a breach of peace.

oft wudm ;. Sy AT, W
are w dud 3T fin ARy oo ¥ el
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SHRI M. N. GOVINDAN NAIR: If
Mr. Phizo has not approved of the
Shillong Agreement, what is new in the
present statement of that gentleman?

He wanted to see the Prime Minister
in order to resolve the difficulties bet-
ween the two people. There is no
question of his approving the Shillong
Agreement,

SHR] SHYAMNANDAN MISHRA:
Some time back, it was reported that
there was some change in the attitude
of Mr. Phizo, and that he was pre-
pared to come back to India. What

JULY 20, 1977
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has been the reason recently for ano-
ther change in his attitude? Could the
Government of India enlighten us on
this? Secondly, when there was a talk
between the Prime Minister and Mr.
Phizo in London, did the Prime Minis-
ter also refer to the forelgn assistance
that they were seeking or getting? And
if he did what was the reply of Mr.
Phizo with regard to it; and finag¥’, -
has there been any change so far as
the training of Nagas in China is con-
cerned, after the improvement in our
relations with China? These are the
three aspects of the matter on which
we would like to know more.

SHRI MORARJI DESAI: The re-
ported change in Mr. Phizo was wrongly
reporied. That is all that I can say.
There was no change in him; and I
don’t think there will be any change
in him. He will understand things only
when he sees that there is no support
for him generally; then alone he will
come round. That is my estimate. I
think that is going to happen soon.
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SHRI A. C. GEORGE: We all speak
with sypathy for the jawans, but in
practice what we find is that the
moment they r-tire, they go into obli-
vion and all of us forget them. These
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ex-gervicemen, or veterans as they are
known in foreign countries, are num-
erically the strongest disciplined force
available for any national activity.
There are even cases where they retire
at the age of 32-20412. I am  sure
Babuji will understand me. When we
declare them too old to work and ask
them to retire, they are actually too
young to retire. So, apart from pension,
it is high time that we took a com-
prehensive Jook at what is to be done
about this numerically strongest force
in this country.

‘There are nearly 20 million ex-ser-
vicemen in this country and wvro ratn,
Punjab, Haryana, U.P. and Kerala have
got the highest number of ex-service-
men. In Kerala there are more than 2.5
lakhs. So, instead of thinking too much
about pension, which is of course im-
portant, their discipline, their train-
ing and help must be properly utilised.
So, may I know from the hon. Minis-
tar whether the Government thinks in
terms of a comprehensive plan for
the gainful employment of these ex-
servicemen. and whether ther  will
publish a white Paper as to how best
these ex-servicemen can be utilised in
the matter of land allotment, gainful
employmeni and various activities
where their skill and discipline can be
made best use of by the country?

SHRI JAGJIVAN RAM: The hon.
Member has put a very eloquent ques-
tion, but I have admitted that it is a
very difficult and complicated problem.
Nearly 50,000 soldiers are demobilised
every year and laoking at the employ-
ment situation in the country as a
whole, the problem of unemployment
that the country is facing, it is not a
very easy task to absorb all of them
in gainful employment. Though we
have made certain reservations in Gov-
ernment service, especially in Class
II1 and Class IV, and also in the pub-
lic and private sectors, it has not been
possible to absorb all of them. because
if you do it here, you will be accen-
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tuating unemployment, educated and
uneducated both, in the non-army
sector.

Perhaps the hon. Member could not
follow what I said earlier as I was
answering in Hindi. I think his anxiety
would have been met to some extent
if he had followed it. As I have ex-
plained, the qualification required for
posts of officers in many cases in both
the Government and the private sector
1s graduation, and most of our officers
are not graduates. So, we have a scheme
of giving them specialised training in
management and other things, so that
they can become more employable in
the private or public sector.

So far as jawans are concerned, we
have reached the stage where, except
in one or two States, we cannot think
of allotting land to them. Therefore,
we have to find avenues for more and
more self.employment. Therefore, we
have introduced a scheme that six
months before they are to be demobilis-
ed we give them training in some art
or creft so that after demobilisation,
if 1t is not possible to find employment,
they can start some industry, or some
enter-prise for self employment.

I may assure the hon. Memher that
nobody retires at the age of 32 since
the period of colour service has now
been raised to 15 years.
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SHRI N. SREEKANTAN NAIR: In
view of the fact that the period of
gervice of the Army personnel bright
from a Jawan to a colonel is much less
than the period of service in the civil
slde and in view of the fact that it is
necessary to preserve the ability of the
forces to defend our country, will the
Defence Minister consider some scheme
of extending the period of retaining
them as reserves and include that
period alsa 1nto their service so that
they can get normal pension which a
civil servants gets?

SHRI JAGJIVAN RAM: In view of
the fact that the soldier or officers re-
tire earlier than what they do in the
civil side, weightage is given in cal-
culating their pension as compared to
civil side. ‘The amount of pension
that is given in defence forces is
comparable to the civil side. It is not
less.

We had a scheme of Reservists but
that has not been found popular. There-
fore, we have done away with it.

SHRI GANGA SINGH: Sometimes
it happens that the military per-

s
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sonnel retire at an early age. I cite
my own example. I retired before the
age of 21. Whether the Government
will think of relaxing the age limit in
Al] India Services like IAS, IPS for
such persons?

SHRI JAGJIVAN RAM: That has
already been done.

SHRI G. §. REDDI: At some places
the soldires were allotted lands but at
lower levels they are finding it diffi-
cult to take occupation of those lands.
Will the Government help them in this
regard?

SHRI JAGJIVAN RAM: I shalt
bring it to the notice of the State Gov-
ernment.

Demang of Bonys by Employees of
HM.T, Watch Factory Bangalore

*554, SHRI D. B. CHANDRE
GOWDA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Employees of the HMT
Watch Factory, Bangalore have ap+
pealed to the Central Government to
meet the workers demand for more
than 20 per cent bonus and pay the
arrears of the bonus for the year
1975-176;

(b) whether the Union of the wor-
kers have also urged the Centre to
direct the factory management to
start negotiations with workers on
the annual bonug based on produc-
tivity; and

(c) it so, the reaction of Cenfral
Government thereon?

THE MINISTER OF INDUSTRY
(SHR! GEORGE FERNANDES): (a)
and (b). Yes, Sir.

(c) As a result of the operation of
the Payment of Bonus Act as amended
in 1876, the payment of annual bonus.
linked with productivity is subject to
a ceiling of 20 per cent of the wages
of the employees. Accordingly the
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employeea of HMT Watch Factory,
Bangalore have been pald the maxi-
mum statutory bonus and no arrears
are outstanding.

SHRI D. B. CHANDRE GOWDA: As
no arrears are outstanding, I would
«<ongratulate the concerned manage-
ment for that and I have no further
supplementaries fo ask.

SHRI N. SREEKANTAN NAIR: The
workers of the HMT watch factory
have been all along complaining that
had there not been the 20 per cent limit,
they ought to have got much more as
their production was high. Now that
20 per cent limit has been laid down,
1 want to know from the hon, Minis-
ter whether he wili try to bring in any
other system of bonus, like incentive
bonus or production bonus or someth-
ing like that so that additional eilorts
0f the workers would be properly re-
munerated.

SHRI GEORGE FERNANDES: At
‘the moment we are governed by the
payment of Bonus Act as amended in
10876.

SHRI VAYALAR RAVI: My ques-
‘tion is very simple and, I hope the hon.
Minister will reply to that. As he
assured me and other Members from
Kerala and also the Labour Minister
of Kerala, I want to know whether he
will see to it that the strike in the HMT
lactory at Kalamasseri is settled as
early as possible.

SHRI GEORGE FERNANDES: It
does not arise out of this. Nevertheless.
1 may assure the hon. Member and tell
him that I am in touch with the
Kerala Government in connection with
the trouble in the Kalamasseri watch
factory.

Extension of T.V. Facilitles t0 cover
New Towns

*585. SHRI S. R. DAMANI: Will the
Minigter of INFORMATION AND
BROADCASTING be pleased to state:
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(a) whether under the programme
of extension of T.V. facilities, any
criterina is laid down to cover the
new towns;

(b) i so, the main features there-
of;

(c¢) whether any schemes have been
drawn up to cover big cities like
Sholapur with population of over four
lakhs; and

(d) if so. the main features there-
of and the time by which they are
proposed to be imviemented?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). The objective
is to provide widest possible coverage
of the country subject 1o technical
feasibility and availability of required
financial resources.

(c) and (d). The projects being im-
plemented during the Fifth Plan period
are a Relay Cenire each at Mussoorie
and Kanpur, six terrestrial transmit-
ters under the SITE on-going sheme at
Jaipur, Raipur, Gulbarga, Hyderabad,
Sambalpur and Muzaffarpur, and a TV
complex at Juilundur. The tiransmit~
ters at Jaipur and Raipur were com-
missioned on  1-3-1977 and 10-5-1977
respectively. The Relay Centre at
Mussoorie is  scheduled to be com-
missioned on 12-8-1977. The remain-
ing four terrestrial transmitters are
likely to be commissioned before the
end of \he year 1977. The Relay Cen-
ire at Kanpur and the TV complex at
Jullundur are expecled to be commis-
sioned fore the end of the Fifth Plan.

SHRI 8. R. DAMANI: The hou
Minister hag said that the extension
of T.V. facilities to more and more
areag is subject to the avatilability of
financial resources with the Depart-
ment. May I know wnat is the amount
that has been earmarked for giving
more facilities 1n the matter of setting
up TV centres it vurious places and
whether any scheme has Leen drawn
for setting up TV centres in Lig cities
and also radio stations in smaller
towns?



27 Oral Answers

SHRI L. K. ADVANI: So far as the
Fifth Plan period is concerned, apart
from the SITE on-going schemes to
which I have already referred, no
other scheme is contemplated. Even
some of the schemes that had been
contemplated earlier, namely, having
TV centres at Kasauli, Midnapore
and Asansol, because of the advice
of the Planning Commission, had to
be deferred to the sixth Plan,

SHRI 8. R. DAMANI: The names
of cities which the hon. Minister has
given are very few. A large number
of areas remain without the facilities
of TV and radio stations. 1 want to
draw the specia} attention of the hon.
Minister to the fact that there are
many places having TV centres where
there is no service available for T.V.
repairs.

And therefore, many times, we
have found that the T.V. set is getting
out of order and there are not proper
facilities for repairs. What arrange-
ment you are going to make to see
that, at least where T.V. programme
is being relayed, there are proper
facilities available for repairs?

SHRI 1. K. ADVANI: The hon,
Member has rightly pointed out to
the difficulties of maintenance of com-
munity viewing sets. The constraint
of this nature has made the Govern-
ment go somewhat slow in its expan-
sion programme and to advise the
Planning Commission  accordingly.
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SHRI K. LAKKAPPA: Mr. Deputy-
Speaker, Sir, regarding the extension
of T.V. facilities to various States, 1
do not know why this Ministry has
forgoiten the southern States and
very important cities like Hyderabad,
Cochin and Bengalore. What is this
discrimination you are showing to
the southern States, I would like to
know at what particular poinli of time
that T.V. facilities will be extended
to important southern States and
cities,

SHRI L. K, ADVANI: Whosoever
else may forget the southern State and
particularly Karnataka, but I being the
Minister having lived there for 18
months cannot afford to forget it
Perhaps the hon. Member has missed
what I have said earlier in regard to
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the Fifth Five Year Plan itself about
the on-going schem-oy spproved of by
the Planning Commiseion and we have
‘on the cards Gulbarga which falls in
Karnataka, if he is aware of it.

SHRI K. LAKKAPPA: You have got
other places in view, but you have not
extended these facilities to southern
States. Please tell me what is this
discrimination?

(Interruptions)

SHRI L. K. ADVANT: 1 am sure the
hon. Members in the House would ap-
' preciate that we :re proceading from a
point from which we have arrived.
What has been (one till now and what
hag been approved by the Planning
Commission nas been with the ap-
proval and the guidance of the earlier
Government and not my Government.
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SHRI A. C. GEORGE: Karnataka
offered hospitality t> the hon. Minister
for 19 months ang they are getting at
least a satellite or a relaying centre.
We do not have that privitege in
“Kerala; we have been denied even that.
“Whenever there is a proposal about
television centre, the usual rplea put
forward by the Finance Ministry or
the Information Ministry or by anv
spokesman of the Government is
“financial constraints’. Now the vetry
concept of television broadcasting is
changing and it is being considered
commercially viable. So, instead of
alwayg putting forward the plea of
financial restraints, why shoulq not the
Broadcasting Minister take a new look
at the subject of television and come
forward with a proposal whereby it
can be made—commercially viable
and why should it not be extended to
states in the extreme south, like
Kerala? I am sure he has much sym-
pathy for the southern States then
‘why should he not think of putting up
commercially viable television centres
in the south also?

SHRI L. K. ADVANT: I have been
listening to two contradictory view-
points. But, as the Government has
stated, if you think purely in terms of
~commercially viability, then the bias
will be in favour of urban-hbased enter-
tainment: it is houndq to be so. But if
you think in ‘erms of hqrnessing the
T.V. for developmental purposes, for
educational purposes, for health pur-
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poses and for purposes of agriculture,
then the approach has to be entirely
different and this is the approach that
Government has adopted. I would like
to point out that there is no question
of any geogravhical bias thig way or
that way: it is our attempt to cover the
whole country as far as possible and
to have the maximum possible cover
age, subject to financial constraints.

Dr. KARAN SINGH: Apart from
the entertainment ang educations] as-
pects, Television has also a very im=
portant political impact, particularly
in the border States. So, particularly
in regarg to these States where Pakis-
tan Television 18 very easily available
and very powerful, there was a pro-
posal for setting up television stations
in placeg like Srinagar, Amritsar, etc.
But I am surprised to learn from the
list read out that the proposal for a
relay station in Jummu seems to have
been dropped. I would urge that at
least in States like that, where you
can see Pakistan television the whole
day, top priority should be given for
setting up either original stations or
relay stations.

SHRI L. K. ADVANI: This is a
suggestion for action and I will have
it in mind. But, as 1 have said, so
many things are desirable but may not
be feasible.

st o s ;& AT W
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SHORT NOTICE QUESTION

Cowtiing bridge of Rajghat bridge on '

Madhaya Pradesh and Rajasthan

border between Agra-Bombay High-
way

SNQ 22 S§SHRI CHHABIRAM
ARGAL: Will the Minister of SHIP-
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PING AND TRANSPORT be pleased to
state:

(a) whether Cowting bridge of Raj-
ghat bridge on Madhya Pradesh and
Rajasthan border between Agra.
Bombay Highway has given way and
steamers service is also not bewng
operated; and

(b) it so, whether road traffic has
been dislocated as a result thereof and
whether Government will arrange ur-
gently for additional railway coaches
1o facilitate movement of traffic?

THE PRIME MINISTER (SHRI MO-
RARJI DESAI): (a) and (b). Presum-
ably, the Hon'ble Member has in mind
the Pontoon bridge on river Chambal
on Agra.Bombay, National Highway 3
at Madhya Pradesh-Rajasthan border,
set up for the fair-weather usage close
to the National Highway bridge, which
was damaged sometime back gnd is al-
ready being reconstructed. The Pon-
toon bridge was removed on 27-6-1877
for the monsoon period as usual, After
the dismantling of the bridge, ferry
service with ramped power launches
is available and is suspended only
when the river is in flood. When that
happens, the traffic unavoidably takes

' to alternative road routes for short
periods.
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SHRI MORARJI DESAI.: The Gove
ernment of India had appointed an
Enquiry Committee in May, 1973 to
enquire into the causes of collapse of
the Chambal N.H, 3 bridge and to sug-
gest measures for reconstruction of
the bridge. The Committee gave its
findings and recommended restoration
of the existing bridge. Accordingly,
tenders were called for and a contract
was given in November, 1975 for a
lumpsum cost of Rs, 217 lakhs, Several
foundations have heen completed, but
some are still remaining. The bridge
is expected to be completed by Decem-
ber. 1978 and the total cost is likely to
be Rs, 297 lakhs.
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WRITTEN ANSWERg TO QUESTIONS

Assistance for seiting up paper
Units

*548. SHRI M. RAM GOPAL REDDY
Will the Minister of INDUSTRY be
Ppleased to state:

(a) whether Paper industry in
the country has urged for assistance
fo expangd the present production and
for setting up more paper unitg in the
country; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Government have been recelv-
ing from time to time, various sugges-
tions from individuals and firmg con-
nected with the Paper Industry on ime
provement of productivity and incen-
tives for further growth. Government
have been taking these into account
while congidering measures to increase
the production of paper.
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Levy imposed on Films

#5409, SHRI NIHAR LASKAR:

SHRI M. KALYANA.
SUNDARAM:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state.

(a) whether a delegation of film
producers met him and placed before
him the difficulties in regard to levy
imposed by the Finance Minister;

(b) it so, whether the delegation
had also met the Finance Minister
and urged him to revise the levy; and

(c) if so, the reaction of Govern~
ment thereto?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANTI): (a) and (b). Yes, Sir.

(¢) The Minister of Finance has al-
ready announced certain modifications
in regarg to the levy of Excise Duty on
films, which it is hoped, will go a long
way in mitigating the grievences of
of the film industry.

Agitation by All India Defence
Employees Federatior

*550. SHRI K. A. RAJAN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether All India Defence Fm-
ployees Federation has decided to
start a country-wide agitation to press
their demands; and

(b) if so, what are their demands
and Government’s response thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No
formal notice has been received in
the Ministry of Defence in regard to
the proposed agitation by the All
India Defence Employees Federation,
A pews item published in the Defence
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Workers Bulletin, a journal of the,
Defence Employees Council, however,
states inter.alia that in the meeting
of the Executive Committee of the
All India Defence Employees Federa-
tion ! 2ld at Delhi from 28th to 30th
June, :977, it has been decideg to
observe a protest week from 25th to
30th July, 1977 throughout the couniry
by wearing demand: badges, holding
demonstrations and meetings and
submitting a memorandum to press
and achieve their demands.

(b) The demands ag given in the
Defence Workers Bulletin are as fol-
lows:—

1, Vacate all types of victimisa-
tion

2. Restore ful] trade union rights
to Defence Civilian employees
including NCUEs by with-
drawing the letter issued by
Ministry of Defence in 1972.

3. Revival of Permanent Nego~
tiating Machinery.

4. Immediate payment of the 2nd
instalment of CDS amount in
cash,

5. Restoration of 1/2 per cent of
DA cut imposeg during the periog of
Emergency.

6. Remove disparities existing
between industria] and non-
industrial such as leave and
other service conditions.

7. Promotional avenues for Maz-
doors and other Class IV
employees of AOC, ASC
Conservancy and other esta-
blishment.

8. Payment of Night Duty al-
lowance to employees as re-
commended by 3rd Pay Com«
mission.

9. Fixation of Pay scales of
supervisory and other allied
Categories at par with Rail-
way w.ef 1-1-1978,
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It is, however, not possibls to state
the actupl demands of the All India
Defence Employees Federation, nor
to indicate Government’s reaction
thereto, unless and until the demands
of ihe Federation are formally sub-
mitted to the Government by the
Federation.

Uniform Rates for Inter-State Ex-
change of Power

*551, SHRI P, RAJAGOPAL
NAIDU: Will the Minister of ENERGY
be pleased to state:

(a) whether the exchange of power
is on returnable basis in Southern
States; and

(b) it so, whether Government are
contemplating to fix uniform rates
for inter-State exchunge of power to
change this system?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) and
(b). In the Southern Electricity Re-
gion, exchanges of power between
Tamii Nadu, Karnataka and Andhra
Pradesh which are, at present, deficit
States are generally on a net nil basis,
Kerala which is a surplus State is
giving short-term assistance to Tamil
Nadu and through Tamil Nadu to
Karnataka on a non-returnable basis.

The Southern Regional Electricity
Board has evolved tariff guidelines
for inter-System exchanges of power
in the Regton for the different catego-
ries of gsuch exchanges and hag set up
a High-level Committee to go into
the details of tariff structure in this
regard.

Nuclear Power Station at Goa

*552. SHRI EDUARDO FALEIRO:
Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether Government propose
to establish a Nuclear Power Station
at Goa;
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(b) if so, what is the precise nature
of this project; and

(c) the measures proposed to be
taken to prevent pollution if the
proposal materialises?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No. Sir.
(b) and (c¢). Do not arise.

Glut of Coal in the Country

*553. SHRI S. D. SOMASUNDA-
RAM: Will the Minister of ENERGY
be pleased to state:

(a) whether there
coal in the country;

is a glut of

(b) i so, reasong therefor;

(c) steps taken to ensure that the
stockpile is the minimum required,
and

(d) the extent to which the sys-
tem of assessment of demands for
coal has been rationalised?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
The total stocks of coal at the pit-
heads ag on 1-6-77 was 12.3 million
tonnes, This represenis about 42
days production and is not considered
unduly excessive.

(b) Does not arise.

(c) Annual production plans are
Prepared after making an assessment
of coal demand end tsking into ac-
count the level of pithead stocks.

(d) Assessment of demand is done
in consultation with the principal
tonsuming sectors and is  subjected
‘o periodical reviews.
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Pending pPower Projects in
Mmharashira

*556. SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of
ENERGY be pleased to state:

(a) the pending power projects and
inter-State  trausm.ssion lines of
Maharashtra; and

(b) measures being taken to ex-
pedite their clearance separately?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
and (b), The present status in respect
of proposals for hydro-electric pro-
jects in Maharashtra is indicated in
the statements. In some cases, revis-
ed estimates of cost are awaited from
the State authorities. For two hydro-
electric schemes, the revised estimates
have been techno-economically approv-
ed by the Central Electricity Authoiity
recently,

As regards thermal schemes, pro-
posals for expansion of generating
capacity at Trombay and a Gas Tur-
bine Generating Station are under con
sideration.

In so far ag inter-State/inter Re-
gional Jines are concerned, work is ex-
pected to be taken up on stringing of
the second circuit of the Belgaum
Kolhapur 220 Kv line. Another pro-
posal for a 400 Ky Mnk between Mahs-
rashira and Andbre Pradesh requires
to be exarhined on the basis of the
first phase of the long-term System
Planning Studies, which are presenily
being carried out
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Statemsnt
Installed
Name of the Project capacity Present status
b 4 2 3
(MW)
1 Bhandardhara Hydro-electric Project + IXI04 ‘The revised estimates sent by
X35 the  Maharasttra authorities
in the end of June, 1977 are
being technically examined.

2 Girna Hydro-clectric Project 2x3'§ The State authorities have been
requested to update the ccat
estimates.

3 Pawna Hydro-:lectric Project IXIO The State authoritics have been
requested to update the cost
eshmates,

4 Shahsrakund Hydr -electric  Project + 2X254 The Project features have to be

IAIQ revised by the State autho-
rities keeping in view the
recent t hetween
the States concerned for
the utilisation of waters of
the Godawari Basin.

s TJalsindhi {Ivdrs-electric Project 6x75 The Project features cowd be
finalised only after the award
of tre Narmada Water
Disputes Tribunal.

6 Tillari Hydro-electric. . 1X60 Revised estimates have been
received from the State
authorities in June, 1977
and are being  technicslly
examincd, R

7 Koyna Dam Power House 2x20 Replics from the State autho-

rities on hydrological and cost
aspects are awaited.

Shifting of Industries o Rural Areas

*557. SHRI K. MALLANNA: will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have ap-
pointed any committee to study the
question of shifting of some indus-
tries now located in big citles to rural
areas; and

(b) it so0, the facts thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) Does not arise.

Movement of Coal by Sea

*5658. SHRI K. PRADHANI: Wil the
Minister of SHIPPING AND TRANS-
PORT be pleased to state;

(a) whether Government propose
to move coal by sea during the gur~
rent financial year 1977-78; and
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(b) if so, the ports selected for the
purpose?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) A quantity of 0.71 million tonnes
of coal is expected to be moved on the
coast from Calcutta/Haldia Ports for
unloading at Tuticorin and Bhavnagar.

Setting up of News Bureau by A.LR.
to cater to District-wise News

*569. SHRI G. Y. KRISHNAN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether All India Rudio plans
to build up a News Bureau through
a net-work of news service in every
State, and in every district to cater
to district-wise news; and

(b) it so, the main features there-
of?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). AIR has a
network of 87 full-time and 194 part-
tire correspondents spread all over the
country. Of the full-time correspon-
dents, 18 gre at Headquarters, 40 at
State/Union Territory capitals and 34
in other towns.

The number of part.time correspon-
dents in districts has increased from 80
to 184 in the past three months, An-
other 45 part-time correspondents are
in the process of being appointed. With
this, 228 districtg of the country will be
covered, The remaining 122 districts
are proposed to be covered subject to
availability of resources during the se-
cong phase of the expansion program-
™e to be taken up in due course.

o wg ¥n € weng s

*560. oY StW qwTw wwit < AT
o W g aAT Y g e e

(%) wor it aqRer &
T Wl o Jww & wew Gt

Written Answers

6
#t g ¥ wfipr @wmdr s wiiw
g8 a8 arer s o wgen, e
& W=

(w) afx &, & wiw WY goa
¥ fom wredir avy ¥AT A 5w Wl A
g w7 & fow g wr widardy w1
e

o Al (W e W)
(¥) =7 (@). goramd & wATE,
affevar & otg Q¥ fawer § faaar
HTLE &WAT A g A w fawnt
T wyeT wgw g0 aF W Wy @
wfy 7§ wiedg am, &4 F faael ®
T Y &1 IO g W9 3 I 0T
T fly T @l FT amAT F @ & fom
78 7% ¥ dam

Delay in Completion of Idukki
Project

*561. SHRI SHIV SAMPATI RAM:
Will the Minister of ENERGY be plea~
sed to state:

(a) whether the State of Kerala
has suffered a loss of about Rs. 100
croreg because of delay in completing
the Idukki project;

(b) the original schedule for the
completion of the Idukki dam;

(¢) whether Government have
lookeq :nto the reasons for delay in
the constructivn of the Idukki dam;
and

(@) the reaction of Government
thereto and steps taken or proposed
to be taken in this regard?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) to
(d). The Kerala authorities have in-
timated that, as per their assessment,
the Idukki Hydro-electric Project
would have yielded an annual revenue
of wbout Rs. 20 czores i it hed been
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commissioned as originally program-
med, The original programme envi-
saged commissioning of the first gene-
rating unit by September, 1870.

lays in the construction program-
me of the project are reporteq to have
occurred on account of land acquisition
and eviction cases, repeated stoppages
of work owing to labour troubles and,
in the initial stages, delays in the avail-
ability of foreign construction equip-
ment. The Kerala authorities have
intimated that the State Government
took necessary steps, from time to time,
to expedite the works.

All the three generating units of the
Idukki Hydro-electric Project Stage I
have since been commissioned during
the course of 1976.

Combiration Carriers

*562. SHRIMATI PARVATHI KRI-
SHNAN: Wil] the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether two combination car-
riers built only three years ago in
the Yugoslavia shipyard the design
and construction of which were super-
vised by the American Bureau of
Shipping have developeq cracks in
the inner side of their hull; and

(b) if so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) After about 2 years of operation,
cracks were observeq to have deve-
loped at certain locations in the double
bottom skin of the two vessels,

Setting up of Corporation for Ex-
servicemen

*563. SHRI DRONAMARAJU SA-~
TYANARAYANA: Will the Minister of
DEFENCE be pleased to state:

(a) whether there is any proposal
under consideration to set up a
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Corporation for the welfare of ex-
servicemen in the country;

(b) if so, the tacts thereof; and

(c) the time by which the Corpo-
ration wili be set up?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
The proposal to establish a Public Sec-
tor Corporation to help ex-servicemen
to set up industrial enterprises has
been given up. It has, however, been
decided that this work should be done
by the Government departmentally and
action is being taken accordingly.

Small Traoctors

*564. SHRI RASHID MASOOD: wili
the Minister of INDUSTRY be pleased
to state:

. (a) fwhether IGovernment are
aware that low and middle class far-
mers are finding it beyond their
means to purchase high-powered im-
ported tractors and are interested
only in smaller tractors lke DDl4
manufactured in Russia whose im-
port was stopped in 1969; and

(b) whether Government propose
to meet the demand of middle class
farmers for small-power tractors?

THE MINISTER OF INDUSTIRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

clusive of 10 per cent excise duty, The
makes of these tractors include the
T-25 tractors of 25 HP which is being
manufactured with U.S.S8.R. collabora-
tion. The T.-25 is an improved ver-
sion of the DT-14 which has been dis-
continued in U.S.8.R. The production
of small power tractors is adequate to
meet the demand of middle-class far-
mers,



49 Written Awswers ASADHA 28, 1800 (SAKA)

womiiray wvawe wit § syt g
ww gyww feay e

4054 Tto Tt Tay : v
“fy ag wod Y yuT w8 fw

(%) w1 SoT™ 9CET & A
o7 Yy srEwfear v wwi § fed
T agy g AARA ¥ uE g
*Y Gt 51 afi gt @ vadk W wror g

() =1 w5 Fgewr TE F
TR & qveT dew oF & AW
» W var o ey g wag
AW Y A% WX JURA wEA T
& o

() W w® S fEy W ge W
wrenfer Wl ¥ wEw & feg D
fr weftemr Y qeely § AT Y Foamr
[ §F T AT T ATAT 74T R

(w) &= TFR W qar &
wrewfear 37 A FqET AR ¥ WY
o gt & fag oy dwomfedt a
vy fiemt et a7 fag® vt
i Yy Qopmre Foerar qr WY afT gty
Y x| AT A wwvr ey R
&1 wTer §; o

(¥) w1 s W frwc T
FqAERT WY T AL FAHTY 7

sufaaft (st @0 vAwAm) :
(%) wremfae faar aw ¥ wAgw
¥ gt & 10 § 15 o Sfedt §
wfgw TN W graTe ¥ A€ 6
T Y "t Al S ) and w1
¥ W oft (g AT Qg ST SRR
(4F) Tear WY Fr fear vy ok
wrwey  ¥rdw 3-6-77 ¥ wTT
¥Ry w fe wr ary

Written Answers 50

(«) Ty & g 6 T
TreY afgw, w & A e ©: anit
Y wegwr fisar war ar ) fafos sToif &
faa® grar w1 aw Yy §, AW OF
g ¥ gamew fear @ oY w A W
oy # AR w7 e & fag
oricr 97 | B9 9 @l & ady v
frafag s &Y &y faar mar an

() =g *g= =g v § v g
oA v & fm A v oW
fqmz wom wrar § ) avfear ¥
THY B WA ¥ fam wwer gy “oad
o g WA ¥ ST ¢ ag STy
AT AT G § 1 T T W gy
ag wg & e G & fe afe 9%
Y wgfaur @ & SaA frema @
FX1 FETH B oWy g% wE R
farrrre Y fireh &1 o o firamer
@ @ ¥ Porad wrX ar oot w wor
Frrt foraar @ar & aar proae W
ST GRY GUT T gAY WOR EETery
& gy

(7) &= (%) i Faar
qm & damfedi orw Ay W g
e witr g Avow A o o &1 7%
st &= wg W W § 1 ag mEw T
farix weam & fr ag domdr g AT
¥ T e W AT g &0 R oY
waw & fag gt w1 gafag avig &
arh & fr & g & Wiy § o Ty
wefrr wgefr azdY &1

Deletion of ‘Machi’ from Scheduled
Castes List

4055. SHRI AHSAN JAFRI: Wil the
Hinister of HOME AFFAIRS be pleas.
ed to state:

(a) whether any representation has
been made by Gujarat Government re.
garding the Gazette dated the 20th
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September, 1976 by the Law Ministry,
in respect of the Scheduled Castes and
Scheduled Tribes Orders (Amendment)
Act, 1976 (Act No. 108 of 1876) where-
in in Schedule 4 under the heading
Gujarat, item No. 4, “Mochi” commu-
nity has been included as Scheduled
Caste. in order to modify and get
“Mochi” community removed from
the lIist, 1f so, the facts thereof;

(b) whether Central Government
know that the Director, Social Welfare
Department Gujarat Staie has asked
all the departments of Gujarat State
not to implement the said Act in the
State as far as “Mochi” community is
concerned; and

© so, the action taken in the

matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHANRAN SINGH):
(a) The Gujarat Government in their
letter dated the 1llth May, 1977 had
proposed that the area restriction for
Mochi community in relation to the
Dangs district and Umargao taluka of
Bulsar district should be restoreq and
that the Scheduled Castes and Sche-
duled Tribes Orders (Amendment)
Act, 1976 may be amended to this
effect.

(b) and (c¢). The Gujarat Govern-
ment have reporteq that the Directors
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of Social Welfare had instructed the
concerned authorities not to issue caste
certificates to the members of Mochi
community till the Act is brought into
force. However, the State Govern-
ment have subsequently cancelled the
instructions of the Director so far as
it relates to this community.

Ex-Servicemen iz Himachal Pradesh

4056. SHRI DURGA CHAND: Wil
the Minister of DEFENCE be pleased
to state:

(a) what iz the number of ex-ser-
vicemen in each district in Himachal
Pradesh;

(b) what is the number who have
so far been rehabilitated and what
are the details for their rehabilitation;
and

(c) what steps are being taken to
rehabihtate all the ex.servicemen in
IlIimachal Pradesh?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c¢).
The number of ex-servicemen in Hi-
machal Pradesh snd the number of
them placed in employment during the
periods 1973.—76, district-wige, i3 as
follows:—

Name « £t} e Diserict

Kangra . . .

Hamirpur . .

UNA - . . . .
Mandi - . . . . .
Chamba . . . . .
Simla * . . . . .
Sirmur . . .
Bilaspur . . . . .
Kulu - . . . . .
Solan -+ . . . . .
Lahaul Spits .

Rinnaur .

No. of Nr.rf ex-seriicemen
Servi placed in employment
durirg the period
1973—76

23,052 523
12,788 148
7.251 190
8,805 377
5,268 102
3,929 148
4,005 147
2,586 s9
881 58
2,506 113
812 34
1%9 15

(Nole.~Figures relating to number of ex-servicemen rehabilitalted in these
districis through self.employment and other rehabilitation measures
(such as engagement in agro-industries, agro-service centres, tak-
ing up agencies for feriilisers cement tea, textiles etc, and in smalil
gcale industries as well as transport companies) are not gvailable)
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Steps taken to rehabilitate ex-service-
men, including those in Himachal Pra-
desh, are as follows:— -

(1) Reservation of vacancies upto
10 per cent in Clasg III and 20 per
cent in Class IV postg in the Central
Government offices in Himachal Pra-
desh anu reservation of 174 per cent
of Cilass III and 274 per cent of
Class IV posts in the Central Public
Sector Underiakings and the offices
of the Nationalised Banks in the
State;

{i1) In the State Government ser-
vices, 20 per cent of Class III posts
and 20 per cent of Class IV posts
(Non-Technical) have been reserved
for ex-servicemen.

(iii) There is a scheme for im-
parting training to JCOs/ORs in va-
rious trades and vocations, in the
ITIs ang elsewhere.

(iv) A Special Cell has been creat-
ed in the DGE&T, New Delhi for
speedier re-employment of ex-ser-
vicemen.

(v) A Special Cell has been creat-
ed in the State Government's Direc-
torate of Employment for speedier
employment of Ex-servicemen; and

(vi) Assistance is being given to
Ex-servicemen for setting up small-
scale industries and agro-industries.

Dabhol Port on Western Coast

4037. SHRI BAPUSAHEB PARULE.
KAR: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state;

(a) whether sand barrier just at
the mouth of Dabhol port on the Wes-
tern Coast in Maharashtra has been
formed since many years preventing
the ships being entered and berthed in
the said port;
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(b) whether Bombay-Goa service-
ships of Mogul Lines have stopped cal-
ling at Dabhol port; and

(¢) whether any efforts were made
to remove the said barrier and if so,
with what result?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir. The
Maharashtra State Governm.ent have
advised that ships with draughts ex-
ceeding the depth available at the
sand bar encounter navigational diffi-
culties in entering the port.

{b) Yes, Sir.

(c) The port is a minor port in the
chaige of the State Government. The
State Government have reported that
the proposal to dredge the port was
defcrred owing to techmical limitations
cf the dredger and the high cost invol-
ved.

Ban on the use of Harmonium on AIR

4058. SHRI R. K. MHALGI: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the ban on Harmonium
(on AIR) is lifted only for ‘A’ class
artistes and some special solo pro.
grammes;

(b) the reasons for not allowing the
use of harmonium for other artistes;

(c) whether Government have re-
ceived a representation requesting
complete removal of this ban; and

(d) the decision taken by Govern-
ment in the matter?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K
ADVANI): (a) Apart from ‘A’ Grade
solo vocalists, the harmonium can be
used in group singing of various kinds.

(b) Solo Artistes graded less than ‘A’
are not allowed the use of harmonium
as they tend to cover their voice de-
ficiencies hy use of harmenium.
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(c) Yes, Sir. # wqrarf fiedr iy wr fsfn

(d) It has been decided o continue fird o™ & AT wrow § o 39 ofew
“the present policy. wT Sfisie w0 T ¥ @HT 3 st
¥imancial Assistance to Films by Film AN m AR ¥ AT ?‘T& g s

Finance Corporation 2 ¥ wifr wareg agt wx ¥

4059, SHRI SATISH AGARWAL:
“Will the Minister of INFORMATION (&) wr e fawmr & wfiretw
AND BROADCASTING be pleased to afwar Fafe woaf # § ogi areay ¥
state: W frar wmn §; =k

(a) how much financial assistance
“hag been provided by the Film Fin- () afz &, a1 g |fe= aSieg
ance Corporation to fllms ever since N qoE ¥ T EATIRA P

its formation in the country; .
srae ?

(b) how much loan of FFC remains
outstanding against film producers e AR (!ﬂ' . i‘!ﬂf) .

and others today: and . - R
(%) o & oF e gfear & deed
(c) what steps were taken to recover

the same and why there was laxity in v TFw W1 Al %\1151 a # ar"
recovery from some of them? arafE = F fae gar #r¢ faoig
THE MINISTER OF INFORMATION & faran &) & forg xw faomr 1 @
‘AND BROADCASTING (SHRI L. K. FTA T A9 &7 AgY IBAT
ADVANI): (a) The Film Finance Cor-
poration advanced loans amounting to 4 tfzar
Rs. 256.24 lakhs for production of films SU ) wr (“_) ik ¥
since its inception in 1960, upto June qfwsi 1 Tzw g st o e
‘30, 1977. wr & A & AT | gw wE wE
(b) Loans amounting to Rs. 94.52 gfFel F deonfuse ¥ ov & wfgw
lakhs principal remained ouistanding N WX T T § gafie it

‘a8 on 20-6-1977,

(c) It is a faet that there has been
‘some delay in the past on the part of

ga s sfear & deed afam g
frar w1 @ @ forer qEaTEE 99T

'FFC in pursuing recovery of loans i (14 qg - T3qT and ﬁlﬂ' |
However, every possible efforts is now

"being made to recover the loans either Bridge on the Yamumna River at
through exhibition of the films con- e 'Q,.,,:.,.. Ghaat

cerned or by recourse to legal mea-

‘sures. 4061. SHRI MADHAVRAO SCIN.

DIA: Will the Minister of SHIPPING
AND TRANSPORT be pleascd to state:

‘ud ure ffem § fed ofew &
o (a) whether Government have a

afwe wt ywein & warnfer fer proposal for construction of a rail-
road bridge on the Yamuna River at

w Shergarh Ghaat linking Jalaum and
4060. ot srarg Wwdt ; Far Etawah districts of U.P.;
ey WA o FAO Y U7 w4y (b) whether some survey to select

site/sites was conducted; and
(*) mm:ﬁm% At (¢) it so, the expected time Dy
FgEn B, oft wgdy § ww @1 d, T which it s likely to be undertaken?
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (c). The
proposed bridge, when constructed,
would fall on a State road. The Gov-
ernment of Uttar Pradesh are, there-
fore, primarily concerned with all mat~
ters relating to survey, construction,
etc. of the proposed bridge. The Gov-
ernment of India have no proposal for
the construction of any rail-cum-road
bridge at the proposed site.

Issue of Licences to Kerala

4082. SHRL VAYALAR RAVI:

SHRI N. SREEKANTAN
NAIR:

Will the Minister of INDUSTRY be
pleaseq to state:

(a) the total number of industrial
licences issued in the State of Kerala
during the last three years to set up
new industries together with the
names of those industries; and

(b) the number of cases where these
hicences were utilised and the names
and number of parties which have
not utilised the licence and the rea-
sons therefor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
32 Industrial licences were issued to
8et up new industrial undertakungs in
the State of Kerala during the last
three yiacs 1974—76. A list of these
licences is laid on the Table of the
Sabha. [Placed in Library. See No.
LT—788/771.

(b) It normally takes three to four
Years to set up a new industrial un-
de'rtaking after the issue of an indus-
trial licence. According to informa-
tion available with the Ministry of In-
dustry, none of these licences has been
Burrendered/cancelled or revoked.

licences are under implementa.

tion,
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Changes in Reporting and News.
Bulletin Service of AIR

4063. SHRI N. SREEKANTAN
NAIR:

SHRI VAYALAR RAVI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state: i g
(a) whether any changes have been
made in the reporting and news

bulletin service of A.LR.; and

(o) if so, the main features there-
olf?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). After the
withdrawal of the emergency and for-
mation of the new government, news
coverage is done in a fair and objec-
tive manner reflecting different points.-
of view. As a result, the credibility
of AIR’s news and current affairs pro-
grammes, which had been lost during
the emergency, has been re-establish-
ed.

As part of a programme to expand
the coverage of mews from the rural
greas, 104 additiona] part-time corres-
pondents have been appointed in the
districts, bringing the total of such cor-
respondents to 194, Another 45 part.
t{ime correspondents are in the process
of being appointed. Twenty addi-
{fona] fulltime correspondents have
glso heen appointed in various States.

Rura] Electrification Schemes for
Vidisha ang@ Raisen Districts
in M.P.

4064. SHRI RAGHAVJI: Will tha-
Minister of ENERGY be pleased to
gtate:

(a) the names of rural electrification
schemes for Vidisha and Raisen dis-
tricts in Madhya Pradesh pending con-.
gideration of Government; and
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(b) the time by which Government
are likely to accord their approval to
these schem~s?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) No rural
electrification schemes for Vidisha and
Raisen districts in Madhya Pradesh
are pending consideration with the
Rural Elecirification Corporation at
present.

(b) One scheme for clectrification
in Udaipur block in Raisen district
was received by the Corporation in
March 1877, The scheme area wag in-
spected by a team of officers of the
Corporation in May, 1977 and the
scheme was returned to the Board on
'9-6-1977 for revision in the light of
the observations of this team.

Railway Under-Bridge

4065. SHRI RAMJI LAL SUMAN:
‘Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a Railway under-bridge
has Yeen constructed opposite the
Shyamlal Degree College in Shahdara
(Delh.),

(b) if so, when the construction
work on ihis bridge was starled and
when this work was completed and by
whom, a, also the cost thereof;

(c) whether about 100-yard long
piece of road under the bridge has
not been made pucca so far and rain
water as well as the water of ganda
nalle flowing nearby accumulates
“there; and

(d) if so, the action taken or pro-
posed to be taken to make this piece
of road pucce and construct a pucea
nalla in place of a kutcha nallz so that
traflic may start possing through un-
der-bridge and when D.T.C. buses will
pass through the under-bridge?

THE PRIME MINISTER (SHRI
‘MORARJI DESAI): (a) Yes, Sir.

JULY 20, 1977
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(b) to (d). The work was started
in June 1972 and completed in May
1976 at an estimated cost of about
Ra. 27,10,000. The approach road un-
der the bridge is under construction.
‘While it is true that the rain water
does accumulate under the bridge, re-
mwedial measures have already been
initiated by the Local Administration
and the work on the eastern side of
the approach road is already complete.
The work in between the Railway un-
der bridge ang the G.T. Ghaziabad
road is, however, held up on account
of non-acquisition of land consequen-
tial to a stay order from the Court in
favour of a private party. v
effort ig being made to have this pro-
blem solved and to have the work
expedited so as to allow the use of
the road under the bridge by every
type of traffic including D.T.C. buses.

Meeting of Representatives of Staln-
less Steel Re-Rollers Association with
Prime Minister

4066. SHRI MANORANJAN BHA-
KTA: Will the PRIME MINISTER be
pleased to state:

(a) whether the representatives of
the stanless steel re-rollers assocla-
tion met the Prime Minister;

(b) 1f so, the names of the persons
and [irms’ representatives;

(c) whether the Prime Minister has
agreed to meet the published de-
mands of the stainless steel re-rollers
association;

(d) if so, the details of the demands
agreed by the Prime Minister; and
whether orders have bLeen issued by
the Pr.me Minister for compliance;
and

(e) if sp, the main features thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). The
representatives of the Stainless Steel
Re-Rollers Association met the Primeé
Minister as members of the general
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public who come and meet the Prime
Minister in groups at his residence.
No names of representatives were kept
on record.

(¢) No.
(d) and (e). Do not arise.

Private Goods Carriers Transport

4067, SHRI RAMACHANDRAN
KADANNAPPALLI: Will the Minister
of SHIPPING AND TRANSPORT be
pleased to state whether Government
have any proposal to take over pri-
vate goods carrier transport?

THE PRIME MINISTER (SHRI
MORARJI DESAI): No such proposal
is under the consideration of Govern-
ment.
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Benefits of War Service to candidates
- appointeq in M.CD,

4069, SHRI RAM DHARI SHASTRI:
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given
to the Unstarred Question No. 9458
dated 8th May, 1974 and state:

(a) whether the adoption by M.C.D.
of the orders issued by the Central
Governmeni regarding counting of
war service of E.C.0s. and S.S.C.Os. has
since been made;

(b) whether instructions issued by
the Central Government (from 1963
to 1972) regarding counting of war
service/grant of seniority to the re.
leased E.C.Os. and S.S.C.Os. (Engineer-
g and Medical Services) have since
been adopled by the Municipal Cex-
poration of Delhi; and

(c) if so. whether the same have
since been implemented in respect of
ali the employees (Engineering and
Medical Serviccs) both in service and
thosc whose services have been ter-
minated?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) to (¢). According to the infor-
mation received from the Municipal
Corporation, Delhi the Corporation
has adopted for its General Wing the
orders issued by the Central Govern=
ment only so far as fixation of pay is
concerned vide itg resolution dated
10-2-1975. Benefit of past service for
purposes of seniority has not been
extended to any employee as none of
the employees has been appointed
against reserved vacancies. The de-
cision tuken by the Corporation in the
above re<olution has been implement-
ed. As regards DESU anq DWS &
SDU, there is no case of any Engineer-
ing or Mcdical Officer who was re-
crulted after rendering army service
as ECO/SSCO.
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Rural Electrification in MP.

4070. SHRI SUKHENDRA SINGH:
Will the Minister of ENERGY be
plessed to state:

(a) the percentage of rural popu-
lation in the State of Madhya Pra-
desh covered by the rural electrifica-
tion schemes sanctioned by the Ru-
ral Electnification Corporation, and

(b) further steps being taken to
boost up rural electrification in that
State?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
11.61 per cent of rural population in
the State of Madhya Pradesh is cover-
ed by the rural electrification schemes
sanctioned by the Rural Electrifica-
tion Corporation upto 31st March,
1977,

(b) Only 14040 villages (19.8 per
cent) in Madhya Pradesh were elec-
trifieq upto 30-4-1977. Madhya Pra-
desh jg thus one of the backward
States in the matter of rural electri-
fication. To improve the position an
outlay of Rs. 87.38 crores has been
provided in the Fifth Plan for rural
electrification in the State. More funds
will also be available to the State
Electricity Boarq for the purpose from
Agricultural Refinance and Develop-~
ment Corporation and < Commercial
Banks.

Bullding for Controller of Inspection
Ichhapore

4071. SHRI SAUGATA ROY. Wwill
the Minister of DEFENCE be pleased
to state;

(a) whether there 1s a proposal for
a new building for Controller of ins-
pection, Ichhapore; and

(b) it so0, the decision of the Gov-
ernment in the matter?

JULY 20, 1977
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THE MINISTER OF DEFENCE
éiHRI JAGJIVAN RAM): (a) Yes,

(b) No decision hag yet been reach-
ed in the matter,
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Development of Major Coal Mines

4073. SHRI RAMANAND TIWARY:
Will the Minister of ENERGY be
pleased to state:

(a) whether there is a proposal with
Government to develop major coal
mineg to attain full production; and

(b) if so, the details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) Proposalg have been received
and they gare under consideration of
the Government for the development
of the following six major coal mines,
which will attain their full produc-
tion during the 6th Plan period:-
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Name of the mine

Capacity per year

1. Jhanjra 1
Jhenjra 11
Churcha Expansion

Sirka
Dakra  Bakbuka

2
3
4 Jayant BExpansion - From
H
6.

3'00 m. tonnes

2°50 tonnes

1°00 m, tonnes

3'05 to 10°00 m. tonne
1°00 m, tonnes
1°00 m. tonnes

Charges against Former Adviser of
¢ Nagaland Geverbment

4074, SHRIMATI RANO M. SHAI-
ZA; Will the Minister of HOME AF-
FAIRS be pleaseq to state;

(a) whether Government propose
to order an inquiry against the for-
mer Adviser to the Government of
Nagaland in view of the specific char-
ges that hag beep levelled against
him on the floor of this House; and

(b) it so, the modality of the im-
quiry?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) The Government have looked
into the allegations and come to the
:onclu:ion that no enquiry is called
or,

(b) Does not arise.

Asistance to Coir Cooperative ja
Kerala

wfml SHRI C. K. CHANDRAPPAN:
11 the Minister of INDUSTRY be
Peased to state;

(2) whether Government of India,
While agreeing to assist the Coir Co-
Speratives in had agreed to
:ll‘:e(.r:t:m"t for the loans at the
ernme '@ 85 Charged by State Gor-

(b) if 80, the details thereof;

(c) whether State Government of
Kerala has requested the Central
Government to reduce the rate of in-
terest at least for the interim period
upto 9th October, 1976; and

(d) it so, Central Government’'s
reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
ang (b). Under the scheme formulat~
ed by the Central Government to-
wards the end of 1972 for restructur-
ing of the potentially viable coopera-
tive societies, it wag envisageq amon-
8st other things, that the societles
drawing working capital from institu-
tional sources will receive from Gov-
ernment a subsidy to compensate for
the difference between the rate of
interest then being charged by the
State Government and the rate levied
by the financing institutions concerneq
for a period of three years. The rate
of interest subsidy to be paid each
year was to be worked out by an
“Action Committee,” membership of
which included & representative of the
Reserve Bank of Indja and recom-
mended to Government. The current
rate of interest on working capital
loans {o coir cooperative societies is
54 per cent which iy based on the
recommendations of the Reserve Bank
of India made in December, 1974. The
following amounts have been released
to the Government of Kerala in ace~
cordance with the sbove acheme:
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Loan Grants

Year (Rs. lakhs) (Rs, lakhw)
1973-74 95°24 4°76
1974-75 : 8000 20°00
1975-76 " 80°00 20°00
1976-77 114°00 17°00
869.24 61 76

TOTAL 431°00
(¢) Yes, Sir. waw W el

(d) The rates of interest on loans
advanced to State Governments are
determineq on the basis of rates fixed
by the Ministry of Finance from time
to time. The Government of Kerala
approached the Government of India
in 1976 that the State Government
were liable to pay the Central Gov-
ernment interest at the rate of 5 per

cent for the loan for 1973-74 and 5%
per cent for the loan for 1974-75; as

the State Government were charging
the cooperatives interest at 2% per
cent, they were incurring a loss on

account of the difference in the rate
of interest in borrowing and lending.
The State Government, accordingly,
sought reduction of interest on loans
from 53} per cent to 2} per cent. Their
request could not be acceded to. In
January, 1977, the State Government
reiterateq their earlier request and
added that they had decided to en-
hance the rate of interest from 2} per
cent to 5 per cent payable by the co-
operative societied with effect from
9-10-1976. The State Government
requested that the Central Govern-
ment's rate of interest might be re-
duoced by the period upta 9-10-1978.
The request of the Government of
Kerala wag considered in consulta-
tion witlk the authorities concerned
angd it was not found possible to make
an exception.in the matter of rate of
interest in the case of any one State.
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Vacanciey in the Bombay Pert

4077. SHRI G. M, BANATWALLA:
1l the Minister of SHIPPFING AND
{ANSPORT be pleased to state:

(a) how muny vsoancies in the
mbay port are unfilled;
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(b) what sre the ressons for not
filling up the vacancies;

(c) whether during the emergency
workers in the Bombay port wero
forcibly retired between 50 and 85
yeers instead of the normal 58 years;
and

(d) whether those forcibly retired
have been given the option to rejoin?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) 1864 a8 on
14th July, 1977.

(b) Some posts of marine personnel
are lying vacant due to non-avail-
ability of suitable men. Others have
not been filled up as a measure of
economy,

(c) No, Sir.

(d) Does not arise,

Setting up of a Pilot Plant for Pro-
duction of Synthetic Petrol from Coal

4078, SHRI SAMAR GUHA: Wwill
the Minister of ENERGY be pleased
to state:

(8) whether the former Petroleum
Minister, Shri D. K. Barooah assured
the House for setting up a pilot plant
for production of synthetic petrol
from coal on the basis of a project
that was prepared by late Dr. J. C,
Ghosh;

(b) whethee lurgi process of mak-
ing oil from coal, as found hy
CFRJI, Dhanbad was algp found
suifable for the purpose; and

{c) it so, whether Government will
set up a pilot project for making syd-
thetic petrol according to the project
prepared by late Dr. J. C, Ghosh?

THE MINISTER OF ENERGY
(SHRI P, RAMACHANDRAN): (a)
to (¢). The former Minister of Petro-
leum Shri D, K. Barooah, while reply-
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ing to Lok Sabha Starred Question No.
81 on 26th February, 1974, only inform-
ed the House of the decision to set up a
group to make a feasibility study for
establishing a plent for the manu-
facture of ofl from coal based on the
exploratory study made by National
Committee on Science and Technology
and Planning Commission and that
decisions regarding implementation
would be taken on the hasis of this

report.

Government set up an Expert Group
in September, 1874, headeg by Dr. K.
R. Chakravorty. The Group review-
ed the procesg technologies available
in India and abroad and submitteq its
report in April, 1877. The report is
under examination of the Government,

Bridge over River Zira om No. &
. National Highway

4079. SHRI GANGANATH PRA-
DHAN: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether the construction work
of Bridge over the river Zira on
No. 6, National Highway at Bargarh
in the District of Sambalpur, Orisss
hes been suspended since long; and

(b) if go, the reasons thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAID): (a) and (b). Yes,
Sir.

Work wag suspended becanse five
out of the eight well-foundations had
been plugged by the executing agency
of unsafe levels higher than the ap-
proveg design levels.

After detailed further investigations
protective measurey for ensuring the
safety of the bridge have since been
finalised and the State Government
:;e p:k.casﬂn. “n:::i for completing

e Wi already véed by them
25th May, 1877. aty on

JULY 20, 1977
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Screening of Blue Films in Delhf

408l. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of INFOR-
MATION AND BROADCASTING be
Pleased to state:

(a) whether Government are
aware that blue films are clandess-
nely screened in some posh colonies
of Delhi/New Dslhi; and

(b) if so, whether Government
propose to investigate into the
matter?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI!
L K. ADVANI): (a) No such case
bas come to the notice of Government,

(b) Does not arise.



73  Written Answers ASADHA 29, 1889 (SAKA)

Fue aqr v | Tvdt @ e dewmw
® wt & gwre

¢082. Wt win fog wiltfear ¢
w7 g A ag ww W opw w@
fir :

(@) 77 e wqoEy Wit
¥ qforwerer 3w W oafw gifr
% % wwiwr ¥ o afy f, o Q¥
afrrel & faeg TR W M|y -
T FE A= g 7

g v (o wow feg) : (%)
o1 (). aw "aew fE @

Written Answers 74

Suspension of Exhibition of Films duar-
ing Emergency
4083, DR. MURLI MANOHAR

JOSHI: Will the Minister o2 INFOR-
MATION AND BROADCASTING be
pleaseq to state:

(a) the title of the fllms whose
exhibition' has been suspended during
the emergency after Censor Certifi-
cates had been granted to them earlier
together with the reasons in each case
for banning them;

(b) the details of the filig that have
been permitted to be exhibited after
the revocation of the emergency;

(c) the titles of the films that had
been refused certificates by the Films
Censor Board and/or Government {n
1075, 1976 and 1977 together with the
reasons for not granting such permis-
sion; and

(d) the titles of the films that have
been lost frox Government custody
and whether responsibility for such
loss has been fixed; and if go, the de-
tails thereof?

THE MINISTER OF INFORMA-

TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) During the

Title of film

Reasons for suspension

ol

Agina

2 Tatammakala
(Telegu)

Andhi .

4 Salaakhen
s Dus Numbri

6 Kaam Shastra
7 Gupt Shastra
8 Stree Puruwsh
¢ Gupt Gyan
10 Vazhksl Ragasyam

12 Gupt Gystesm!
13 Dhempethy Regehyam

Indecency and immorality
Against public order

Against the interests of the security of t' ¢
State and public order and likely to
incite the commission of various offcn-
ces,

Bxcessive violence and indecency.

Bxcessive violence and bringlng  inte
contempt the public services entrustc
with the administration of law and
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period of Emergency, the public exhi-
bition of the following ilms was sus-
pended:

Out of the 13 films mentioned above,
all the 8 filmg dealing with sex edu-
cation were banned for reasons men-
tioneq above,

(b) The orders of suspension in
respect of the following fllmg were
lifte even during emergency:

1. Aaina (Hindi)

2. Aatammakala (Telugu)
3. Andhi (Hindi)

4. Salaskhen (Hindi)

5. Dug Numbri (Hindi)

(c) As in statement 1ajd on the
Table of the House. [Placeq in
Library. See No. LT-767/77]

(d) Only one film “Kissa Kursi Ka"
(Hindi) has been lost. The Central
Bureau of Investigation who enquired
into this matter has reporteg that the
film has been destroyed. The Bureau
has already launched prosetwtion pro-
ceedings in this™ case against Shri
Vidya Charan Shukla, former Union
Minister for Information and Broad-
casting and Shri Sanjay Gandh{, Ma-
naging  Director, M/s, Maruti Ltd,

Gurgaon. The matter is now sub-
judice,
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Kunbis and Gaudas of Goa

4085, SHRI ANANT DAVE; Will the
Minister of HOME AFFAIRS be
pleased to state;

(a); whether Government have
seen a report which appeared in the
Blitz dated the 8th January, 1977 to
the effect that Kunbis and Gaudag of
Goa are victims of rapacious money
lenders and grocers due to their own
age old prejudices ang superstitions;

(b) the facts thereof; snd

(c) the actign taken or proposed
to be taken by Government to im-
prove the:living conditing of thest
two tribes? .

— <

Written Answers 76

v"



77 Written Answers

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Yes, Sir.

(b) ang (c). The Government of
Goa, Daman and Diu have intimated
that the village Kotigao in Canacona
Taluka in the South of Goa has a
population of about 1900 persons and
about 80 per cent of this population be-
longs to ‘Kunbi’ community. The com-
munications to the village are difficult.
The Government of Goa, Daman and
Diu have plans to extend transport
and communication facilities to the
area. As medical facilities in the
village were not satisfactory, a pri-
mary health centre has now been
opened in the village about six monthg
ago. There are 4 primary schools
located jin different wards of the
village. The middle school and high
school are located within 5 kilo metreg
of different parts of the village. The
educational facilities are by and large
adequate. It js true that 9 landless
persons of the village were granted
forest land free of charge at a place
called Ponsuiemol. The lang was re-
leased after recovering the value of the
forest produce. However, the local
Communidade authorities secureq a
stay order from the Court against the
release.ot this land. “

As regards difficulties in the avail-
ability of essential consumer goods, a
cooperative fair price shop was open-
¢d at the village in February, 1877,
In addition, there are 8 small grocery
shops to meet the primary needs of
the residents. There hags been no
complaint about over-charging the
residents by the shop Xeepers. The
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Government of Goa, Daman ang Diu
have said that it will be more vigilant
to ensure that there is mo exploitation
of the ‘Kunbis’ and ‘Gaudas’ by money
lenders. The position regarding civil
supplies is satisfactory. Government
of Goa have intimated that they in-
tend to introduce better transpo:t and
communication facilities soon.

Accelerateq Development
Areas in Tripura

of Tribal

4086. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether in pursuance of the
policy of Government for accelerated
development of backward and Tribal
areas, some areas have been demar.
cated jn Tripura for such accelerated
development;

(b) if so, the details of those areas;

(c) the development schemes
chalked out and the cost thereof; and

(d) the targets to be achieved dur-
ing the current year?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b) . A sub-plan for Tripura
covering the predominantly tribal
areag bas been prepared. This sub-
plan coverg 461 villages of North
Tripura, West Tripura and South
Tripura districts,

(c) and (d). A statement showing
the outlays/financial targets sector-
wise for the year 1977-78, out of the
State Plan funds in the tribal sub-
plan of Tripura is annexed. Besides
this, the Central Government hag allo-
cated & Special Central Assistance of
during the current year
for the various programmes for” the
sub-plan arep of Tripura,
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STATEMENT
Sector-wise outlayfor Tribal Sub4Plan (from State Plan Funds)in Tripura for 1977-78

' Hesd of Development (Rs. in lakhs) '

¢ 1. Agriculture and Allied Setvices

Agriculture excluding Land Reforms . . . , : . . 24
Land Reforms . . . . . . . . . . . 12
Muwor Irrigation . . . . . . . . . . . 20
Soil& Water Conservation . - . - . . . . . 3
FM . . . . . . - . . . . . . 4
Animal Husbandry - . . . . . . . . . . 16
Dairy Development - . . - . . . . . . . 8 -
Fisheries - . . . . . . . . . . . . 8
Forests ! . . . . . . . . . . . . 42
Investment in Agricultural . . . . . . . . . 3
Financial Institutions
C ity develop and
Panchayats . . . .. . . . . . . - Y
ToraL—Agriculture and Allied Services  * . . . . . . . 196
I1. Cooperation . . . . . . . . . . . I
III. Water and Power Development
Flood control Projects . . . . . . . . . 3
Power - . °* e e e e e e e 12
TotaL: Water and Power Developmenst © -« . . - . 7]
V. Industry and Minerals \
Villages and Small Industries PR . . . . . . 16
V. Transport and Communication
Roads and Bridges . . . N . . . . . . 70
V1 Social and Community Services
General Education (BExcluding Art & Culture) . . . . . r
Medical, Public Health and Sanitation . . . . . . . 35
Sewerage and Water Supply . . . . . . . . . 20
Housing including Police Housing . . . . . . . 9
Welfare of Sch, Castes, Sch. Tribes and Other Backwara Classes . . *
Soclal Welfare . . . . . . . . . . . r'
Nutrition e o e e s . . . T
Total: Soclal and Community Services 152
Grand Total : 460

Grawp TOTAL .  * ¢« s« < ... g0
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Nbelt Armg Unity unoartheg In
Madhya Pradesh

4087. SHRI R. V. SWAMINATHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether two arms menufac-
turing unit; have been unearthed in
Madhya Pradesh in the month of
June, 1977;

(b) whether the fire arms being
manufactured were of foreign make;
and

(c) it so, the action taken by Gov-
ernment against those held respon-
sible?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) to (c). The information is being
collected and will bz laid on the Table
of the Houge on its receipt.

Release of DAVP Advertisements
and Publicity Material

4088, PROF. P. G, MAVALANKAR:
Wil] the Minister of INFORMATION
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AND BROADCASTING be pleased to
state:

(a) the number, nature and con-
tents of the DAVP advertisements
end publicity material released
through the newspapers and other in-
formation media during the years
1975 and 1976;

(b) total cost thereof, giving broad
details thereof; and

(c) whether part or whole of the
said publicity material amounted to
partisan political propaganda and
projection of a person or persons, and
if so, steps being taken to ensure that
such an abuse does not take place in
tuture at the hands of any Govern-
ment?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Advertisements
and Publicity material released by
DAVP during the years 1975 and 1976
was as follows;

S.No. Year Advertisements Printed Bxhibitions
literature
Booklets ete.
T 1975-76 132,125 2558 1439
2 1976~77 . 11,474 362 1870

A substantial part of the above pub-
licity effort was confined to eulogising
Emergency and the various program-
mes launched under it. DAVP also

(5) Medium of publicity

did extensive outdoor publicity parti~
cularly in justification of Emergency
through the medium of Hoardings,
Cinema slides, bus panels, etc.

Approximate cost during

1975 -76

'?ﬂ:' qn lakh)

(Rs. in lakh)
1 Advertisements . . 233 28¢
2 Printed Publicley . . . . . 127 148
3 Exhibitions . . » v . 18 as
4 Ouwdoor Publicity AN 32 37
¢ Distribution of publicity mteri-l . . . . ar a3
ToTAL . . . . . 431 518
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(¢) DAVP was extensively used o
project the programmes ang achieve-
mentg of the former Government in
different flelds and particularly in the
context of the Emergency.

) Government are in favour of objec-
tive ang dispassionate publicity and
DAVP jis now being used accordingly.

Eftect of Power Shortage in Gujarat
on Industrial Production

4089, SHRI PRASANNBHAI MEH-
‘TA: Will the Minister of ENERGY be
pleased to state:

(a) whether power shortage in
Gujarat has affected the industrial
production; and

(b) when the power supply will
be restored in full in the State?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
No, Sir.

(b) The State is able to meet its
full power requirements.

Deaj of M/s Marufy Technical Services
(P) Ltd. with Delhi Water Supply and
Sewage Disposal Undertaking

4080. SHRI JYOTIRMOY BOSU'
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government have inj-
tiated any enquiry into the deal
which M/s. Maruti Technical Services
(P) Ltd. had with the Delhi Water
Supply and in Sewage Disposal
Undertaking; and

(b) it so, when the results of the
enquiry are likely to be made pub-
lie and prosecution started?

THE MINISTER OF HOME AF-
TRAIRS (SHRI CHARAN SINGH):

(a) Yes, Sir,

[ b oewr
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(b) A case in this connection was
registered by the Central Bureau of
Investigation on 24-5-77 and on con-
clusion of the investigation, a charge-
sheet has been filed on 14th July,
1977 by the Central Bureau of Inves-
tigation before Special Judge, Delhi
against S/s Sanjay Gandhi and R, C.
Singh under sections 120-B IPC r/w
5(1)(d)/5(2) of the Prevention of
Corruption Act, and section 5(2) of
the Prevention of Corruption Act and
section 109 IPC.

Progress of Small Seale Industries

4091. SHRI ISHWAR CHOUDHARY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the progress achieved
in regard to the growth of small
scale jpdustrieg particularly of tradi-
tional small scale industries is al-
most negligible;

(b) if so, the details thereof; and

(c) the steps taken by Govern-
ment to speed up the progress of
these industries?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
No, Sir.

(b) According to the information
received from State Directors of In-
dustries the number of units on their
registers has increased from 3 lakhs
in 1972 to 53 lakhs in 1978. The
production in the corresponding pe-
riod of small scale industries under
the purview of Development Com-
missioner, Smail Scale Industries, in-
creased from Rs, 2900 crores to esti-
mated Rs. 6700 crores. In the Khadi
and Village Industries, the produc-
tion has increased from Rs, 140.7
crores in 1872-73 to Rs, 185.23 crores
in 1975-78,

(¢) In the Centra} Budget for 1977-
78 the provision for the entire vil-
lage and Small Scale Sector has been
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increased by 46 per cent over the pre-
vious year to speed up the progress
of these industries. The Government
has recently sanctioneq interest sub-
sidy scheme for raising finances from
financial institutions at concessional
rates of interest with a view to mak-
ing available additiona] finances for
Khadi and village industries.

Circulation of a New Panel of
10 slogans to State Government

4092. SHRI S. G. MURUGAIYAN:
Will the Minster of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have
given instructions to the State Gov-
ernments to replace all hoardings
carrying slogans and designs relating
to 20-Pomt programme;

(b) whether Government have
circulated a new pane] of 16 slogans
to the State Governments; and

(¢c) if go, what are these slogans?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L K, ADVANI): (a) to (c). State
Governments have been advised to
withdraw #l1 the slogans displayed
during the Emergency except 16 slo-
gans, which did nbt have any bearing
on the Emergeity a Statement of
which is attached.

Statement
1. Be Indian, buy Indian

¥ Kashmir to Kanyakumari—India
is one

3. Many religions, one natfion: Let
us be proud of it ,

4. India is our country-—Let us help
make it strong éng prosperous

5. It is nice to be important but it
is more important to -be nice

8. Delay breeds corruption

ASADHA 28, 1899 (SAKA)
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7. Delays cause frustration—Avoid

them

8. Time iz gold—Do not fritter it
away

9. Railway property is your

property: Keep it clean
10. Railway property is your pro-
perty: Protect it

11. Government Service is service to

the people

12. Best labour saving device—
prompt disposal of matters, not
merely of papers

13. Everyone likes an honest and
courteous public servant

14. There is no substitute for hard

per.
15.
16.

Courtesy keeps everyone happy

If your villages prosper, we pros-
per.

Frequency of D.T.C. Buses

4093. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Governmeny are
aware of the fact that frequency of
D.T.C. buses are not being maintain-
ed regularly in most of the routes
especially during peak hours; and

(b) it so, the concrete steps Gov-
ernment propose to take to improve
the frequency of buses?

THE PRIME MINISTER (SHRI!
MORARJI DESAI): (a) Yes, Sir. The
irregularity of services ranges from
10 per cent o 15 per cent mostly in
the evening peak hours,

£b) Mostly -the missing trips occur
due to breakdown-of buses on line
apd hald up of buses for repairs,
Steps are being taken by DTC to im-
Pprove the maintenance of its bus fleet,
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fow “foen gl wr”
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(%) &1 g@R A FATR W
gt & Wl g af feew “feen
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& F, qagd ¥ gEar Wi sar-
w™ i o framawr e e
ud wrefr  fafwde |, qEmiw &
gy e o "ww At @
fagz arew S dfgar AT arw 409,
435201 ¥ afsmara 120w &
g wiae WX W 3w
d@fgar Srara 409, 4359 201
¥ wwEE  AOrEaw Aas § fag
wREE AW T dr § 0 s
A7 AEfaaeE §

After Effecty of Natiomalimtion of
Mining Indwstry ..

4095. SHR] CHITTA BASU: Wwill

tt:ng?’mMMINIRGYbepM

(a) whethey Government received
a memorandum from o delegation of
Indian Mining Federation on the 18th
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May last, in regard to the after
effects of the nationalisation of the
industry; and J

(b) if go, reaction of the Govern-
ment thereto?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): '(a)

Yes sir.

(b) The memorandum submitted to
the Government is under examina-
tion,

Liabilities and pebts of Nationalised
Coal Mines

4098 DR. VASANT KUMAR PAN-
DIT: Will the Minister of ENERGY
be pleaseq to state:

(a) whether the nationalised coal
mineg have to pay outstanding bills
of the suppliers of stores gnd equip-
ment to the coal mines on or prior
to the date of take over by Govern-
ment as per the Coal Mines Nationa-
lisation Act, 19783;

(b) if so, list of supplierg and the
amoung still outstanding for payment
to them ag on 31st March, 1977;

(c) whether Government have,
according to Section 22 of the Coal
Mines Nationalisatioy, Act, 1978, teker
over the liabilities and debts as o?
the day of the take over; and

(d) whether the Merchant Cham-
ber of Commerce, Calcutta has ap-
pealed to the Prime Minister to
redresg the grievances of the supp-
lers by Government and to am
the Act, if there is any lacuna?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (s)
No Sir. As per the Coal Mines (Na-
tionalisation) Act, 19783 the mins
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(b) Does not arise.

3 (c) No, Sir, Section 22 of the Act
only lays down the order of priority
of claims preferred before the Com-
missioner of Payments against the
previous owners,

(d) Yes, Sir. the Merchants Cham-
ber of Commerce had represented to
the Prime Minister on 8th May, 1977
requesting that dues of suppliers
should be given a higher priority and
payments to them expedited. The
Government has not considered it
necessary to revise the existing prio-
rities as the same had been fixed by
Parliament after careful consideration,
keeping in view the common law of
the country and the dues of workers.
Efforts are, however, being made to
expedite payments.

Rajd in Tihar Jail Cell of Charles
Shobhraj

40987. SHRI P. K. KODIYAN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the
police have seized Rs. 20,000 in cash,
a warden’s uniform and a set of false
moustaches in & raid in the Tihar
Jail cell of Charles Shobhraj, the
main gecused in the sensational case
of international smuggling and mur-
del-; 1) T . '-:

(b) whether any investigation has
beep conducted by Government to
find out how such large amount of
Mmoney and other garticles were ac-
quired by the prisoner in jail; if so,
the findings thereof; and

(c) the action teken thereon?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) No, 8tr.

(b) and (c). Do not arise.
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e & faoy /wt v feegdheo
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Probe into Death of Siddarth
Bandodkar

4100, SHRI F. H. MOHSIN; Wil
the Minister of HOMR AFFAIRS be
pleased to state:

(a) whether it is a fact that Shri-
mati Leeny Chandavarker has writ-
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ten to Centiral Government for a
probe into the death of her husband
Shri Siddarth Bandodkar of Goa;

(b) whether complaints have been
veceived about the implicity of Shri-
mati Kakodkar in the murder; and

(c) whether Government have
considered the complaints and insti-
tuted an inquiry especially in view of
the fact that Shrimati Kakodkar has
also demmnded such a probe?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Yes Sir.

(b) Representations have been re-
ceived alleging the bullet injury re-
ceived by Shri Siddarth Bandodkar
on 18-12-1975 to be an attempg to
murder and implicating Smt. Shashi-
kala Kakodkar, Chief Minister, Goa,
Daman and Diu in that incident.

(e) As a result of their inquiries,
the Goa police had come to the con-
clusion that the incident of bullet in-
jury received by Shri Bandodkar was
an accidentally self-inflicted one.
The letter of Smt. Anuradha Bandod-
kar nee Leena Chandavarkar is re-
ceiving attention.

Communication to States regarding
Shri Saujay Gandhi’y Vists

4101, SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the Central Govern-
ment sent a communication to the
Madhya Pradesh Government or sa¥y
other State Government in the last 4
monthg to furnish delails re-
garding the visits of Shri Sanjay
Gandhi to that State;

(b) if so, what was the reply re-
ceived from the M.P. Government or
any other State Government;

(c) what action has been taken bY
the Government thereon; amd
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(d) whether Government propose
to recover the whole money from
Shri Senjay Gandhi?

THE MINISTER OF HOME APF-
FAIRS (SHRI CHARAN SINGH):
(a) to (¢). Yes, Sir. In connection
with Lok Sabha Unstarred Questions
No. 68, No. 528 and No. 3444 answer-
ed on 6-4-1977, 15-6-1977 and
13-7-1977 respectively the State Gov-
ernments were asked to furnish de-
tails regarding the vigits of Shri San-
jay Gandhi to the States. The infor-
mation collected has been 1aid on the
Table of the House in reply to the
above Questions.

(d) This i3 a matter for the State
Governments to consider.

aweqw @ Wit & fewrw @ fog
anxafr e fraan
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Reduction jn Overhead Cest by CIL

4104. SHRI R. L. P. VERMA: Will
the Minister of ENERGY be pleased
to state:

(a) whether Coal India Lid. has
effected a reduction in overhead ex-
penses to the tune of Rs. 100 crores
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per year (news report in Statesmanm,
Calcutta Edition of 28th May, 1877);

(b) if so, the percentage this re-
ductifon constitute of the total over-
head cost, items of expenses included
in overhead cost and since when this
total overhead cost i being changed;

(c) whether the extent of overhead
expenses charged is not to excessive,
i so, why ig it being allowed and
with what view; and the factors
which persuaded the authority to de-
clare this huge reduction immediately
after the formation of Janata Govern~
ment; and

(d) whether it wus not poscible ta
effect this reduction earlier although
such soope was clearly stressed to
the then Minister of Energy as back
as March, 1975 by a very senior and
experienced mining engineer who has
been kept out of service by Coal India
Ltd. and brought to a state of virtual
starvation?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
No, Sir.

(b) Does not arise,

(c) and (d). The rapid increase in
coal demand during the period 1973—
76, however, enableg the coal indus-
try to better utilise men and machi-
nery and thig got reflecteq in the part
containment of the impact of wage in-
<rease and of inflation.
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Development of Roads in Orissa

4107, SHRI D. AMAT: Wil] the Mi-
nister of SHIPPING AND TRANS-
PORT be pleased to state the amount
proposed to be given to Orissa for
development ang construction of roads
in the State during the year 1977-78?7

THE PRIME MINISTER (SHRI
MORARJI DESAI): For expenditure
duding April-July, 1977, out of the
funds voted on account a sum of Rs.
144.44 lakhs has been released by the
Central Government for the purpose.

2. As regards funds for the re~
maining period of the year, the pro-
visions would be intimated after the
demands for grants have been passed
by Parliament.

Research ang Development of Solar
Energy

4108, SHRI DHARAMA VIR VA-
SISHT: Will the Ministey of ENERGY
be pleased to refer to the reply given
to Unstarreq Question No, 137 on the
8th April, 1977 regarding utilisation
of solar energy and state the names
of universities, public undertakings
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and private orgunisations working on
the research and development of solar
energy together with breekthreugh if

any

and 1976-777
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THE

achieved during years 1975-78

Statement

(SHRI P. RAMACHANDRAN):
statement giving the requisite infor-
mation is attached.
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MINISTER OF ENERGY
A

Prinzipal Acad:mic Imatitutions, Research Organisations, Public Sector Undertakirgs ard
Private Orginisations working on research and Development of Solarenergy.

Institation

Area of Research

1. Universities and Aocademic Institutions

I.

4]

I1

i2
13
1L

1

Indian Ins*itate of Techndlogy, Delhi

. Indian Institute of Technology, Madras

. Indian Institute of Technology, Kanpu:

Panjab Agcicaltural University, Ludhian:

Annamiai University, Chidambaram

M:ilal Nehru Regional Engineering College,
Allababad.

Birla Inititute of Technology and Science, Pilani
Indian Institute of Science, Bangilore .
Indin Institute of Technology, Bombay

Iadian Institute of Technology, Kharagpar
University of Roorkee . .

Baaguore Agricultural University, Bangalore
Jadhavpur University, Calcutta
Ruscarch Organisations and Public Sector Undertakings

Csatral Arid Zome Research Institute, Jodhpur

Solar cells,
So'ar

Solar collectors,
Solar refrigeration,
water heaters.

Solar  refrigeration and air
conditioning, Solar Power
generation.

Solar collectors,
Solar stills,

Solar cells,
Solar pumps.

Solar collectors, Solar Pumps
Solar driers.

Solar grain driers and Water
heaters.

Solair collectors, Fresnel lenses,
Solar Water heaters.

Solar collectors, Solar Pumps.

Solar collectors.

Solar collectors, Solar Pumps.

Solar driers, Solar Water hea-
ters.

Solar cooling and wir-comditio-
ning, space heating.

Solar drying.

Solar collectors, Solar cells.

Sotar collectors, Solar Water
heaters, Solar Space heating,
Solar pumps.
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o1 Weitten Answers
Instituticn Area cf Reserzch
2 Nitional Physical Laboratory, New Dethi Solar collectors, Solsr  Prmps

Forest R:search In.titute, Dehradun

Cratral Salt & Mirin= C1zmicils Research Institute,

Bhavnagar.

Auroville Centre of Environmental

Pondicherry.

Cantral Building Research In.titute, Roorkee

Central Blectronics and  Electrical

institute, Pilani.

Defence Science Iaboratory, Jodhpur
Snlid State Phvsics Laboratory, New Delhi
Spacz T chanlogy Contre, Trivandrum

Bhabha Atom ¢ Research Centre

Tata Institure of Fundamental Research

Astronomy Centre, Ootacamand

Conrral
tute, Durgapur . .

Bharat Heavy Rlectricals Ltd.

Central Electronics Letd.
Electronic Corporation of India Ltd.

Nitionil Aeronautical Laboratories, Bangalore

Private Organisation and others

Tyoti Ltd., Barods

Amnl Dairiee, Anand (Gujarat)
Arvind Pandya, Ahmedabad
Rertiplant, Bombay

Metal Box India Ltd., Bombay
Bimny & €1 Madras

Radio

Me=ch nical Eng ineering Reseerch Insti-

Solar cells, Solar Water
heating.

Solar Kilns for timber dry-
ing.

Solar collectors, Solar Stil
Solar Pumps.

Solar pump, Solsr Space hea-
ting, Solar Ovens, Eco
house.

Solar Water heaters, Space

heating.
Solar cells.

Solar Space heating.
Solar Cells.
Solar Cells.
Solar collectors.

Solar Collectors.

Solar Pumps.

Solar collectors, Soler plmfxs,
Solar water heaters Solar
power tion, Solar
spsce heating.

Solar Cells.
Solar Cells.
Solar Pumps.

Solar collectors, Solar Pumps.
Milk drying.

Solar cookers, ovens,
Solar water heaters.

Solar Pumps.

Solar Water heaters.
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IV. Achievements during 197576 and 1976-77 1=
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1. Solar pumps havebsen developad by Birla Institute of Technolcgy and Science

Pitani,

ational Physical Laboratory New Delhi,and Indisn Inst

itute of Technolcgy~

Bombay using different techudlogies and these are underg ing tests.

2. A space heating project for comfort heati:
winter was established at Bharat

for workmen on thuh(l;g floor during
cavy Electricals Ltd., Hardwar factory

using about 58 8q. m. (20008q. ft.) of solarcollector area.

3. Solar driers have been diveloped at Annamalai University, A 10-tonne

addy drier

has _bzeninstalled at Panjab Agricultural University, Ludhiana by the National In-

dustrial Developmen: Corporation.

4. Solar water heatars have been devel
tuters havetaken up manufacture of

Hydro-Electric Project on River
Kirankeshi, Maharashira

4108, SHRI S. H. NAIK;

SHRI SHANKARRAO
MANE:

Will the Minister of ENERGY be
pleased to state:

(a) Whether Government of India
have taken any gteps to undertake the
work of hydro-electric project on
river Kirankeshi, the project which
has been already investigated long
ago; and

(b) whether Government has pro-
posed any other project to meet the
shortfall of electricity in the State of
Maharashtrg like Kirankeshi Hydro-
electric project?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
In their final order, the Krishna
Water Disputes Tribunal have given
an award that the State of Maha-
rashtra shall not divert or permit di-
version of any water out of the Krish-
na River Basin except for the Koyna
Hydro-Electric Project and the Tata
Hydel Works. In view of this award,
consideration of the Kirankeshi Pro-
ject (Hiranyakeshi Multipurpose Pro-
ject) has been dropped.

(b) In addition to the Thermal pro-
jects which are under execution in
Maharashtra, the following Hydro-

ed by several institutions and some manufac-

mestic water heaters.

electric Schemes are under construc-
tion:—

(i) Koyna Hydro-electric Pro-
ject Stage-III (4 x 80 MW)—Unit
IV—(3 'Units already commission-
ed)

(ii) Koyna Dam (2x20 MW)

(iii) Pench-Hydro-electric Project
(2 x 80 MW) (Joint Maharashtra—
Madhya Pradesh)

T.V. Centre at Panhaia District
Kolhapur

4110. SHRI SHANKARRAO MANE:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether a TV Centre at Pan-
hala, District Kolhapur has been pro-
posed by Government; and

(b) it so, the time by which the
work is proposed to be started and
completed?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRL
L. K. ADVAND: (a) No, Sir.

(b) Does not arise,



105  Written Angwers ASADHA 20, 1899 (SAKA)

Firing by Army during Emergency

4111, SHRI SURENDRA BIKRAM:
will the Minister of DEFENCE be
pleased to state the number of times
the Army had to resort to firing during
emergency in the country and the
number of persons killed therein?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): There was
no occasion of firing by the Army in
aid of civil authorities during the pe-
riod of internal emergency in the
country, except in the counter-insur-
gency operationg in the North-Eastern
Region (Nagaland, Mizoram and Ma-
nipur) by the Security Forces.
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Bridge over Baitarani River

4113, SHRI GOVINDA MUNDA:
Will -the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether there is any proposal
under consideration of the Central
Government to construct a bridge on
Baitarani River in Anandpur, Ken-
jagarh, Orissa; and

(b) if so, details thereof?
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THE PRIME MINISTER ($HRI
MORARJI DESAI): (a) and (b). The
proposed bridge will fall on the Anand-
pur-Bhadrak road. It is a State road
and the State Government are, there-
fore, primarily concerned with this pro-
ject. A Central loan assistance of
Rs. 90 lakhs has, however, been agreed
to for this project.

Paper Mili in Alzawl

4114. DR. R. ROTHUAMA: Will the
Ministzr of INDUSTRY be pleased to
state:

(a) whether Government propose
1o set up a Paper Mill at Hortoki in
the Aizawl district of Mizoram;

by it go, when; and

%e) & not, 'whether Government
bhave any proposals under considera-
tion to set up Paper Mills in Mizoram
i view ot the fact that bamboos of
different varietieg are found in abun-
dance throughout Mizoram, even to
the extent of meeting a large part of
the country’s requirements in paper?

‘THE MINISTER OF INDUSTRY
(SHRI GORGE FERNANDES): (a) to
(c¢). Government of India has no pro-
posal to set up a paper mill at Mizoram.
However, the Government of Mizoram
have applied for a Letter of Intent to
set up a paper mill at Bairabi in Aiza-
wl district with a capacily of 64,000
tonnes per annum based on the local
raw material. They have submitted
an application for the grant of letter of
intent for the project and it is under
consideration.

fugred whe vie feard & fg farey
Y wrrw et
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Paper Mill at Phulbant

SRIBATCHA DIGAL:
INDUSTRY be

4117, SHRI
Will the Minister of
pleased to state:

(a) whether Government have com-
pleted the survey of setting up a
paper mill at Phulbani, Orissa; and

(b) if 80, the progress so far made
to implement the proposal?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Government have not undertaken any
study for setting up a paper mill at
Phulbani in Orissa.

(b) Does not arise.

Assam-Arunachal Boundary Dispute

4118. SHRI K. B, CHETTRI: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that the
border dispute between Assam and
Arunachal had not yet been gettled;

(b) if so, the reasons therefor; and

(c) by when, the Government pro-
pose to settle the dlspute?
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THE MINISTER- OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
to (c). The work relating to the de-
mareation of boundary befween Assam
and Arunachal Pradesh has been taken
up. Efforts are being made to expedi-
te the demarcation after mutual dis-
cussions between Governments of the
State of Assam and the Union Terri-
tory of Arunachal Pradesh in consul-
iation with the gurvey of India. Study
Teams have been set up to go into the
details of demarcations. The demar-

cation work is likely to take some more
time,

Facilities to Neo-Buddhists

4119. SHRIMATI AHILYA P. RANG-
NEKAR: Will the Minister of HOME
AFFAIRS be pleased to state whether
Government are aware of the fact that
neo-Buddhists from Maharashtra and
other States are agitated about not
extending the facilities of job, educa-
tion etc, granted to the Scheduled
Castes to them; and since most of them
come from the Scheduled Castes;
whether Government propose to ex-
tend the facilities to them?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): Cen.
tral Government have already extend-
ed to Neo-Buddhists facilities given
to Scheduled Castes, such ag grant of
post-Matric scholarships, Overseas
Scholarships, admission to pre-exami.
nation training centres, assistance to
girls’ hostels and assistance to non-
official organisations engaged in their
welfare. Government of Maharashtra
have also made available reservations
in State services. No reservations ex-
cept in favour of Scheduled Castes and
Scheduled Tribes, are made by the
Central Government in respect of Cen-
tral Services or posts or All India Ser-
vices. In accordance with the provi-
*' ns of the Constitution (Scheduled
Castes) Order, 1950, no person who
professes a religion different from the
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Hindu or the Sikh religion, shalli be
deemed to be a member of a Scheduled
Caste.

Manufacture of Oil. Rigs by BHEL

4120. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of INDUSTRY
be pleased to state:

(a) the number of oil rigs manufac-
tured so far in the country with the
cooperation of Bharat Heavy Electri-
cals Ltd.;

(b) whether they have peen manu-
factureq with all Indigenous material
or whether foreign spare partg have
been ysed therein ang if so, the per-
centage thereof; and

(c) the place and number of oil
tigs manufactureq in India?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Seven rigs are under manufacture with
Bharat Heavy Electricals Ltd.,, out »f
which one rig has, so far been com-
pleted and iz ready tor delivery.

(b) In the manufacture of first rig,
both indigenous and imported material
were used. The percentage of indigen-
oug and imported contents was 35 and
65 respectively.

(c) The first rig manufactured oy
BHEL was assembled at their Unit at
Hyderabad. Its components were
manufactured at their Hyderabad and
Bhopal Units besides at Bharat Pumps
and  Compressors Ltd., Allahabad.
There are two units, both in public
sector, viz Heavy Engineering Corpora-
tion, Ranchi (HEC) and Bharat Heavy
Electricals Ltd., Delhi (BHEL) licensed
to manufacture oil well drilling rigs
HEC have not manufactured any rigs
during last five years. BHEL have not
set up separate facilities for manutac-
ture of rigs. They have based their
production on the utilization of the
existing facilities of BHEL and other
public sector undertakings as algo pri-
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vate sector for the manufacture of
different items of rigs, The first rig was
assembled at their Hyderabad unit
only recently,

Indian Forest Service

4121. SHRI L. L. KAPOOR: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is g fact that the
matter relating to the inclusion of
officers in the Indian Forest Service
from Himachal Pradesh has been
pending for over a year;

(b) it so, reasons therefor; and

(¢) whether Government propose

to simplify the procedure for the
same?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). Presumably, the Hon'tle
Member has in view the appsintment
ot State Forest Service officers of Hima-
¢hal Pradesh to the Indian Forest
S'rvice by promotion from the Select
List approved by the Union Public
Service Commission in February, 1976.
Out of 15 officers included In this list,
seven were appointed to the Indian
Forest Service on 28th  May, 1976
against the vacancies existing at thal
time., Subseguently, more vacancies
have become available in the promo.
tion ceiling due to increase in the
strength of the State cadre. Appoint-
ments against these vacancies can be
made only on the basis of recommen-
dations of the State Government which
are awaited,

(c) The procedure laid down in the
tules does not call for any change.

Reservation in Class IIT gngd Class IV
Posts for Ex-servicemen

4122. SHRI B, K. NAIR: Will the
Dltiainism of DEFENCE be pleased to
State;
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(a) whether any reservation has
been made for ex-servicemen in
Class III and Class IV posts in Gov-
ernment service and if so, what Is
the percentage;

(b) what is the percentage of posts
in the reserved category actually
filled by ex-servicemen during the
past 3 years; and

(c) if there has been a shortfall,

the reason for it and the measures to
make it up?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Su.
The following reservations have been

made for ex-servicemen in Class III
and Class IV posts:—
(#) Central Governmert
Class III . . . 10%
Class IV . . . 20%
() Certral Pudlic Sector Undertahings
Class III . . . 17%4%
Class 1V . . . 274%

(xii) Stute Governments

All State Governments, except those
of Assam, Kerala and Meghalaya have
made reservations for ex-servicemen
1n State Government posts. The pe=:-
centage of reservation varies from 2
per cent to 28 per cent.

) Year A

ercentage  of posts
filled  to :L posts
reserved in respect of
@) and (i) abdove.

1074 - 327

1978 24 0

1976 302

(¢) The broad reasons for shortfall
are: (i) bias for local jobs amongst ex-
servicemen, (il) low educational stan-
dard of ex-servicemen below officer
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level and (iii) lack of experience and
training for available jobs. A Stuay
Group was set up in June 1976 to exa-
mine inter clia the reasons for short.
fall in filling up vacancies reserved
for ex-servicemen. The Report of the
Study Group is under consideration,
and decisions taken on their recom-
mendations will be implemented,

Consumption ot Eleotricity for Agri-
cultural, Domestic And Industrial

Putposes

4123. SHRI BALASAHEB VIKHE

PATIL: Will the Minister o! ENERGY
be pleased to state:

(a) the total consumption of elec-
tricity for agricultural, domestic and
industrial purposes, State~-wise, for
the last 3 years in quantum ag well as
percentage; and

(b) the rates of electricity, cate-
gory-wise?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) The re-
quisite details are given in Staiement
I, II and III laid on the Table of the
House. |[Placed in Library. See No.
LT 770/77]

(b) Category-wise rates of electri-
city are given in Statement IV lad
on the Table of the House. [Placed
in Library. See No. LT-770/77).

Strike Notice by Port Workers

4124, SHRI VAYALAR RAVI:

SHRI N. SREEKANTAN
NAIR:

Will the Minjster of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have»re-
ceived any strike notice from the
trade unions of different ports in the
country; and

(b) if so, the main demands of the
workers and the steps taken to avoid
the gtrike?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes,
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(b) The main demand related to
additional benefits to those recommend-
ed by the Wage Revision Committee.
The Minister of Parliamentary Affafrs
and Labour held discussions with the
Federations of port and dock workers
and a setllement wag arrived at on
14th July, 1977, as a result of which all
strike notices stand withdrawn.
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Talks with Port and Dock workers
for increase in Wages

4126. DR. HENRY AUSTIN:
SHRI K. LAKKAPPA :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Union Government
had invited the port and dock wor-
kers to Delhi for talks in regard to
their demands for increase in wages

(b) if so, the outcome thereof; and
(¢) the points of agreement arrived
t?

a
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THE PRIME MINISTER (SHRI
MORARJI DESAI). (a) Yes, Sir.

(b) The discussions held by the
Minister of Parliamecatary Affairs and
Labour with the four Federations of
port and dock wurkers have resulted
in an agreement on 14.7.1977,

{c) A copy of the Settlement arrived
at on 14.7.1977 is placed on the Table
of the House. [Placed n Library,
See, No LT-771/771. .

Reaction of Port ang Dock Workers
and Recommendations of the Wage
Revisiop Committee

4127. SHRI SAUGATA ROY: will
the Minister of SHIPPING AND
TRANSPORT he pleased to state:

(a) whother Government are aware
of the adverse reaction of the Port
arqd Dock workers to the recommen=-
dations of the Wage Revision Com-
mittee; ang

(by if so, Government’s decision
regarding their implementation?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b). There
has been no adverse reaction but only
some suggestions for modifications
were received. A complete agreement
on the implemeniation of the Repo:t
with modifications was reached with
the Federationg on 14.7.1977. A copy
of the agreement is laid on the Table
of the House. [Placed in Library,
See. N, LT-772/711.

Enguiry Against General Manager,
Nirsa.Mugwer Zone of CIL.

4128. SHRI A, K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) whether a lot of irregularities
Were practised during emergency in
issuing D.O. ‘ by the Nirsa-Mugwer
Zone of the Eastern Coal India Ltd.;
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(b) whether enquiry hag been start-
ed by the vigilance against the area
General Manager, Nirsa-Mugwer
Zo:e of the EC.LL, on this Issue; and
an

(e) if so, what steps Government is
contemplating against the corrupt
officers?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) No. seri-
ous irregularity in the issue of D.O.
for local sale of coal in Mugma-Nirsa
Area of Eastern Coallelds Limited
during the Emergency has come to
notice,

(b) and (c). One complaint made
by M/s. Premier Hard Coke of Dhan-
bad in May, 1978 was enquired into
but the allegations could not be subs-
tantiated.

Machine Too] Factory at Bhavmagar

4129, SHRI AHSAN JAFRI: Will the
Minister of INDUSTRY be pleased to
state .

(a) whether any gecision was taken
to start a machine tool factory in the
Public Sector at Bhavnagar, Gujarat
15 yearg ago; and

(b) if so, steps taken in this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). In April, 1965, Government
Commissioned the preparation of a
detailed Project Report for a Machine
Tool Plant to be set up at Bhavnagar.
It hag Yeen decided that the manufac-
ture of machine tools at Bhavnagar
would be yndertaken by the Gujarat
State Machine Tool Corporation Ltd.,
Ahmedabad (Government of Gujarat
undertaking) in collaboration with
Hindustan Machine Tools Ltd., Bange
alore. The cost of the project is esti-
mated at Rs. 11.00 crores, The feasi-
bility report of the project has already
been pwepared. The company has ap-
plied to the financial institutions for
necessery financisl assistance, Orders
for machinery of value Rg. 102 lakhs
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have been placed. Design for the
Centre lathe has already been com-
pleted and three prototype’s are under
development/manufacture. Production
wil} start with Centre Lathes &and 1s
lkely to commence in January, 1978.
Possession of land for the Project has
been given to the Company by the
Government of Gujarat in June 1877.
Construction is expected to commence
in August, 1977.

Declaration of Places Associated With
Gandhiji as Places of Nationa] Im-
portance

4130. SHRI DURGA CHAND: Wwill
the PRIME MINISTER be pleased to
state:

(a) whether Government propose to
declare’ all places mnssociateq with
Gandhiji in the country as places of
national importance;

(b) if so, the main features there-
of; and

(c) the names of the placeg in the
country which are associated with
Gandhiji? -

THE PRIME MINISTER (SHRI
MORARJ] DESAI: (a) Government
have no proposal formslly to declare
all places associated with Gandhiji as
places of national importance. Ie
was associated with so many places
that it is impossible to select all of
them for being declared as such. Only
some places wouid be so distinctive
and outstanding as to qualify fo: his
status.

(b) and (c¢). Do not arise.

Inclusion of Warlani language in 8th
Schedule of Comstitution

4131. SHR1 EDUARDO FALEIRO:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have
received any representation from
individuals and/or organisationg de.
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manding inclusion of the Warlani
language in the Eighth Schedule of
the Constitution;

(b) if so, who are these individuals
and/or organizations and when these
representations were received; and

(c) whether Government propose to
take steps to amend the Constitution
accordingly and if so, what are the
steps contemplated?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) No. Sir.

(b) and (c). Does not arise.

Restructuring of Film Finance Corpo-
ration

4132. SHRI SATISH AGARWAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
Stﬁh:

(a) whether Government propose
to restructure the flnancing pattern

:? films from Film Finance Corpora~
on;

(b) it so, how;

(c) whether during emergency FFC
was used as a tool to browbeat inde-
pendent thinkers and others desirous
to produce films having certian politi-
cal basis; ang

(d) if so, the films or producers
who were denied cash assistance on
such grounds?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). No Sir. How-
ever, according to a recent decision
taken by the Film Finance Corpora-
tion, loans will be granted to film
producers even without collateral
security, but with a proviaion for pro-
it sharing. This will be done in cuses
where the merits of the mcript and
technical talent agsociated with it, ate
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very good, but the applicant lacks
necessary Anancial resources.

(&) No, Sir.
(d) Does not arise.

Clearance of Filmg by Censor Autho-
ritieg

4133. SHRI SATISH AGARWAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) how many fllms were cleared
by the censor authorities during the
emergency in the country and how
many of them were of Indian make;

(b) what are the criteria of adjudg-
ing a film for censor anq release;

(c) whether the criterion has been
changed after the emergency if so,
what will be the fate of films which
were barred for release by the ersi-
while Government; ang

(d) whether Government intend to
review terms and conditions of the
Film Censor Board; if so what will be
the norms?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) During the period of
Emergency the Board of Film Censors
certified 884 India feature fllms and
206 imported feature fillms. During the
period July 1875 to March 1977 the
Board also certified 2140 Indian and
1832 imported short films.

(b) All films are examined in accor-
dance with the provisions of the Cine-
matograph Act, 1952, the Rules made
thereunder and Directions issued by
Government, setting out the Principles
to guide the Board in sanctioning films
for public exhibition.

(¢) Certain administrative instruc-
tions which were issued to the Board
of Film Censorg during the period of
Emergency, have now been rationa.
lised in mccerdance with the provisions
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of the Cinematograph Act, 1952. The
Cinematograph Act does not have any
provisions under which the Central
Government can  review their own
decisions taken earlier.

(d) Yes, Sir. The matter is under
examination.

National Highways in Kerala

4135. SHRI VAYALAR RAVIL:
SHRI N. SREEKATAN NAIR:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) the total length of National
Highways constructed so far in the
State of Kerala with Central assis-
tance;

(b) the total amount sanctioned so
far for this purpose; and

(c) the amount proposed to be
sanctioneq during the year 1977-78?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The total
length of the two National Highways
Nos. 17 and 47 in the State of Kerala
is 706 Kms, excluding lengths falling
within Municipal limits. These High-
ways were mostly existing when these
were declared as National Highways,
and since then the expenditure on
their development and maintenance is
being met by the Central Government.

(b) A total expenditure of Rs, 1522.18
lakh has been incurred on the deve-
lopment of National Highways in Kerala
during the perod from 1856-57 to
1976-77.

(c) A sum of Rs. 250.00 lakhs has
been earmarked for construction of
National Highway (Original) works in
Kerala during 1977.78.
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LT.C. Conoession t0 Govermment
Employees

4137. SR} SUKHENDRA SINGH:
Will the Minister of HOME AFFAIRS
be pleased to state: <

(a) Whether Government grant
Leave Travel Concession to the Gov-
ernment employees ang their families
after every four years; and

(b) whether Government employees
hiring private chartered buses/taxis
for going on pilgrimage and to see
historical places are eligible for the
reimbursement of their travelling ex-
penses at permissible rates on pro-
ducing a receipt of the expenses in-
curred by them?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Yes, Sir. Government employees and
their families are entitled to ILeave
Travel Concession to any place in India
once in a block of four years.

(b) A Government servant who in-
tends to go to a place other than his
home town once in a block of four
years has to declare the place of visit
—which may be a place of pilgrimage
or a historical place—before he under-
takes the journey and he has to touch
that place for making a claim for re-
imbursement. If he visits that place
by travelling in a chartered bus/taxi,
he will be reimbursed either the fare
by the shortest direct route to the
declared destination in the entitled
class of accommodation by train, sub-
ject to the usual deductions, or the
actual expenses incurred by him,
whichever is less. This concession is
also admissible to the members of his
family.

Sur and Compeny, Caloutta

4138. SHRI SAUGATA ROY: Wil
the Minister of INDUSTRY be pleased
to state:

(a) whether the Wesy Bengal Gov-
ernment hasg requested investigation
intg the affairs of Sur and Company,
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Christopher Road, Calcutta under
Industries (Development Regulation)
Act, 1951; and

(b) Government's reaction thereto?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
Yes, Sir.

(b) The request of the Government
of West Bengal has been examined
and it has been decided not to order
investigation into the affairs of Messrs
Sur and Company under the Industries
(Development & Regulation) Act, 1951.
T'he State Government has been in.
formed of Government's decision in
the matter.
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Infrastrubture for Baockward
Districts .

4140, SHRI S. D. SOMASUNDARAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) the outlay proposed for provid-
Ing essential infrastructure facilities
in the selected industrially backward
districts as envisaged in the Fifth
Plan; gng

(b) the expenditure incurreq end
the progress made in providing infra-
structure?

THE WMINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
"and (b), The draft Fifth Five Year
Plan envisaged an outlay of Rs. 35
‘rores for “Backward Area Develop-
Ment” (and not specifically for provi-
Son of infrastructure facilities alone).
The correspanding outlay in the Final
Fitth Five Yesr Plem is Rs. 8 craves
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for 1977—79. No expenditure has been
incurred against this provision as the
question of evolving appropriate in.
stitutional arrangements for develop-
ment of backward areas is being ex-
amined.

Probe into corruptiem amd mepetism in
Doordarshan

4141. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of INFORMA-
TION AND BROADCASTING be pleas-
& fo state

(a) whether Government’s atten-
tion has been drawn to an article pub-
lished in the film weekly ‘Screen’
dated 3rd June, 1977 with regard to
the corruption and nepotism in Door-
darshan;

(b) if so, what action Government
propose fo take against those who have
been mentioned in the said report:
and

(c) whether Government propose to
order an enquiry into the acts of
commission and omission with regard
{0 the selection of Producers, Produc-
tion Assistants and General Assistants
made during the last three years both
in All India Radio and T.V.?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) Yes, Sir.

(b) and (c). The allegations made
in the article are too general and
vague to permit action being taken
ggainst those alluded to therein; or to
order an enquiry in the alleged sets of
commission and omission, If there are
gny specific cases, with concrete evid-
ence to establish a prima-facie case,
and these are brought to the notice of
the Government, appropriate action
would be taken.

Sug moto, Governmeni are, how-
ever, enquiring into alleged irregulari.
ties in aslection of some posta of Pra-
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ducers and Production Assistants, The
system of engagement of Sfringers is
also under examination with a view to
streamlining it.
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Film ‘Kissa Kursi Ka'

4143. SHRI SATISH AGARWAL: ¢
Will the Minister of INFORMATION
AND BROADCASTING be pleased

to state: '

(a) what was the agency or the
particular officer who ruled that the
Hindi film entitled ‘KISSA KURSI KA’
could not be released to public, the
reasons why such a decision was
taken;

(b) who was producer and director
of this film, who were its financiers,
whether any assistance to it was
sought from Film Finance Corpora-
tion; and

(¢) what was the criterion of con-
sidering this film as not worth release
to public, whether Government would
release it if its copy wsas made avail-
able now?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANID): (a) and (c). The
film KISSA KURSI KA was examin-
ed by the Central Government in
exercise of the powers conferred by
Sub-section (1) of Section 6 of the
Cinematograph Act, 1852 and it was
decided that the film should not be
given a censor certificate for public
exhibition, on the grounds that the
film was against the interests of the
security of the State, friendly rela-
tions with foreign States, public
order, and was likely to incite the
commission of offences against the
‘established laws of the country.
These powers were exercised by the
then Joint Secretary (Information)
in the Ministry of Information and
Broadcasting, Incharge of the Film
Wing, with the approval of the then
Minister for Information and Broad-
casting.

With regard to permitting the
release of this film it a copy now
becomes available, the Central Gov-
ernment, having already refused &



129 Written Answers

certificate in respect of this film,
’have no powers to review their own
decision

(b) The name of the producer is
Shri Amrit Nahta and the name of
the director is Shri Shivendra Sinha.
No assistance was sought from or
given by Film Finance Corporation
for the production of the fllm
“KISSA KURS!I KA” Government
have no information about its finan-
(1ers.

Charges avalnst Chief Mirister of Goa,
Daman and Diu

4144. SHRI EDUARDO FALEIRO:
Wil the Mmister of HOME AF-
FAIRS be pleased to state:

(a) whether charges of corruption,
mal-administration against the Chicf
Minister of Goa, Daman and Dw,
Smt. Sashikala Xakodkar and her
Government have been submutted
to the Central Government;

(b) what is the precise nature of
these charges,

(¢) the individuals/organisetions/

political parties who have subnutted

" these charges and when were they sib.
tutted; and

(d) what action has Government
taken or proposed to take in the
matter?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
) to (d). Memoranda of allega-
tions agamnst Smt. Sashikala Kakod-
kar, Chief Minister of Goa, Daman
and Dju were received from the
United Goans party, the Congress
Legislature Party, and certain indi-
4Viduals jn 1975. 18976 and 1877.

On the memoranda of allegations
Tecerved in 1975 and in early part of
1976, comments of the Chief Minister
Were obtained by the previous Gov-
°rnment but a final decision was not
taken, Onm the remaining, comments
°f the Chief Minister were invited

1836 LS.~
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in May, 1977. The matter will be
processed in accordance with the
settled procedure.

It will not be appropriate to dis-
close at this stage the nature of the
allegations contained in the said
memoranda or the other details in
respect thereof.,

Demand of Ceal by Steel Indusiries
4145. DR. HENRY AUSTIN:
SHRI NIHAR LASKAR:

Will the Minister of ENERGY be
plecased to state whether jn view of
the slack growth of demand by the
steel industries there will be a low
key activity in coal sector this year?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN)* The
demand of coking coal for steel plants
during the year 1877-78 has not
slackened. In fact, the anticipated
requirements of coking coal for steel
plants have increased from about
143 million tonnes in 1976-77 to
15.86 million tonnes 1n 1977-78. Steps
have been taken to meet the increas-
ed demand of steel plants. The
question of low key activity in coal
sector, therefore, does not arise.

Wage benefit 1o Dock Workers at
Cochin Port

4146. SHRI K. A. RAJAN: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether a set of dock workers
at Cochin Port are not given interim
wage benefit;

(b) if so, the defails and rcasons
therefor; and

(c) the action being taken in the
matter?

THE PRIME MINISTER (SHRI
MORARJI DESAD: (a) and (b).
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All registered and photopass casual
dock workers under the Cochin
Dock Lmbour Board are being paid
interim relief. Certain categories of
workers employed by agencies other
than the Dock Labour Board are not
the concern of the Board and as such
are not paid interim relief by the
Board.

(¢) Does not arise.

Recrultment policy in HMT, Kalamas-
sery

4147. SHRI K. A. RAJAN: Will
the Minister o INDUSTRY be plecs-
ed to state:

(a) whether Government have any
accepted policy of recruitment and
promotion of the workerg in various
posts in HMT, Kalamassery; and

(b) if so, the criterion laid down in
this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The policy accepted by
HMT in respect of recruitment and
promotion of workers in various
posts in HMT, Kalamassery, com-
prises the following main criteria,
contained in their guidelines:—

(1) All higher posts are filled in
through promotion as far as
possible, External recruit-
ment is resorted to only
when candidates are not
available for promotion
within the Unit.

(2) Promotion shall be only to
the next higher post.

(3) Promotion is considered,
based on test and interview,
only if there is m vacancy
in the next higher post and
exigencies of work require
the vacancy to be fllled up.

(4) Eligibjlity of employees to
be considered for promotion
is based on eligibility period
of service in the lower post.
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(5) Promotion of an employee
will be consider only if high~
er post in a tradeis available®:
on the basis of job evalua-
tion and if such post in the
same trade has to be filled
up due to exigencies.

(6) Change of trade on promo-
tion will be permitted ijn
exceptional cases on the
basis of test and interview.

&4

~

All things being equal pro-
motion will be made on-
merit-cum-seniority basis,

(8

~

Minimum qualifications have
been laid down for promo-
tion to following posts in
addition to job evaluation
semi-skilled/skilled work-
men, charge hands ‘A’ and
‘B’, ministerial grades, junior
technicians, senior planner
‘B’, senior draftsman ‘B’ and
senior inspector.
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“Employment Potential” Indusiries

4149, SHRI SATISH AGARWAL:
Will the Minister of INDUSTRY be
pleased to state names of industries
enumerated as “employment poten-
tial” by Government, for which
import of technology is provided?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
Industries have not been identified
on the basis of their employment
potentia] for purposes of import of
technology.
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Foragula te replace Coga Cola by an
Indlan Prink

4151, SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY bhe
pleased to state:

(a) whether an experiment has been
made to invent a formula to replace
COCA-COLA; and

(b) if so, the result thereof and
reaction of Govsrnmen' to replace
Coca-Cola by an Indian drink?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). The Central Food Techno-
logical Research Institute, Mysore,
has advised that it has developed a
satisfactory indigenous Cola beverage
concentrate and that it is ready to
make the formulation available for
commercial exploitation. It is hoped
that the Indian Beverage Industry
would take advantage of this deve-
lopment. Government would be
willing to consider specifie proposals
for mssistance for the development
of indigenous beverage industry.

Issue of licences to large Industirial
Houvses

4152. SHRI D. B. CHANDRE
GOWDA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether a number of State
Governments have requested the
Central Government to grant lcen-
ces to the large industrial houses to
set up industries in their States; and

(b) if so, the action taken by Gov-
ernment in this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES):
(a) and (b). No specific requests
from any State Government have
been received to grant licences to the
Large Industrial Houses to set up
industries in their States. However
all applications including those from
large industria] houses received for
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grant of licance under the Indus-
tries (Development and Regulation)
Act, are referred to various Scrutiny
Agencies including the concerned
State Government for their com.
ments. These applications are gene-
rally supported by the State Govern-
ments. Decisions on licensing appli-
cations are taken by the Approval
Committees, having regerd to the
merits of the individual case in the
light of the applicable Government
policy and not solely on the recom-
mendations of the State Governments.

Criminal cates against Ministers and
Memberg of Pariliment withdrawn by
Government

4153. SHRI K. LAKKAPPA: Wll the
Minister of HOME AFFAIRS be
pleased to state:

(2) number of criminal cases wrth-
drawn recently against Ministers and
Members of Parliament by present
Government; and

(b) the names «f such persons and
reasons thereof?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
and (b). Information is being collect-
ed and will be laid on the Table of
the House.

Harassment ot Harijans

4154. DR. HENRY AUSTIN:
SHRI NIHAR LASKAR:
SHRI M. N. GOVINDAN NAIR:

SHRIMATI PARVATHI KRI-
SHNAN:

SHRI K. LAKKAPPA:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it is reported that
Harijans are being beaten up and
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harassed In Bihar, Madhya Pradesh
and other States where the Janata
Party won the election recently;

(b) whether on the 26th June,
1877, the landlords of Bhagalpur vil-
lage in Bihar beat the Harijans and
recaptured the land earlier given to
them;

(¢) if s0, the action taken by Gov-
ernment against them; and

(d) whether in view of the earlier
assurance that Government will iake
stern measures to deal with such
cases, no action has been taken and
the harassment to the Harijans is stiil
being done?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
Government have seen newspaper re-
ports in  this regard. Information
whether any such incidents have oc-
curred is being collected from the State
Governments concerned.

(uy to (1). Fucts are being ascer-
tatned from the Government of Bihar.
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Gas Turbine Planty In Tamil Nadu
4158. SHRI M RAM GOPAL RED-

DY: .
SHRI MANORANJAN BHAK-
TA:

Will the Minister of ENERGY be

pleased to state:

(a) whether Tamil Nadu Govern-
ment have urged the Centre for set-
ting up of three gas turbine plants In
the State; and

‘) it so, decision of Government
thereon?

THE MINISTER OF ENERGY (SHR!
P. RAMACHANDRAN); (a) and (b
A communication wag received from
the Government of Tamil Nadu for
installation of a 6x25 MW Gas Turbive
Plant. ‘The proposal has to be sup-
ported by a feasibility study on the
technical and other features of the Pro-
ject, for further techno-economic ap-
praisal, keeping in view the power re-
quirements of the State and the alter-
native schemes available for meeting
the same,
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Demand for taking over of papers not
willing to pay iaterim relief to their
employess

4159. SHRI RAMANAND TIWARY:
will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether All India Small News-
papers Editors Conference has urged
Government to take over all papers
which are not willing to pay interim
relief to their employees; and

(by if so, the decision of Govern-
ment thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SIIRI L. K.
ADVANTI): (a) This Ministry are not
aware ot any represeniation of this
nature.

(b) Does not arise.

Implementation of recommendations
of various commissions

4160, SHRI NIHAR LASKAR:
SHRI R. V. SWAMINATHAN:

Wil the Minister of HOME AF-
FAIRS be pleased to state

(a) whether there are still many
commissions of enquiry whouse recom-
mendations have not been fully im-
plemented;

(b) if so, the number of such com-
missions of enquiry; and

(c) whether Government are con-
sidering to take action to implement
them fully?

THE MINISTER OF HOME AP
FAIRS (SHRI CHARAN SINGH): (a)
fo (c): The information is being col-
lected and will be laid on the 'Table
of the House,
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Strike by Electricity Employces

4161. SHRI K. A. RAJAN: Will the
Minister of ENERGY be pleased to
state:

(a) whether the electricity emplo-
yees of 10 States have decided to go
on strike to presg their demands for
wages, negotiations and interim relief;
and

(b) if so, facts thereof and mea-
sures taken to avert the strike?

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) and (b):
Strike noticeg had been received by a
few State Electricity Boards from some
Unions of electricity  workers lor ¢
one.day ioken strike on the 20th July,
1977 in connection with demands for
wage revision, bonus etc. Efforts by
the concerned State  authorities and
State Electricity Boards have beem in
progress to resolve the issues involved
through discussion and agreement ana
avert the proposed strike.

Granfs-in-aid to Electronics Commis-
sion

4162. SHRI P. RAJAGOPAL NAIDU:
Wiil the Minister of ELECTRONICS
pleased to state:

(a) whether Government are giv-
ing grants-in-aid to Electronics Com-
mission; and

(b) it so, the purposes for which
the aid js given?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a): No, Sir, the
demand tor grants of the Department
of Electronics is considered and ap-
proved by Parliament and utilised on
the basis of policy laid down by the
Electronics Commission which is part
of the structure of the Goverrment of
India.

(b) Does not arise.
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Nuclear i"uel Compiex, Hyderabad

4163. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of ATOMIC ENERGY
be pleased to state:

(a) whether Nuclear Fuel Com-
plex at Hyderabad is meeting the
fuel requirements of the Nuclear
Power Reactors; and

(b) the products produced by the
said complex?

THE PRIME MINISTER (SHRI
MORARJI DESAl): (a) Yes, Sir.

() 1. Uranium Oxide fuel assemblics
for the Rajasthan Atomic Power Station
and other unclear power stations being
set up.

2. Enriched uranium  oxide fuel
assemblies for the Tarapur Atomic
Power Station using enriched uranium
supplied by the U.S.A.

3. Reactor components such as coo-
lant tubes, calandria tubes and other
zircaloy materials for the nuclear
power stations being set up.

4. Special materials such as tanta-
lum anodes and slugs, selenium, tin,
zirconium powder, gallium, gold. Boron
Tri-Bromide and Niobium, purified to
more than 99.999 per cent purity requir-
ed for the electronics industry.

Transmittey capacity of Wadio Statlons

4164. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

{a) the existing transmitter capa-
city at different radio stations in the
country; and

(b) whether there is any proposal
to increaze these cap@acities?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) The power of the exist-
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ing transmitters at various Stations of
All India Radio is indicated in the
statement Iaid on the Table of the
House, |Placed in Library. See No.
LT 773/711.

(b) Schemes for upgrading the
power of the transmitters at Alzwal,
Shiliong, Srinagar and Delhi are under
implementation. The upgrading f
other transmitters will depend upon
the availability of resources in subse-
quest Plans for davelopment of Broad
casting in the coumtry.

Atomic Power Station, Kalpakkam

4165. SHRI S. D. SOMASUNDARAM
Will the Minister of ATOMIC ENER.
GY be pleased to state

(a) the total outlay by Central and
State Governments on the Atomic
Power Station at Kalpakkam; and

(b) the expenditure incurred by
the respective Governments?

THE PRIME MINISTER (SHR!
MORARJI DESAI)- (a) The capital
outlay sanctioned by the Central Gov-
ernment for Units 1 & II of the Atomir
Power Station at Kalpakkam is
Rs. 77.09 crores and Rs. 70.63 crores
respectively. Proposals for revising
the capital outlay to Rs. 107.55 crores
and Rs. 93.93 crores respectively are
under consideration. In addition to
the outlay by the Central Government,
the State Government had made avail-
able approximately 2500 acres of lani
free of cost. The approximate cost ot
acquisition of this land is stated to be
Rs. 45 lakhs,

(b> The expenditure incurred on
Units I & II till the end of May 1977 is
Rs 80.85 crores and Rs. 40.16 crores
respectively.

L
n Construction of Tankers

4166. SHRI S. D. SOMASUNDARAM:
., Will the Minister of SHIPPING AND
’TRANSPORT be pleased to state:

(a) whether there is a programme
for construction of tankers in the
country;
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(b) if so0, the details thereof; and

(¢) whether in view of the anti-
cipated increase in oil production in
he country and during the next 10
years, plans are being framed for a

suitable tanker fleet for importing
»1?
THE PRIME MINISTER (SHRI

MORARJI DESAI): (a) No, Sir.
b} Does not arise.

(¢) Our existing tanker fleet is
quite adxquate for the purpose.

Progress of Industries in Backward
Areas

+167. SHRI D. B. CHANDRE GOW.
DA: Wil} the Minister of INDUSTRY
be pleased to state:

(a) whether Government’s atten-
tion is drawn to the Deccan Herald,
dated the 12th June, 1977 that the
Association of Indian Engineering
Industry has pointed out in a paper
presented to the Prime Minister that
the incentives and concessions ex-
tended to encourage setting up of
industries in  underdeveloped or
backward areas have met with ittle
Siccess; and

(b) it so, the difficulties faced by
such units; and steps Government
propose to take in this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Government have seen the
feport in the Decan Herald dated the
2th June. 1977. Government are also
aware that inspite of the various faci-
lies extended. the progress of indus-
trialisation of backward areas has Leen
slow, Adgence of industifal Infratruc-
ture and the consequent unwillingness
of entrepreneurs to move to the back-

ABADHA 20, 1809 (SAKA)

Written Answers 146

ward areas continue to remain the main
handicaps. The question of evolving
appropriate institutiona) arrangements
for the development of backward areas
and for removing such handicaps is
being examined by Governthent.

Setting up of a Broadeasting Station
at Sholapur

4168. SHRI S. R. DAMANI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

{a) whether he has taken notice of
the long standing demand of the
people of Sholapur for getting up a
broadcasting station in that city; and

(b) if so, the action being taken
thereon?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI), (a) and (b). Government is
aware of the demand for the setling up
of a broaclcasling station at Sholapur.
A proposal for establishing an AIR
station at Sholapur had bLeen formulat-
ed but because of the constraint on
resources it has not been possible to pro-
vide for its implementation in the Fifth
Plan. The proposal will be recons:-
dered for inclusion in the future de-
velopment Plans subject to the availa-
bility of funds.

National Institute of Design
Ahmedabad

4169. SHRI S. R. DAMANI: Will the
Minster of INDUSTRY be pleased to
state:

(a) the broad nature of the work
done by the National Institute of
Design at Ahmedabad, since its In-
ception and in what manner {t has
contributed to the progresg of the
country’s economic activity;

(b) the details of itz achievements
in transferring techmology to help
smail and medium industries growth;
and
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(¢) its future programmes to acce-
lerate growth of employment oriented
industries in the rural areas?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
The National Institute of Design, Ahme,
dabad, was set up by the Government of
India in 1961 to undertake education,
training, research and service in the
field of industrial design. ~ Its first task
was to develop the teaching faculty for
their new educational programme. On
completion of 1his task, the profes-
sional educational programme for de-
signers was instituted in 1970. In
addition, the Institute has also con-
ducted post-graduate short-term and
part-time courses in various fields of
industrial  design. Side by side. the
Institute has also rendered consultan-
cy and design services to the Govern-
ment, Public Sector Corporations, In-
dustries (Large, Medijum and small
Scale), Craft Sector and Rural Indus-
try.

(b) Much of the Institute’s work in
industrial design (product design, fur-
niture design, ceramic design and tex-
tiles design) is devoted to the small
scale and medium scale sectors. Re-
cent instance of such assistance in-
clude the develobment of hand-tools
tfor export, improved cane, bamboo
and wood furniture, designing of elec-
trical appliances etc. At present it is
working with the Ministry of Agricul-
ture for the development of communi-
cation techniques to assist rural ex-
tension works. The Institute has also
been working with the Indian Institute
of Management, Ahmedabad, in the

backward areas of Rajasthan to trans-
fer design technology in leather pro-
ducts ete. The Institute's work in the
design hag won recognition from the
International Council of Societies of
Industrial Design. It is for the first
time that this major International
Award has been granted to India. The
purpose of the award is to promote
and encourage industrial design acti~
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vities in developing countries, as well
as the design of products and sysiems
which can improve economic and social
conditions. The National Lnstitute of
design’s work reviewed by I. C. 8, I. D.
included a new smokeless Chulah and
more efficient Harvesting Implements.

(c) The future programme for assis-
tance in employment-oriented indus-
tries in rural areas includes the exten-
sion of Ra)asthan experiments of link
ing education with rural employmeat
opportunities to other States, extension
ol craft tramming projects undertaken
in some of the North Easter. States,
extension of research services {ur the
improvement of harvesting implements,
re cycling of agriculture waste etc.

Licensed Capacity ang Demangd for
Tractors

4170. SHRI S. R. DAMANI: Will the
Minister of INDUSTRY be pleased to
state:

(a) the licensed capacity of tractors
in diffcrent H.Ps. in the last two
years, with names of manufae-
turers; and

(b) the estimated demand for trac-
tors by 19827

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
The required information is given in
the statement attached.

(b) The demand projected on the
basis of a study carried out by
D.G.T.D./Development  Council for
Automobiles and Allied Industries is
of the order of 76,000 nos. p.&. by
1982-83.



149 Written Answers ASADHA 29, 1800 (SAKA) Written Answers 150

Statement

SL
No. Name of the Licensed Unit H.P.Rar ge Licensed Capacity as on
30-6-75  30-6-77

1 M/s. Tract r$& Farm Equipment Ltd.,

Madras. 35&s0 7000 7000

2 ME. Internati nal Tractr C . «f India
td., . . . . 3

Bombay. s &44 10000 10000
3 Mys. Bsc rts ILtd., Faridabad. , . 35 16000 16000
4 M/s. Bscrts Tract rs Ltd.,Faridabad . ;46 6000 6000
§ M/, Hindustan Tract rs Led., Bavoda . 50&35 7000 7000
6 M/s. Eicher Tract'rs India Ltd.,
Faridabad." . . . . . 26' s 2000 2000
7 M;/s. Hindusta n Machinc T.ols Limited,
Pinj re . . . . . 25 12000 12000
8 M/s. Kirl skar Tract rs Ltd. Nasik 25 to 75 10000 10000
9 M/s. Punjab Tract rs Ltd, Chandigarb . 25&35 12000 12000
10 M/5. Harsha Tract rs Lti., New Delhi. 25 10000 10000
rr My Pictic Tools Pvt. Ltd., P.c na. 37 10000 10000
12 M/, Premier Inigati n Equipment 55 5000 Nil
Ltd., Calcutta. (Licence rev. ke
due to  ncn-impled
mentation )
13 M/. Auo Tract rs Ltd., Lucknow. 2§ 12000 12000%
14 M/;. United Auto Tractors Ltd., Hy- 45&65 5000 so00
derabad.
15 Mys. Perfect Tractors Ltd., New Delhi. 32 socco Nil

(Licence reveked due
t0  nn-implement
tatin)

ToraL 1,29,000 1,19,000

B W —

*N 't in pr duction.
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Financial Assistance to Film Pro-
ducers for production of Films

4171, SHRI K, MALLANNA: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether standard fllms are
not produced in the country because
film producers do not have adequate
finance and they have to raise money
from people on high rate of interest;
and

(b) the steps being taken by Gov-
ernment to solve this problem?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). The number
of films produced in the countiry has
been progressively increasing over the
past years. The number of Indian
feature films certified for public exhi-
bition by the Bouard of Film Censors
during 3 years 1J74-1876, was 455, 475
and 507 respectively. Some «f these
films have also won national awards
and international acclaim It may not,
therefore, be correct to say that stan-
dard films are not produced 1n the
country.

However, with a view to encourag-
ing the production of good quality
films, Government set up Film Fi-
anace Corporation in 1960. The Cor-
poration renders financial assistance to
film makers at low rate of interest
on the basis of good script and tech-
nical talent. Many films financed by
the Corporation, have won national
awards and international recognition.

Tribal Areas in Gujarat

4172. SHRI AHMED M. PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the nameg of the Taluqas in
Baroach District in Gujarat State
which have been declared as a
Tribal area;
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(b) whether any new proposal has
been made Government of
Gujarat to include certain more vil-
lages of Ankleshwar in Tribal Sub-
Plan; and

() it so, the action taken by
Government thereon?

THE MINISTER OF HOME APF-
FAIRS (SHRI CHARAN SINGH):
(a) Dediapada, Sagbara, Valia, Nan-
dod and Jhagadia talukas of Bharuch
District have been included jin the
tribal sub-plan area of Gujarat.

(b) and (c¢). The Gujarat Govern-
ment proposed the inclusion of a tri-
bal pocket in Ankleshwar taluka in
the tribal sub-plan area. This poe-
ket is not within the sub-plan area
but adjacent to it, and the Anklesh-
war taluka in which the pocket falls,
has less than the stipulated 50 per
cent tribal concentration which is the
norm for inclusion in the sub-plan.
The propusal of the Gujarat Govern-
maent has not therefore been agreed
to.

Subsidy ‘for setting up of Industries
in Ankleshwar

4173. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether any subsidy is being
given for the setting up of industries
in Ankleshwar Industrial Estate in
Gujarat State by the State/Central
Government; and

(b) if s0, the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
As Ankleshwar Industrial Estates is
in the backward distriet which qua-
lifies for Central Subsidy Scheme, the
industrial units in the estate get capi~
tal subsidy to the extent of 15 per
cent on investment in jand, building,
plant and machinery. According to
the information received from Small
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Industries Service Institute Ahmed.
abad, State Government has no spe-
cial subsidy scheme for industries in
Ankleshwar Industrial Estate,

(b) Out of 100 registered units in
Ankleshwar Industrial Estate 22 have
been sanctioneq capital subsidy from
26-8-71 to 10th July, 77 of the total
amount of Rs, 65.7 lakhs.

Uplift of Tribals in Gujarat

4174. SHRI AHMED M. PATEL:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the names of the Districts in
Gujarat State where most of the
Tribals are residing; and

(b) the main facilitieg provided for
the up-lift of Tribals in those areas?

THE MINISTER OF HOME AF-
FAIRS (SHR] CHARAN SINGH):
(a) Most of the Tribals of Gujarat
are residing in the seven districts of

Sabarkantha, Vadodara, Bharuch,
Panchmahals, Surat, Valsad and
Dangs,

(b) A tribal sub-plan has been
drawn up for the areasg within these
districts with a population of more
than 50 per cent tribals,

The Sub-plan area has been divid-
€d into nine Integrated Tribal Deve-
lopment Projects for which specific
frvelopment programmes under the
various sectors such as agriculture,
education, health etc. have been dgrawn
ur.

The total outlay for the sub-plan
irea of Gujarat during the Fifth Plan
beriod will be of the order of Rs.
84.08 crores out of the State Plan
funds, and Rs. 16.26 crores as Spe-
tial Central Assistance,

Among the facilities given to the
Scheduled Tribes are the grant of
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educational scholarships at post-
matrie and school stages, subsidies for
agricultural inputs, wells etc., Spe-
cia] efforts are also made for the eli-
mination of exploitation,

Closure of factories in Gujarat

i175. SHRI AHMED M. PATEL:
Will the Minister of INDUSTRY be
p'cascd to state:

(a) whether any factories in
Gujarat State has been closed down
during the last three years;

(b) the reasons therefor: and

(c) the action taken by Govern.
ment to re.start them?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (c). The information is being col-
lected and will be laid on the Table
of the House.

Number of Harljans, Adivasis and
Depressed Classes in Dhanbad
Collieries

4176. SHRI A, K. ROY: Will the
Minister of ENERGY be pleased to
state:

(a) the number of Harijans,
Agdivasis and other depressed classes
in employmer.. in collieries, coking
and non.coking in Dhanbad district
(Bihar) at the time of take over by
Government of the management,

(b) the number in 1974, 1975, 1976
and 1977, January;

(c) whether the percentage of
weaker section in the collieries
steadily decreased after the take over;

(d) whether the Deputy Commis-
sioner Dhanbad, Mr. K. B. Saxena,
sent a strong note to Government to
this effect with open Press Confer-
ence against the management of
BCCL and CMAL in 1975; and
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(e) if so, steps Government pro-
pose to take to restore the percentage
of the weaker section to the take
over stage?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (e). The information is being col-
lected and will be laid on the Table
of the Sabha,

Development of S.C. & S.T. in Orissa

4177. SHRI K. PRADHANI: Will

the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government of Orissa
have approached the Central Govern-
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ment with a scheme for the develop-
ment of Scheduled Castes and SChz-('
duled Tribes in the State;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) lo (). Welfare schemes for the
Scheduled Castes 'and Scheduled Trbesg
have been included in the Backward
Sector of Fifth Five Year Plan of
Orissa. An allocation of Rs. 18.30
lakhs has been made for 1977-78 for
Scheduled Castes and the Programme-
wise allocation with targels to be
achieved 1s as follows:—

L

Name fthe Scheme

(1) Area devel pment scheme—Land rcclamati n

agricultural input assistance.

(2) Subsudy f r crafts and c ttsg - industrics

and self  empl yment scheme,

(3
shnrthand &

Schglarships.

typewritis g.
@
(s
(6) C nstructt n ¢t hostel

Reading and writing materials

TOTAL

Induttrial trainirg includinrg traimirgin

Allocati n Phy.ical targets
f r the yé.nr fr ll‘gc Yoor
1977-7 1977-7
(Rs. lakhs)
2 3

2-25 C ntinuance <t twe  preject
and starting < ne new such
scheme.

0-65 120 femilics will be benefitted
1°50 300 trainees will be benefitted.

9007 68,500 trainces will be benefitted,

500

0'90 C mpletiin «f six incomplete
h stels. .

19.30

In gadditton Rs, 8492 lakhs have
been allotted for Scheduled Tribes. A
tribal sub-plan has been proposed in
Orissa covering all areas having more
dhan 50 per cent tribal population.
The sub-plan includeg educational as
well as economic development pro-
grammes. The sub-plan area has
been divided into 23 Integrated Tri
bal Development Projects. The State
Government have prepared 19 pro-
jects so far, which have been gene-

rally approved by the Government of
India. The State Government have
been requested to send projects for
the remaining four areag asg well.

Removal of untouchabllity ¥
4178, SHRI K, PRADHANL: Wil
the Minister of HOME AFFAIRS be
pleased to state:
(a) the programme undertaken bY
Government for the removal of ui*
touchability in the country; end
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(b) the difficulties being faced in
implementing the programme in the
viliages?

THE MINISTER OF HOME AF.
FAIRS (SHRI CHARAN SINGH):
(a) and (b). The Protection of Civil
Rights Act, 1955 was comprehensive-
ly amended in 1976 to curb the prac-
tice of untouchability. In pursuance
of this Act, the State Governments
have undertaken measures for ensur-
ing that the rights arising from the
abolition of ‘untouchability’ are made
available to, and availed of by the
persons subjected to untouchability.
Services of mass-media machinery
and voluntary organisations are also
being availed of for propaganda and
publicity against the practice of un-
touchability, in order to bring about
a change in social attitudes in all
scctions of sociely, The educational
and economic development schemes
implemented by the Government for
the Scheduled Castes also indirectly
help in the removal of untouchabi-
lity. The State Governments have
been requested to implement the pro-
visions of Protection of Civil Rights
Act, 1955 vigorously on a priority
basis,

Cement indusiries near Pipavav port

4179. SHRI ANANT DAVE: will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether any report has been
received from Government for instal-
lation of cement jindustrieg near
Pipavav port; and

(b) if so, whether port’s income
would be Rs. 12.36 lakhs for the year
1978.78 and Rs. 22.42 lakhs for the
year 1983-84?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Pipavav is more commonly
known as port Victor or Jaffrabad.
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This is presently only a fair weather
port. ‘The development of this mi-
nor port is being considered by the
Government of Gujarat,

The Gujarat State Industrial Deve-
lopment Corporation wag granted
a letter of intent in November, 1971
for setting up a cement plant at Jaffr-
abad for the manufacture of portland
cement for a capacity of 5 lakh ton-
nes per annum. As no progress in
the implementation of the letter of
intent was made, this has been treat-
ed as lapsed. One Shri D, L. Chow-
gule has also been granted an indus-
trial licence for setting uwr a cement
plant at Veraval for a capacity of 4
lakh tonnes per annum. His request
for change of location from Veraval to
Jaffrabad has since been agreed to
The Industrial licence is valid up to
the 31st December, 1977,

The Government of India have no
information about the income of this
port,

Improved technology to villagers

4180. SHRI G. Y. KRISHNAN: will
the Minister of INDUSTRY be pleas-
cd to state:

(a) whether one or two per cent
of the villagers monopolise the assis-
tance and facilitieg offered to rural
people by official and non-official
agencies;

(b) whether Government would
like to extend the need for techno-
logical improvements to make the
existing agricultural and other rural
occupationg economical as the present
loan facilities are found to be gene-
rally unhelpful and in many cases
means of exploitation has also been
noticed; and

(¢) if so, whether Government pro-
pose to make arrangements for =a
regular information to carry local
experience and problems to other
projects and interested persons?
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THE MINISTER OF INDUSTRY
(8S8HRI GEORGE FERNANDES): (a)
Government have no information that
one or two per cent of the villages
monopolise the assistance and facili-
ties offered to rural people by official
and non-official agencies,

(b) and (c¢), Government would like
to so organise the rural and village
industries that local resources are
utilised to the maximum possible ex-
tent for meeting the local demands
and the purchasing power is generat-
ed and diffused among a larger num-
ber of people in the rural areas. It
would be the endeavour of the Gov-
ernment to encourage transmission of
improved technology to the village
artisans and dissemination of success-
ful experience 40 others engaged in
the devclopment of cottage, village
and small industries.

Mini bus permits

4181. SHR] G. Y. KRISHNAN: will
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether some mini bus permits
have been issued for operation of
mini buseg in Delhi during 1976;

(b) if so, whether Government are
aware that it is adding more con-
gestion and traffic hazards on the
roads in Delhi; and

(¢) whether Government propose
to allow for operation only conven-
tional and big buses to be operated
for public transport facilities in the
Capital?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (a) Yes, Sir. 242
temporary permits for mini buses
were sanctioned to the Delhi Trans-
port Corporation by the State Trans-
port Aulhority, Delhi, during the year
1976,
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(b) and (c). The total number or
mini buses plying in Delhi at present
is 353, against 3,89,182 motor vehicles
of all classes registered in the Union
Territory. The smal] number of mim
buses operating in Delhi cannot be
said to contribute to the traffic con-
gestion on the roads. to any appreci-
able extent,

Postings of LA.S. officers

4182. SHR1 OM PRAKASH TYAGI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) the number of directly recruit-
ed 1.A.S. officers working on 1st June,
1977 in each State of the Indian Union
and Union territories;

(b) how many of them have been
allocated State-wise to their home
State in each State and
territory; and

Union

(c) what considerations are kept in
view for alloting an officer his home
State?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) and (b). A statement is laid on
the Table of the House.

(¢) The principles of allocation of
members of the Service to State
cadres and Joint Cadres, including
those re'ating to allotment of an offi-
cer to his home State. have been pub-
lished in the Annual Report of this
Depurtment for the year 1976-77.
Copies of the Report have salready
been placed on the Table of the
House.
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Statement

Statement showing number of directly
recruited I.A.S. Officers in States and Unicn

Territories as on 1-6-77 and number allc-
cated as Insiders.

Num- Num-

S. Name of State berof berof
No, direct direct
re- Te-

cruits  cruit
ason  allo-
1-6-1977 cated

to
home
State

1 Andhra Pradesh . 196 85
2 Assam-Meghalaya . 1CO 25
3. Bihag: . i 3 212 853
4 Gujarat : : 145 15
3 Haryana . 2 96 23
6 Himachal Pradesh . 61 14
7 Jammu & Kashmir 50 14
8 Karnataka . . 140 56
g Kerala . ; : 89 46
10 Madhya Pradesh . 212 34
11 Maharashtra . 253 T2
12 Manipur-Tripura 43 14
13 Nagalsnd < . 27 12
14 Orissa . p . 124 58
15 Punjab : 5 110 64
16 Rajasthen . . 134 49
17 Tamil Nadu . : 175 99
18  Union Territcries . 1cs 28
19 Uttar Pradesh 5 289 172
20 West Bengal - : 185 97

109 T C__Q
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Vacation of premises requisitioned by
. DM.C.

4185. SHRI OM PRAKASH TYAGI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether his Ministry has given
directives to the Delhi Municipal
Corporation that premiseg requisition-
ed-by the D.M.C. and owned by
widows/destitutes should be wvacated
immediately;

(b) the number of cases which are
still pending with the DM.C. and
have not been vacated yet; and

(c) what are the reasons for the
delay in taking action in such cases

and by when all caseg are likely to
be settled?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) No. Sir,

(b) and (¢). According to the infor-
mation received from the Municipal
Corporation of Delhi, one request from
a widow for vacation of her property
is pending with the Corporation, The
applicant hag been requested by the
Corporation to furnish full particulars
of all her properties before a decisior
is taken.

yop wigq @A

4184. Y TAW STHTW AW : FAT
QTAT] FAT Hell Jg FAW A HAT
Far

(%) &= & =@ gum @, @k
qad] @ qSaaTE genr T g

(@) fFaw oo ofsq 9@ Fg—
ogl ToTaa fFr st &

(w) e adt § wg-wEr 9%
ik  feqe Aq | wEE
wofig fFy oM & ; AR



a63 Written Answers
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48 ;
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ST G - fasrerr "X FT 9gar
afre  faser dzoFew® oo

(=) =@z (7). ddoadafas
F37 g faeemd & 99 g9
# gufm aRE @ @ & e
93BT 7 9feq #T SHAaeAr  qi=al
TH agia AT § FTAS 2 :

qgHAT M

M g AT 1
saTta fafy

1. U™ 9L AR 200 ¥mEE TSI O Qo 197737
gg—(rq;ﬁz ERIEERC 1T EY e

2. HETg qTAT fasdte 235 WA qifaaars # 1979
qgaT AfTe FATFTA

3. WE oA faweraT 235 HAEE  qrfEaEs § 1981
g afre FATTHH

4, T T AT 235 WWEE  IAT Jaq 7 1982
T gfE KA

5. U qEAm faswdET 235 F@EE I9T SR W 1983
a7 afve GRSy

aferft fam@, @ § oF AR 9w
fastea Tarfua 39 #1 aRfFaE F-
e AT JUA AN H qE FA
FrT fe 8

(w) aqw@ wA9E F HTEC
g g fF 1983-84 FF 16 W@
80 X fdd@e I  1990-91
TF 60 TG FReate e, faset
& JAATET AT HHAT U HC AT
ST 4

IAS Personne] helonging to Schedul-
ed Castes ang Scheduleg Tribes

4185. PROF. P. G, MAVALANKAR!
Will the Minister of HOME AFFAI
be pleased to state:

(a) the total number of LA, :
personne] working in Central an
State Governments, State-wise;

(b) how many of the said person
nel pelong to SC & ST; and

(c) the steps taken to increase f
Scheduled Castes and Schedule
Tribes proportion in the I.A.S. cadr
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*“THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
A statement giving the
required information is laid on the
Table of the House. [Placed in Lib-
rary. See No, LT-774/77].

(¢) Under statutory rules, there is a
reservation of 15 per cent for Sche-
duled Castes and 7} per cent for Sche-
duled Tribes in direct recruitment
vacancies of the I1.A.S. Accordingly,
reservations are made in vacancies to
be filled by direct recruitment through
the annual competitive examination
conducted by the U.P.S.C. Scheduled
Caste and Scheduled Tribe candidates
appointed against reserved vacancies
are allocated pro rata to various State
cadres. As there is virtually no short-
fall in the availability of candidates to
fill reserved vacancies, the proportion
of Scheduled Castes and Scheduled
Tribes is in accordance with prescribed
percentages. Thus, the question of
taking any special steps fo increase
tehir proporiion in State Cadres does
not arise.

2 =y
S s,

Western Orissa local programmes
from Sambalpur Radio Station

4186. SHRI GANANATH PRA-
DHAN: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the reasons for not providing
more time for Western Orissa local
programmeg although the Sambalpur
Akashvani ig a full-fledged Radio
Station in Western Orissa; and

(b) the steps so far taken by the
Government in this matter?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L_ K.
ADVANI). (a) The Radio Station at

| Sambalpur is not a full-fledged station.

It is an auxiliary station. It relays
the programmes broadcast by Cuttack
and Delhi stations of Akashvani. It
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criginates programmes for only 90
minutes daily. When it is upgraded as
a full-fledged programme originating
station, it ‘will be possible for it to
broadcast more local programmes,

(b) Owing to constraint of -resources,
it has not been possible to provide per-
mament studios of Akashvani at
Sambalpur. It is hoped that perma-
nent studios will be constructed at the
station during the Sixth Five Year
Plan. That will enable the station to
originate more programmes.,

Tllicit arms factories in Varanasi

4187. SHRI1 PRASANNBHAI
MEHTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether two underground
factories engaged in the manufacture
of illicit firearms were unearthed in
Varanasi on the 26th Jume, 1977;

(b) if o, the details thereof: and

(¢) whether any arrests have been
made, if so, the facts thereof?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH). (a) to (©).
The information is being collected and
will be laid on the Table of. the
House on its receipt.

Abandoned diplomatic cap in
Jorbagh, New Delhi -

4188. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the reported
case of an abandoned diplomatic ecar
containing Rs. 30 lakhs in Jorbagh
area of the Capital;

(b) if so, the facts thereof; and

(c) whether the abandoned car is
in police custody at present if so, the
details thereof?
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THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
According to information available, no
such case was reported to the Delhi
Police.

(b) and (c). Do not arise.

Distarbances in transmission of Urdu
programmes

4189. SHRI RASHEED MASOOD:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
State:

(a) whether the Indian Jisteners
do not benefit fully from the Urdu
service due to disturbanceg in trans-
mission - both on Medium and Short
waves;

(b) whether “Pucca Raaga” which
have no special relevance to Urdu
consume most of the time during
nights after 23.05 hours; and

(¢) the steps taken to improve the
transmission so that there are no dis-
tortions and disturbances and for re-
structuring the programme so that
it becomeg more meaningful and
attractive for general Urdu listeners?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) There are
no regular reception reports on
medium wave transmitters from
the primary service "area; How-
ever, gpproximately 12,000 letters a
month received from Indian listeners
can be taken as an indication of satis-
factory reception. As regards recep-
tion on short wave frequencies, techni-
cal reception reports from some stations
like Srinagar, Jammu, Jullundur and
Lucknow indicate that the reception is

generally fair in different transmis-
sions.
(b) Classical music, like other cul-

tura] programmes of the Urdu Service,
forms a part of the programme pattern
and projects the rich traditions of
Indian music.
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(¢) The’ fransmission can be improv-

ed further and the coverage inereased %
by steppng up the powers of the trans- -

mitters. This would bhe possible when
the resources therefor are available.
As regards re-structuring the program-
mes, they are planned keeping in view
the general Urdu listeners of the Sub-
continent.
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() = ¥ faggq W< Ay FEr g
AR F 0 & & oo sfafeaT sa9-
oo, AR aw faga = S e F
gaq few s @ & sfafew
ICET @uql & AT JioET S
qua, 1983—-84 TF A ATl AfHF-
qu AN IR S gadT Fraegwari
FeqF HT@ ST W g | A
g 5 o d=adfa TS & e
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Price of wrist watches

4192. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether Government have re-
cently increased the prices of wrist
watches manufactured by H.M.T.; and

(b) if so, the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b), As a result of the impact of
the Budget proposals relating to in-
crease in the incidence of excise duty
on wrist watches and reduction in the
import duty on components, H.M.T.
have revised the prices of wrist
watches with effect from 22nd June,
1977. The revision has resulted in a
reduction in the prices of some brands
of HM.T. watches and an increase in
the prices of others.

qagq dfast F dm
4193. it A w2 FAV : FAT T@AT
HelT ag FATH T FAT H4T (3
(%) Far GTFT FT 9qgd it
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A
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Alleged Penetration of R.S.S. into
Ranks of Government Officials

4194. SHRI C. K. CHANDRAPPAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the fact that
the-RSS is making calculated efforts
to penetrate into the ranks of the
Government officials, to University
Campuses and into the mass media
owned by the Government;

(b) if so, what is the reaction of the
Government thereto; and

(c) what steps have been taken to
foil this dangerous aims of RSS?

THE . MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGIH):
(a) to (¢). Government are not aware
of any calculated efforts by the RSS
to penetrate into the ranks of Govern-
ment officials and in University cam-
puses. However, orders exist which
provide that any Government servant
associated with the RSS cor with its
activities is liable to disciplinary action
under the Conduct Rules applicable to
him.
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Reconstitution of Film Censor Board

4195, SHRI C. K. CHANDRAPPAN: ©
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government have
reconstituted the Film Censor Board;
and

(b) if so, who are its members at
present?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI). (a)} Not yet, Sir.

(b) Does not arise.

Janata Cinema House for Low In-

come Group People

4196. SHRI K. LAKKAPPA. Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government are con-
sidering any scheme to provide
Janata Cinema House for Low Income
Group people; and

(b) if so, the main features there- *

of?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L, K.
ADVANI): (a) and (b). Cinema is a
State subject. This Ministry have,
however, recommended to the various
State Governments/Union Territories
amendment of their cinema construc-
tion regulations to enable the construc-
tion of smal] Cinema Houses for the
benefit of Low Income Group people.
It has been suggested to the State Gov-
ernments that such Cinema

Houses
should have a seating capacity of, say, ‘é

500 in a hall, without a balcony, and
costly trappings such as aircondition-
ing, adequate space for car-parking,
architectural designs like width of
staircases, gangways etc. may not be
insisted upon.

:
-
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Nationa] Tribunal for Inter-Statfe
Disputes

4197. SHR] SAMAR GUHA: Will the
Minister of HOME AFFAIRS pe pleas-
ed to state:

(a) whether- many inter-State- dis-
putes are working as constraints for
years against the lofty objective of
national integration;

(b) whether Government propose to
set up a statutory National Tribunal
for resolving inter=State dispute like
‘boundary, sharing for water and other
disputes;

(¢) whether such National Tribunal
will be given statutory authority by
making necessary changes in the pro-
visions of the Constitution by incor-
porating new article or clause in it;

(d) if so, the steps proposed - for

setting up such National Tribunal;
and
(e) if not, alternative means in

purview of Government to be utilised
for resolving inter-State disputes?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH): (a)
to (¢). There are g number of pend-
ing Inter-State disputes relating to
various matters. The whole question
of Inter.State disputes has yet to be
reviewed by the present Government
and appropriate action will be taken in
each case in consultation with the
States concerned. At present, there
is no proposal to set up a statutory
‘Tribunal.

Enquirieg’ against Officers of various
Organisations who undertook Qver-
zealous Measures

4199, SHRI SAMAR GUHA: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether departmental enqui-
ries have been made or will be made
about the officers and men of the
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CBI, Revenue Intelligence; C.R.P,
B.S.P. and similar other organisations
who undertook over-zealous measures
to work out the repressive policies of
the former Congress Government;

(b) if so, facts thereabout and the
general features of the findings of
such enguiries;

(c) whether as a result of such en-
quiries any officer has been prematu-
rely retired, demoted or transferred;
and

(d) if not, what steps have been
taken fo punish such erring officers
and ‘men?

THE MINISTER OF HOME AFFAIRS
(SHRT CHARAN SINGH): (a) and (b).
No departmental inquiry hag so far
been initiated, but action will be takén
as and when specific instances come to
notice.

(¢) and (d). Does not arise.

Suicide Attempt by Approvers in
Charles Shobhraj Case

4200. SHRI P. K. XODIYAN: Will
the Minister of HOME AFFAIRgS be
pleased -to state:

(a) whether Government have made
any investigation into the alleged at-
tempt at suicide by two female ap-
provers of the international smuggl-
ing and conspiracy case involving
Charles Shobhraj;

(b) if so, the findings thereof; and
(¢) the action taken thereon?

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH): (a) to (c). A
case u/s 309 IPC was registered by the
police in connection with this matter.
The case is under investigation. A
magisterial enquiry was also held in
connection with this case. The report
of the magisterial enquiry is awaifed.
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Unutilised Capacity in Industries

4202. SHRI 8. R. DAMANI:

DR. LAXMINARAYAN
PANDEYA:

Will the Minister of INDUSTRY be
pleased to state:

(a) the unutiliseq capacity in va-
rioug existing major industries in
public and private sector as on
31-3-77;

(b) the loss of production in terms
of quantity and value thereunder;
and

(c) the reasons therefor?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). A statement indicating the
installed capacity, capacity utilisation
and percentage loss (or gain) of pro-
duction in selected industries on the
rolls of DGTD as at the close of the
year 1978-77 is laid on the Table of
the House. rPlaced in Library. See
No. LT-775/773. The loss of produc-
tion in terms of value in most of the
cases is difficult to assess.

(¢) The capacity utilisation in some
industries has gone down due to the
additional capacity having fructified
during 1976-77 which could not yleld
proportional share in production. It
would take some more time before
the new capacity becomes productive.
Another major reason which led to
decline in production was the power
constraint in some of the States
during the close of the year. More-
over, in engineering and most other
industries optimum production that
can be expected ranges between 75
and 80 per cent,

Persons killeq by ‘Jarwa’ Tribe in
Andaman

4203. SHRI MANORANJAN BHA-
KTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government are aware
that 5 persons were killed by the hos.
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tile Yarwa', tribe in Andsman lalands;

(b) whether Government have
sanctioned any assistance to the fami-
lies of the decemsed; and

(c) the total number of incidents
-and deaths caused by the hestile
‘Jarwa' tribe in Andamans during the
last three years?

THE MINISTER OF HOME AF.
FAIRS (SHRI CHARAN SINGH):
(a) Yes, Sir. On 20th April, 1977, 6
persons entered the Jarawa tribal re-
serve area where entry without per-
mit is banned by law and 5 of them
were killed by the Jarawas. The
only survivor reported the matter to
police authorities after 8 days.

(b) No member of the bereaved fa-
milies has yet approached the Anda-
man & Nicobar Administration for
help. Requests, if and when receiv.
ed, will be considered on merits by
“the local Administration,

(c) In 1975 there were 5 incidents
in which two persons were killed and
one was taken gway by the Jarawas.
In 19768 there were again 5 incidents
in which one person was killed. In
1977, upto 15th July, 1977 there have
been two incidents in which 6 per-
sons have been killed.

Foreign Boats in Indian Territorial
Waters

4204. SHRI MANORANJAN BHA-

KTA: Will the Minister of HOME
AFFAIRS be pleased to state:
(a) whether large number of

foreign boats were found in our terri-
torial waters in Andaman and Nicobar
Islands, if so, how many of them
have been captured;

(b) whether the boats captured
are confiscated; and

(c) whether a number of boats are
rotting near the Marine Dock at Port
Blair?

JULY 20, 1977
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THE MINISTER OF HOME APF-
FAIRS (SHRI CHARAN SINGH):
(a) At timeg foreign boats are sight-
ed in our territorfal waters in Anda.'
man & Nicobar Islands. Their num-
ber is however not large. During
1976, only four foreign boats were
gighted. The number this year has,
however, been 21 boats upto 8rd June
1977. Three of the boats sighted this
year have been captured.

(b) No boat has been confiscated.

(c) No, Sir. Two fishing vessels
were under confiscation proceedings.
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Sen Trmmperd of Kopken
(Rembay-Giain)

4208, SHR] BAPUSAHER PARU-
LEKAR: Will ghe Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whaether sea transport of Kon.
kan line (Bombay-Goa) was nationa-
lised in 1973;

(b) whether every year the fares
of the journey is being increased and
if so, the proportion in increase;

(c) whether there is a considerable
increase in travel charges as compar.
ed to one prior to nationalisation;

(d) whether only two ships ply on
the line with the effect that many
major and minor portd on the line
are not touched by the ships during
the last two years; and

(e) if 80, steps Government propose
to take in the matter?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) and (c). The fares had to be
increased in order to meet a part of
the rising operational costs gs below:

Year Increased by
November 1973 30 per cent.
April 1974 10 per cent.
November 1974 680 per cent.

However, after a review in May,
1975, the fare structure was rationa-
lised and reduced by about 14.5 per
cent. The lower deck class fares from
Bombay to all the Konkan ports are
even today lower than the fares cha-
rged by State Transport Bus Service.

(d) Only two ships operate on this
route. Ports to be touched en route
are decided by the State Governments
concerned.

(e) Does not arise.
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Oharges against previous Administra-
tion of Dejhi

4209, SHRI KANWAR LAL GUP-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have re-
ceiveq charge-sheet against the out-
going Congress administration of
Delhi in the last 4 months;

(b) it so, the details thereof; and

(c) what action has been taken by
the Government over each complaint?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) to (c). Two memoranda contaite
ing charges against the erstwhile
Chiet Executive Councillor, ExXecutive
Councillors and officers of various
agencies of Delhi such as the New
Delhi Municipal Committee, the Mu-
nicipal Corporation of Delhi, the
Delhi Development Authority, the
Delhi Transport Corporation, the
Delhi Small Industries Development
Corporation, the Delhi Electric Sup-
ply Undertaking and various depart-
ment of Delhi Administration have
been recelved by the Government.
The charges are being enquired into.

Purchases by Delhi Water Supply
and Sewage Disposal TUndertaking,
DESU, DMC. ang ND.MC,
from Maruti

4210. SHRI KANWAR LAL
GUPTA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the details of purchases made
by Delhi Water Supply and Sewage
Disposal Undertaking, D.ES.U., D.M.C.
and N.DMC. from Maruti Ltd,
Mearuti Heavy Vehicles and Maruti
Technicals in the last three years;

(b) what were the irregularties in
those purchases;

(¢) what action has been taken or
proposed to be taken by the Gov¢in~
ment against concerned officers und
their names and designation;

JULY 20, 1977

Written Answery 184

(d) whether any case has been re.
gistered against any body or com-
pany; and

(e) if so, the details thereof?

THE MINISTER OF HOME APF.
FAIRS (SHRI CHARAN SINGH):
(a) According to information receiv-
ed, the following purchases were made

(i) The Delhi Water Supply and
Sewage Disposal Undertaking pur-
chased 96,350 Kgs. of Quick Fioc
Polymix from M/s. Marutji Tech_
nical Services (Pvt.) Ltd.

(ii) The Delhi Electric Supply
Undertaking purchased 600 Kgs. of
Quick Floc Polymix from M/s. Ma-
ruti Technical Services Pvt, Ltd.

(iii) The Delhi Municipal Corpo.
ration purchased 100 Kgs. of Quick
Floe Polymix from M/s. Maruti
Technical Services Pvt. Ltd.

(iv) The Delhi Municipal Cor-
poration purchased 3 Maruti brand
road rollers from M/s, Jallan Modi
Automobiles, the gelling agents’ of
Meruti Heavy Vehicles (P) Ltd.

(v) The New Delhi Municipal
Committee purchased 38 Maruti
brand road rollers and some gpare
parts from M/s. Jalan Modi Auto~
mobiles, the selling agents of Ma-
ruti Heavy Vehicles (P) Ltd.

(b) to (e). The Central Bureau of
Investigation registered a case regard-
ing the purchagse of Quick Floc Poly-
mix by Delhi Water Supply and Se-
wage Disposal Undertaking from Ma-
ruti Technical Services (Private) Li-
mited on 24-5.1977. After comple-
tion of investigation, a charge-sheet
has been filed by the Tentral Bureau
of Investigation in ¢he Court of the
Special Judge, Delhi on ~ 14-7-1977
against Shri Sanjay Gandhi and Shri
R. C. Singh under Section 120.B IPC
read with Section 5 of Prevention of
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Corruption Act and Section 109 IPC.
Some irregularities in the purcase of
Quick Floc Polymix by Delhi Electric
Supply Undertaking were also found
by the Central Bureau of Investiga-
tion. No investigations have been
<onducted §n other cases so far.
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Central Secrelariat Cantoens

4313, SHRI RAMJI LAL SUMAN:
Will the Minister of HOME AFFAIRS
be ploaseq to state:

(a) whether it i= a fact that most
of the Departmental Canteens in the
Central Secretariat are running at s
loss despite subsidy and other facili-
ties provided by the Government;

(b) how much subsidy has been
given to each canteen during the last
one year and which of them are run.
ning at a loss;

(¢) whether Governmen¢ propese
t0o hand over these canteens to pri-
vate contractors; ang

(d) it not, what steps are taken by
the Government to check malpractices
and supply cheap, nutritious and
better quality foodstuffs in these
canteens?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) No, Sir,

(b) The informastion is given in the
statement laid on the Table of the

House, [Placed in the Library, See
No. LT-776/3.

(c) No, 8ir

(d) A High Power Committee was
set up to go into the details of the
functioning of departmental/coopera-
tive canteens functioning in Govern-
ment offices. This Committee has re-
cently submitted its report, which is
under gxamination. With the imple-
mentation of the accepted recommen-
dations of the High Power Committee,
it in hoped that there will bg mshstan-
tial improvement in the warking of
the departmental/cooperative can-
teens,
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Stagaaiion in the Orade of Asmistanis

, 4214, SHRY RAMJI LAL 8 :
Will the Minister o HOME AIRS
be pleased to state:

(d) the number of Assistants who
have put in over 22 years gervice in
the same grade and are not getting
any increment;

(b) whether it is a fact that gdirect
recruit Assistants are promoted as
Sectlon officers after 10 to 15 years
service in the grade while Depart-
mental Assistants do not get any
chance of promotion anq are not in-
cluded in the select list even after
completing 25 to 30 years of service
as Assistants; and

(c) what steps are taken by the
Government to remove stagnation
amongst Assistants?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Accordingly to the information
available, 348 Assistants of the Cen-
tral Secretariat Service have put in
22 years of service or more in the
same grade. The grade of Assistant
15 a decentralised one and therefore
information in regard to the number
among them who are not getting any
increment is not available in the De-
partment of Personnel and Adminis.
trative Raforms.

(b) No direct recruit Assistant with
15 years or less service s entitled to
be promoted as Section Officer on a
Tegular basis in accordance with the

forms. The grade of Section OMcer
is also a deeentralised gne and there-
fore information’ tn regard to short-
term femporary promations made by
;i;ct::!onuz cadrs7 1§’ not available
Department ¢of Personnel and
Administrative Reforms.

(c) Under the Central Secreimat

Written Ansuwere té0

remaining vaetareies are 'Hileq by
promotion of Assistants:—

28 per cent on the basis of seni.
ority-cum-fitneas, 28 per cent on the
basis of merit from among Assist-
antg with long years of gervice and
28 per cent through departmental
competitive examination.

The following steps have been tak-
en to remove stagnation amongst As-
sistants:—

(1) A special quota of 28 per cent
of permaiient vacancies in the Grade
of Section Officer has been earmark-
ed for Assistants with 22 years of
service or more in the Grade for
promotion to the regular vacancies
in the Grade of Section Officer. The
quota for such Assistants for short-
term appointment is 50 per cent

(1) The upper age limit for de-
partmental candidates taking the
departmental examination for re-
cruitment to 28 per cent of vacan-
cies in the Section Officers’ Grade
has been raised to 50. This will
enable Assistants with longer years
of service but low down in genio-
rity also to corcpete for the depart-
mental examination vacancies,

(iil) Promotions in the decentra.
lised grades against the semiority
quota of 28 per cent are regulated
through the zoning Scheme by the
Department of Personnel snd Ad-
ministrative Reforms so that if se-
nior eligible persons are not pro-
moted in a particular Ministry/De-
partment for want of vacancies.
they are pominated for promation,
in their ™ turn, against wvacancies
avafiable in other Ministries/De-

partments.

(iv) Instructions have been issued
to Ministries o consider Central
pointment to d:e pootat:: .’:f

t to ex-ca an
under the Ministries -
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Small geale indusiries in Orimsa

4216. SHRI D. AMAT: Will the
Minister of INDUSTRY be pleused to
state;

(a) steps proposed to be taken to
sct up small scale industries in the
backward areas of Orissa;

(b) whether any facilities have
been offered by the Government to
industrialists to set up industries in
the State of Orissa in backward areas;
and

(c) if so, the details thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (). In order to promote the set-
ting up of small scale industries in
the backward areas of Orissa the units
in the backward districts are given
a number of facilities/incentives which
include financia} assistance on conces-
siona] termg by public sector
institutions under the IDB's Refln-
ance Scheme. The financial conces-
sions are given in the form of lower
rate of interest, longer financial grac®
period, etc. The entrepreneurs in the
backward areas emjoy the deduction
of 20 per cent from profits and gain?
for assessing income-tax;
are supplied on hire purchese basis at
concessional earnest money at 10 pef
cent of the value of machinery ¥
small units by National Small Indus-
tries Corporation. NSIC's rate of i7°
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teresy o :amtzepreneurs coming from
backward aresg iy also lower, Small
scale units in these ereas are also
given consultancy through the approv-
ed private consultants free of cost.
Certain industries which are banned
in other areas are being allowed, to
be set up in the backward districts.
Special facilities for import of raw
materialy are also provided to the
srglall scale units in these backward
W. In certain backward dig-
tricts, new entrepreneurs get capital
subsidy to the extent of 15 per cent
on investment in land, building, plant
and machinery. These concessions
would be available tg new entrepre-
neurs who are desirous of setting up
industries in backward distrcts of
Orissa State. In addition to these,
the State Govts. including the Govt.
of Orissa may give such concesslons
as they deem fit to the entrepreneurs
wh.o wish to set up manufacturing
units in backward districts

Licences for seiting up small indus-
tries in Orissa

4217, SHRI D. AMAT: Will the
Nth?eister of INDUSTRY be pleased to
state:

(a) the number of licences asked
for by the industrialists for setting up

industries in the small scale sector in
Orissa;

(b) how many licences have been
sueqd during last three years; and

(c) the main items of production
nvisageq therein9

THE MINISTFR OF INDUSTRY
}"SH.RI GEORGE FERNANDES): (a)

0 industrial licence is generally re-
Juired to set up an industry in the
w2l scale sector; 96 industrial licen-
W applications were received quring
4—~76 1o set up industries needing
Mdustria] licences in Orissa;

(b) 305
16351, Simy
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(c) These relafey to Metallurgioal
Industries, Industria] Machinery, Che-
micals, Textiles, Paper and Paper
Products, Food Processing Industries,
Vegetable Oils & Vanaspati, Rubber
Goods, Ceramicg and Cement.

Electrifieation of viliages in  Orisen

4218, SHRI D. AMAT:
SHRI GOVINDA MUNDA:

Will the Minister of ENERGY be
pleased to state:

(a) total number of villages where
electrification has been completed in
Orissa;

(b) the number of villages proposed
to be electrified in Qrissa dquring the
current year (1877-78); and

(¢) when all the villages in the
State will be electrified?

THE MINISTER OF ENERGY
(SHR] P. RAMACHANDRAN): (1)
There are 46,092 villages in Orissa.
13062 villages have been electrified
upto 81st May, 1977.

(b) The State Electricity Board has
a tentative programme to electrify
1,200 villages in Orissa during 1977-
78,

(c) Orissa State Electricity Board
has intimated that subject to the
availability of the required resources,
they propose to complete electrifica-
tion of all the villages in the State
by the end of the Sixth Plan.

Inflow of foreign money under section
4 of Foreign Contribution Regulatiom
Aot

4210. SHRY F. H. MOHSIN: Will
the Minister of HOME AFFAIRS be

pleased to state:

(a) whether any categories of per-
sons or institutions mentioned in Sec-
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thon 4 of the Foreign Contribution Re-
gulation Act, have receiveg foreign
contribution after the gaid Act, has
come into force;

(b) whether any politician or poli-
tical parties have received fundg for
election from foreign sources recent-
ly during Lok Sabha poll and the
Assembly poll; and

(¢) whether any complaints have
been received?

THE MINISTER OF HOME
AFFAIRS (SHR] CHARAN SINGH):
t{a) and {b). So far none of the cate-
gories of persong or institutions men-
tioned in Section 4 of the Foreign
Contribution (Regulation) Act includ-
ing politicians and political parties is
known to have received foreign con-
tributions after the said Act came
into force.

‘PIALRD
-1 wadq Aaey Sjurerdwod ON (2)

Organisations of political

4220. SHRI F. H. MOHSIN: Will the
Mimister of HOME AFFAIRS be
pleased to state:

nature

(a) which are the organisationg de-
clared as organisations of political
nature within the meaning of Section
8 of Foreign Contribution Regulation
Act;

(b) whether any complaints have
been received that any of
those organisations have received
contribution from foreign source after
the Act hag come into force; and

(c) it so, whether any investigation
has been made angd the result of such
investigation or enquiry?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) 108 organisations have been noti-
filed under Section 5(1) of the Foreign
Contribu‘don (Regulation) Act, 1876.
A list of such organisationg is laid on

JULY 20, 1077
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the Table of the House. [Placed
Library. See No. LT-T78/17].

(b) No, Sir.
(¢) Does not arise.

Inflow of Foreign Money Unde
Scction 6 of Foreign Contribution Re
gulation Act

4221, SHRI F. H. MOHSIN: Wil
the Minister of HOME AFFAIRS b«
pleased to state:

(a) which of the institutions com:
ing under Section 6 of the Foreig:
Contribution Regulation Act are re
ceiving funds or other kinds of con:
tribution from a foreign source;

(b) what ig the total amount receiv
ed so far from such institutions sepa-
rately and from what country; and

(c) whether any default is noticed
in submitting intimation as required
by the Act?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) and (b). The list of such associa-
tions/institutions along with the
amount received by them individaully
and the country from which received
is being compiled and will be laid
on the table of the House.

(c) So far no default has been
noticed,

§ wmor g e werlt fac
figtriig (fagre) & wawfedt oY st
eIy T Wt wer

‘4222. oft Ctrerwr wewx oAt -
T O AR TE aAX Y gar FA
fe ¢

(¥) wm #2 wwor gw &
werft firo, figdrévy (wWrraur), g
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¥ waiwwt ¥ woofr ¥ oqerl; 1076 ¥
v it o e & 6, foad
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i Y FUET AKX 32 AW w9Q
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wi=feEt wy wwarT Ty fear e @
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Haldia Dock System

4224, SHRI RAMANAND TIWARY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
whether Haldia Dock System has been
placed under the administrative con-
trol of Calcutta Port Trust?



I99 Written Answers

THE PRIME MINISTER (SHBI
MORARJ! DESAI): Yes, Sir.

WA HONTC AN % A W Wy

4225. s{t Wl xEW qEw -
¥ g HAY FE qAH WY FT w4
fe :

() IqaT gFR qFW & AL &
&, ﬁ?ﬁ, Y, Qm: m!
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g€ vk St & wafy & w7 af oY
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(&) q&t wzamii w1 swrdt &0
& (X ¥ frg w1 FTIAHET €7 90
Y ?

g v (o wew fog) : (%)
AT O F A7 Y § 9w b qew
qy @ & ArEy

(&) ag 59 99 g7 ¥ gFwT ¥
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% wfafom v o arder § weoeft
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4227, =t Al AT TR .
W GAAT WIT FWRA  HA qg A
N g FE fE :

(%) o i ot & ok Aw &
wi-are fafas wrenii ¥ fradr fee
w1 fawtor gam; siw

(=) qdy freft frerl &Y aTwe
¥ gda-wr 2y o wfuw R aw
fody o grer ¥ fer wrar £ feew
fraw faelf o =) v w7 @4t foew
1 W TR § qFEAR AT wviET-
ug feg ¥ 7

gwar T Sarcer st (ofy e
oo uanft) ¢ (%) oF fraon,
foad faeyr drq ad & w Wy
feen dav ¥ grer wafaw whsfimm,
1952 ¥ wrts grdwfas saela &
fog w7 F¥ wf fret # dooy fr of
AL

(o) for fooewt a7 fgd A=
a8 ¥ A oy feew wwrog ¥
gEFTL fRT Iy IAT wwT §E 9FN
9

7 fre ey o fae
1974 . 9 6
1975 . 8 7
1976 . 11 8




201 Writtes Answerd ASADHA 29, 18989 (SAKA)
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Lt 1974 1975 1976

e . 32 39 47
qAACHR . 54 77 84
ey . 36 35 32
IEaT . 1 3 6
wafwar . 3 6 5
afrgly 2 - 1
L] 435 475 507
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Reservations for Scheduleg Castes
and Scheduled Tribes beyond 1980

4229. SHRI GOVINDA MUNDA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether there is gny proposal
to extend the period of reservations
for Scheduled Castes and Scheduled
Tribes beyond 1980; ang

(b) if so, the facts thereof?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) and (b). According to the exist-
ing provision in article 334 of the
Constitution, the reservations of seats
for Scheduled Castes and Scheduled
Tribes in the Lok Sabha and the
State Vidhan Sabhas is to continue
upto 25-1-1980. The question of con-
tinuance of the reservations wili re-
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ceive consideratiom of {the Govern-
ment at the appropriate time.

Loan to K.VIC.
»

4230. SHRI L. L. KAPOOR: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) the amount of money advanc-
ed by the Government of India to
the Khadi and Village Industries
Commission since its inception and
how much of it has been refunded
or adjusteq at the end of the year;

(b) whether there have bheen any
violation ir this regard;

(c) whether there has been alle-
gation of misuse of authority and
exceeding of financia] powers by the
previous Chairmen and the Chief
Executiva Officers;

(d) whether the
charges of the

establishment
Commission  have

been increasing every year and if
§0, on what account; ang
(e) whether any steps Govern-

ment porpose to improve their work-
ing and effect economy in the admi-
nistrative expenditure, it so, details
thereof?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (e), The information is being col-
lected and will be laid on the Table
of the House.

Purchase of Buses by D.T.C.

4281, SHRI M. RAM GOPAL
REDDY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether DTC hag purchased
850 buses against the Planning Com-
mission sanction for 2000 buses; &0

(b) if so, the reasqns therefor?
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THE PRIME MINISTER (SHRIL
MORARJI DESAI): (a) During the
first three years of the Fifth Five
Year Plan period the D.T.C. purchas-
ed 821 new buses against the provi-
sion for purchase of 2000 buses dur-
ing the entire 5th Plan period ag per
original draft 5th Plan. Besideg 252
buses were also received as spill over
of the Fourth Five Year Plan.

(b) Orders for purchase of buses
are placed every year on the basis of
provisions made in the Annual Plans.
During 1874-75, all the 400 gingle
decker buses for which provision was
made were purchased. As against
provision for purchase of 80 double
decker buses, however, only one was
purchased and order for remaining
89 double decker buses was not placed
as M/s. Ashok Leyland could not sup-
ply the double decker chassig and a
trial of the new double decker chassis
was also to be conducted. In 1975-76,
against the provision for purchase of
450 buses, 420 were purchased. The
reason for the shortfall of 30 buses
are being ascertained. During 1976~
77, against the allocation for purchase
of 150 buses, no bus was purchased,
ostensibly on the grounds that prefer-
ence should be given to consolidation
and completion of the infrastructure
required for fleet maintenance and
that additional buses would become
available by withdrawal from the in-
ter-State routes.

Jobs given to Contractors in Northern
ang Western Commandy

4232, SHRI RAMANAND TIWARY:
Will the Minister of DEFENCE be
Pleased to gtate:

(a) whether minor and mainte-
Rance jobs are being given out to
tontractors since the inception of
®mergency in Northerp and Western
Commands without utilising the ser-
Vices of employees engaged by these
ommands;
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(b) it g0, the total number of such
jobs given out to contractors and the
reasons thereof; and

(c) the steps proposed to be taken
in the matter for utilising serviceg of
the regular employees?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (¢).
The maintenance workg carried out
by MES fall into the following cate-
gories:—

(a) Day to day minor repairs to
buildings/roads; furniture/
Electrical/Mechanical Services
and patch repairs.

(b) Electric/Water supply and
sewage complaints.

(c) Periodical gervice like white/
colour washing and painting.

(d) Carrying out new works—
minor as well as works cost-
ing upto Rs. 1 lakh.

The services of regular employees
of MES are utilised for carrying out
maintenance works mentioned at(a)
and (b) above and their strength is
fixed accordingly. Since these works
are mostly unmeasurable, these are
not entrusted to contractors.

Maintenance works mentioned at
(c) and (d) above are measurable
and are given out to contractors in
the shape of lump sum contracts or
on term contracts. Generally, there
are one or two term contracts per
station/Garrison, Engineer and works
are given during the currency of the.
term contract which is normally for
one year. The information regarding
total number of job given to contrac-
torg is, however, not available readily.
This practice hag already beem in
force and was not introduced during
the Emergency.
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Tssue of aill-hoe Import Licence to Coca Following the reduction of the rate
Cola Expert Corporation of replenishment from 20 per cent to

4.5 per cent of the FOB value of ex-

4233, SHRI DHARAMSINHBHAIL ports in respect of this Company from
PATEL: 1871-72, it was decided to issue Actual

SHRI R. L. P. VERMA:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Coca Cola Export
Corporation has been issued gd-hoc
import licences since 1972; if so, the
reasons therefor;

(b) whether in 1976 an ad-hoc
import licence worth of Rs, 2.61
lakhs was issued;

(¢) the exports of the company
during 1974 1975 and 1976, year-
wise; and

() names of companies who have
received aqd-hoc import licences and
the value?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). Yes, Sir. The Coca Cola
Export Corporation has been issued
Actual Users' import licences for
raw muterials on an ad hoc basis for
the following amounts since 1972:—

Value of
AU

Y Licences
e (Rs. in lakhs)

972 . . . . . 7-00
1973 . . . . . 16° 00
1974 . . . . . Nil

1975 . . . . . 1425
1976 . . . . . 2+ 6¢

Users’ licences for Rs. 16 lakhs per
annum on the basis of the quantum
of imported raw materials required
by the Company jn 1971 ag determin-
ed by an inter-Ministerial Committee.
It was also decided to reduce the
value of Actual Users’ licence by 5.5
per cent per annum commencing from
1974-75. Accordingly, the Actual
Users’ licence for Rs. 14.25 lakhs was
given in 1974-75. An advance raw
materia] licence for Rs. 2.61 lakhs
only was given in December 1976
pending the disposal of the applica-
tions made by the Company under
Foreign Exchange Regulation Act,

(¢) The total export earnings by
the Company during the 3 years 1974
to 1976 were respectively Rs, 129.38
lakhs, Rs. 5.52 lakhs and Rs. 2.94
lakhs.

(d) Particulars dbout names, vaiue
etc. of all import licences including
licences issued on ad hoc basis are
regularly published in a weekly pub-
lication of the Chief Controller of
Imports & Exports entitled “Weekly
Bulletin of Industrial Licences, Im-
port Licences and Export Licences.”
Copies of this publication are being
supplied to Parliament Library.

Survey pe: seiting up of T.V, Centre
at Udnigiri in Orisse

4234. SHRI SRIBATCHA DIGAL:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether the survey work fof
setting up a television centre 8!
Udaigiti in the Stste of Orissa has
been completed; and

(b) if not, the reasons for delay 2F
its implementation?
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THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b).
Apart from Sambalpur no other Tele-
vision Centre, either at Udaigiry or
any other place in Orissa, is envisag-
ed in the present Plan period.

Alok Udyog Vanaspati and Plywood
Ltd, Budge-Budge, West Bengal

4235, SHRI JYOTIRMOY BOSU:
Will the Minister of INDUSTRY be
pleased to state:

(a) the Alok Udyog Vanaspati &
Plywood Ltd., Budge-Budge, West
Bengal hag been closed since March,
1975;

(b) if so, how many people were
employed at the time of its closure;

(¢) whether the raw material for
this unit was being brought from its
sister concern Albion Plywoodq Ltd.
factory in Andaman Island;

(d) whether the present owners
are trying to dispose of Albion Ply-
wood Piant and Machinery in Anda-
mans; and

(e) if so, will it not mean thal the
Budge-Budge unit of the same group
will never function again?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
'll;l;t; unit js closed since January,

(b) About 900 persons.

(c) Partly, the Company were ob-
taining their requirements of veneer
from M/s. Albion Plywood Limited.

(d) This Ministry has no informa-
tion at present.

{e) Does naot arise.
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Iolow of foreilgn money during
elections

4286. SHRI G, M. BANATWALLA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are in
possession of any evidence or know-
ledge as regards monetary or non-
monetary help received by any party
¢r candidate from foreign countries
for purposes of recent Parliament and
Assembly elections;

(b) it go, which parties or candi-
dates, the amount of monetary or non-
monetary help received and the names
of the countiries; and

(c) action, if any, taken or con-
templated by the Government?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) and (b). Government have no
information as regards receipt of
monetary or non-monetary help by
any party or candidale from foreign
countries,

(c) Does not arise.

Discontinuance of Telephone, Tele-
printer and Electricity Lines of
Newspapers

4237. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that dis-
connection of telephone, teleprinter
and electricity lines of some news-
papers and printing presses in Delhi
which is a cognizable act of crime,
was done at the instance of Smt.
Indira Gandhi and Shri Sanjay Gan-
dhi and under the direct supervision
of the latter;

(b) if so, whether Government have
arrested and prosecuted the persons
involved; and

(e) it pot, the reasons therefor?
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THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) to (c). Government are awwre of
such disconnection in the wake of
proclamation of emergency dated
25-6-1975. The terms of reference of
the Shah Commission of Inquiry are
wide enough to enable the Commis-
sion to inquire into this matter.

Exemption of Bengall films from
purview of new tax

4239, SHRI SAUGATA ROY: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Shri Satyajit Ray, the
noted film director has written to the
Minister asking him to exempt Ben-
gali films from the purview of the
new tax, to save the Bengali film
industry;

(b) whether the West Bengal
Government has made a similar re-
quest; and

(c) if so, the Government’s reaction
thereto?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b).
Letters have been received from Shri
Satyajit Ray as also the West Bengal
Government expressing their view
that the proposed excise levy would
seriously affect the regional film in-
dustry,

(c) Having regard to the wvarious
points made by the representatives
of the film industry the Minister of
Finance, while moving for considera-
tion the Finance (2) Bill in the
House, on July 15, 1977 has announc-
ed certain modificationg in the levy.
Under this, the ad valorem duty
which was proposed to be levied is
now proposed to be modified to speci-
fic rates based on the number of
prints of feature films. The earlier
exemption to the first 12 prints of
each feature film is also proposed to
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be restored. Iy iy expected that these
modifications will materially benefit
the film industry including the re-
gional film industry.

Ban on use of News sent by Foreign
Agencies to Indian Newspapers

4239. SHRI SAMAR GUHA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether ban imposed by the
Congress Government during the
days of Emergency against use of news
sent by foreign agencies by .he
Indian Newspapers is still continu-
ing;

(b) if so, the reasons thereabout;
and

(¢) if not, the present position in
regard to use of news despatched by
foreign news gagencieg to the Indian
newspapers?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) and (b).
During the Emergency, under Orders
issued from time to time, guthorities
had powers of pre-censorship of news
on specified items, whether the news
emanated from Indjan sources or from
foreign agencies. These orders are
no longer in force.

(¢) News put out by foreign news
agencies is circulated to Indian news-
papers through Indian news agencies.
Newspapers are now free to use or
not to use such news.

‘vifeerrra’ zwit wr famioy

4240. oY e ey : wqr A
Wt 7g wary A wor 3G fin

(%) 7@ @ wt ¥ <raw frd
‘miwrar’ gwt wr Frafor gor & W
e g vy Py s @ G
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() wr tx et wr frater @i
& ww gur & @A FORTT Y ZveT & A
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sy fwar o

(=) awre & qf od frew
wgfRumg & wom ¥ dwd Faw
M 6.5 TT 4 2 T 3% ¥ fou
aT fear & wiifr fafgrwr dwedy
IAHYT A T FETX F FHAAT WK
o AT gt v Y fegfs W
o ¥

() fafgwm Bl AawgR Io=-
T WTT 3T ATEH & wrfewew e vy
¥ fog waer wT WY &)

Global Quotations for Cacthar and
Nowgong Paper Projects

4241, SHRI JYOTIRMOY BOSU:
SHR] YADVENDRA DUTT:

Will the Minister of INDUSTRY be
Pleased to state:

(a) whether his Ministry has call-
ed for global quotations for Rs. 175
trorey worth of equipment for the
Cachar and Nowgong paper projects
instead of placing orders with Indian
manufacturers; and
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f?(l:v) if so, what are the facts there.
[

THE MINISTER OF INDUSTRY
I(Q’SHRI GEORGE FERNANDES): (a)
o, Sir,

(b) Does not arise,

Cuts in Defence Expenditure

4242. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of
DEFENCE be pleased to state:

(a) the impact on country’s defence
preparation as a result of cuts in
defence expenditure in the current
budget; and

(b) whether any cut wouldg not be
effected in the provision for construc-
tion of residential houses for the
soldiers?

THE MINISTER OF DEFENCE
(SHR] JAGJIVAN RAM): (a) As
the cut has not been at the cost of
operational efficiency or the dilution
of the level of National security, it
will have no adverse effect on our
defence preparedness.

(b) The cut has not adversely
affected the approved schemes or con-
striction of residential accommoda-
tion for the soldiers and equivalent
ranks in the three Services.

Arrest of Special Assistant to Former
Defence Minister

4243. SHRI JYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the
Special Assistant to the erstwhile
Defence Minister, Shri Bansi Lal has
been arrested on charges of corrup-
tion; and
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(b) tuller details on the same?

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH):
(a) and (b). According to the in-
formation reccived from the Govern-
ment of Haryana, Shri R. C. Mehtani
was arrested by the State Police on
the 6th July, 1977, in connection with
a case registered against him, under
the Prevention of Corruption Act, at
Police Station, NIT, Faridabad, on
allegationg relating to the period
when he was working as PA and OSD
to shri Bansi Lal when the latter
was the Chief Minister of Haryana.
Thy allegations under investigation
by the State Police relate to accept-
ance of illegal gratification by Shri
Mehtani and possession of assets dis-
proportionate to hig known sources
of income,

D.T.C. Buses on Route No. 770

4244, DR. VASANT KUMAR
PANDIT: Wil] the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) the number of dajly trips
undertaken by D.T.C. buses on route
No. 710;

(b) the number of D.T.C. buses in
operation on this route and since
when;

(c) the number of trips missed
during January, 1977 ¢o June, 1877,
monthly; and

(d) the number of guilty staff
punished on this account?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Since 26th
May, 1977, the scheduled number of
trips provided on this route is 118.

(b) Esght buses in the morning shift
and seven buses in the afternoon
shift are scheduled to be deployed on
this route since lst April, 1977
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)
Monsh No. of
trips misged
Januiry, 1977 . . . 113
Rebraary, 1977 . . . 113
Marcl. 1977 . . . 301
April, 1977 . . . 508
Muy, 1977 o e 737
June, 1977 . . 738

(a The question of fixing responsi-
bility for increase in the incidence of

Y
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Memvrandum from Indian Ordnance
Factories Suopervisors’ Association

4228 SHRI R. K, MHALGI; Will the
Minister of DEFENCE be pleased to
state;

(a) whether Government have re-
ceived a memorandum from Indian
Ordnance Factorieg Supervisors’ As-
sociation regarding clearance of pay-
scales of supervisors;

(b) whether association has also
submitted a memorandum about di-
rect recruitment in supervisory
cadre;

(c) what are the main demands
enlisted in these memorandums; and

(d) what action Government have
taken in these matters?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir,

(b) and (c). The prepresentations
receiveq from the Association from
time to time related mainly to the de-
mand for revision of the pay-scales
of Supervisors and allieq categories,
and parity in the matter as between
technical and non-technical Super-

visory staff.

(d) The representations were given
due consideration ang Government
orders revising the gcale of pay of
some categories of steff were jssued
on 10th May, 1977,
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Garrison Engineers in M.E.S. Banga-
love

4249, SHRI N. SREEKANTHAN
NAIR: Will the Minister of DEFENCE
be pleased to state;

(a) whether any disciplinary action
was taken against Garrison Engineers
in MES, Bangalore recently;

(b) it so, what are the reasons;
and

(c) whether gny complaints were
made against these officers by a Class
IV employees and if so, ‘whether he
has been victimised?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Disciplinary action was taken
against a Garrison Engineer in MES,
Bangalore. He was dismissed from
service for committing serious mis-
conduct in the awarg of a contract.

(c) A class IV employee was dis-
missed from service as a result of
disciplinary action taken against him
on the charge of absconding from duty
and insubordination. He haq made
complaints against his superiors officer
and others. There is no information
available to conclude that he was vie-
timised because of the complaints
made by him but this aspect is being
further looked into.

Anti-Defection Bill

4250. SHRI R, V, SWAMINATHAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that Gov-
ernment are delibrately delaying the
Anti-defection bill with the plea that
opposition is being consulted;

(b) if so, whether since March,
1977, the defections have been on in-
creased rate; and
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(c) it so, how many defections
took place since March, 1977 upto
date from one party to another?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) No, Sir,

(b) and (c). Information in this
respect ig not readily available.

Forelgn Aid Received by Mr. Ferres

4251, SHRI DARUR PULLAIAH:
Wili the Minister of HOME AFFAIRS
be pleased to state:

(a) the quantum of foreign aid
received by Mr. Ferrer (previously
Fr. Ferrer) from various voluntary
Foreign Organisationg for the up-
lift of poor people in India;

(b) whether Government have re-
ceived any complaints regarding the
utilisation of aid by Mr, Ferrer; and

(¢) ig it w fact that the District
Magistrate Anantapur (AP) had sent
adverse report about Mr. Ferrers
activities to the Government in the
year 19737 -

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
(a) Aid worth Rs. 2,45,86,740.90 in
cash and kind was received by Mr.
Ferrer during 1975 and 1976.

(b) Yes, Sir,

(c) The report was sent to the
Andhra Pradesh Government,

Memorandum from All Kerala Ex-Ser
vicemen’s Assoclation

4252. SHRI B. K, NAIR: Wil the
Minister of DEFENCE be pleased 0
state:

(a) whether Government have r¢
ceived any memorandum from ih¢
All Kerala Ex-servicernen’s Agsocia
tibn detafling grievances on issues 1
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scrvice pension, family pension, re-
servation of posts and resettlement
arrangement; and

(b) ig so, Government’s reaction
thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): a() Yes,
Sir,

(b) It has not been found possible
to accept the demands contained in
the memorandum of the Association
and the Association has been suitably
informed accordingly,

Complainis against private gecretary ot
Former Prime Ministey

4253. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government have re-
ceived any complaint against Shri
R, K. Dhawan Private Secretary to
the former Prime Minister;

(b) if so, the details thereof; and

(¢) what action has been teken by
the Government on each complaint?

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARN SINGH): (a)
ang (b). Government ig aware that
reports have appeared in the press
and elsewhere about allegeq corrupt
practices and misuse of power by
Shri R. K, Dhawan who was an Addi-
tional Private Secretary to the former
Prime Minister.

(e) Appropriate action will be taken
on sny specific complaint that is re-
ceived or any specific instances of such
abuse that might otherwise come to
light. Also, should any involvement
of hig come up in the course of inquiry
by the Commissions that have been
appointed, they would be competent
to take cognizance of such matters.

Correction of Amswer to Unstarred

Question No, 2240 dt, 29-6.77 re,

Problems of allocated servants from
Erstwhile Hyderabad State

THE MINISTER OF HOME AF-
FARS (SHRI CHARAN SINGH):
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While replying to part (a) of Un-
starred Question No, 2240 on 20-8-77,
it was stated that no letter dated
30-5-77 from the Marathwida Janata
Vikag Parishad, Aurangabad, was re-
ceived in the Ministry, and hence
answers to parts (b) and (c) of the
Question did not arise. Subsequently
it has come to light that a letter dated
30-5-77 from the Marathwada Janata
Vikas Parishad, Aurangabad, had been
received in the Ministry. Government
ig sorry that this mistake should have
occurred,

2. Reference has been made in the
letter (i) to the cases of Agricultural
Officers, Fieldmen, etc. and the cases
of some other unspecified Depart-
ments; ang (ii) to the case of Revenue
Officers.

3. The points raised in the letter are
under examination and the decisions
taken will be communicateq to the
parties concerned in due course,

12.12 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ALL-INDIA SER-

vicEs AcT, 1051 AND FORMER SECRETARY

OF STATE SERVICE OFFICERg (CONDITIONS
OF SERVICE) ACT, 1972

THE MINISTER OF HOME AF-
FAIRS (SHRI CHARAN SINGH):
I beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi anq English
versions) under sub-section (2) of
section 3 of the All India Services
Act, 1951:—

(i) The All India Services
(Death-cum-Retirement Benefits)
Seconnd Amendment Rules, 1977
published in Notification No.
G.S.K. 830 jn Gazette of India
dated the 2ngq July, 1977, together
with an explanatory memoran-
dum.

(ii) The Indian Forest Service
(Pay) Second Amendment Rules,
1977 published in Notification No.
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G.SR. 832 in Gazette of India
dated the 2ng July, 1977, together
with an explanatory memoran-
dum.

(#if) The Indian Administrative
Service (Recruitment) Second
Amendment Rules, 1977 published
in Notification No. G. S. R. 477(E)
in Gazette of India dated the 5th
July, 1977.

(iv) The Indian Police Service
(Recruitment) Thirq Amendment
Rules, 1977 published in Notifica-
tion No. G.S.R, 478(E) in Gazette
of India dated the 5th July, 1977.
[Placed in Library. See No. LT~
752/71].

(2) A copy of Notification No.
S.0. 831 (Hindi and English ver-
sions) published in Gazette of India
dated the 2nd July, 1977 under sub-
section (3) of section 10A of the
Former Secretary of State Service
Officers (Conditions of Service) Act,
1972. ([Placed in Library. See No.
LT-763/711.

NOTIFICATION UNDER NAvy AcT, 1857

AND REVIEWS AND ANNUAL REPORTS OF

Goa SHIPYARD LTp, VAsSCO-DA-GAMA,

Goa, Mazacon Dock Lirp., BoMBAY,
ETC. ETC,

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM):; I beg to
lay on the Table—

(1) A copy e¢ach of the following
Notifications (Hindi and English
versiong) under section 185 of the
Navy Act, 1957:—

(i) The Navy Leave (Amend-
mert) Regulations, 1977 publish-
ed in Notification No. S.R.O. 233
in Gazette of India dated the 25th
June, 1977,

(ii) The Navy (Pension) Thurd
Amendment Regulation, 1977 pub-
lished in Notification No. 8. R. O.
238 in Gazette of India dated the
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2nd July, 1877. [Placeq in Lib-
rary. See No, LT-754/77).

(2) A copy each of the following
paperg (Hindj and English versions)
under sub-section, (1) of section
819A of the Companies Act, 1956: —

(i) (a) Review by the Govern-
ment on the working of the Goa
Shipyard Limited, Vasco-da-
Gama, Goa, for the year 1975-78.

(b) Annual Report of the Goa
Shipyard Limited, Vasco-da-
Gama, Goa, for the year 1975-76
along with the Audited Accounts
and the comments of the Comp-~
troller anq Auditoy General there-
on. [Placed in Library. See No.
LT-755/77].

(i) (a) Review by the Govern-
ment on the working of the
Mazagaon Dock Limited, Bombey,
for the year 1975-76.

(b) Annual Report of the
Mazagaon Dock Limited, Bombay,
for the year 1975-78 along with
the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon, [Placed
in Library. See No. LT-758/77].

(iii) (a) Review by the Gov-
ernment on the working of the
Garden Reach Workshopg Limit-
ed, Calcutta, for the year 1975-76.

(b) Annual Report of the
Garden Reach Workshops Limit-
ed, Calcutta, for the year 1975-78
along with the Auditeq Accounts
and the comments of the
Comptroller and Auditor General
thereon. [Placeq in Library. See
No. LT-757/77).

(iv) (a) Reveiw by the Gov-
ernment on the working of the
Bharat Electronics Limited, Ban-
galore, for the year 1975-76.

{b) Annual Report of the
Bharat Electronics Limited, Ban-
galore, for the year 1975-76 along
with the Audit Accounts and the
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comments of the Comptroller and
Auditor General thereon, [Placed
in Library. See No. LT-758/77].

HousE-HOLp ELECTRICAL APPLIANCES
(Quariry CONTROL) AMENDMENT ORDER,
1997

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
beg to lay on the Table a copy of the
House-holq  Electrical Appliances
(Quality Control) Amendment Order,
1877 (Hindi and English versions)
published in Notification No. S.O.
424(E) in Gazette of India dated the
28th June, 1977, under sub-section (6)
of section 3 of the Essential Com-
modities Act, 1955, [Placed in Library.
See No, LT-759/171].

NOTIFICATIONs UNDER CENTRAL ExXCISE
RuLEs, 1944 AND CusTOMSs AcCT, 1962

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): I beg to lay on the
Table:

1. Notification No, G.S.R. 482(E)
(Hindi and English versions) pub-
lisheq in Gazette of India dated the
11th July, 1977, issued under rule 8
of the Central Excise Rules, 1944,
together with an explanatory memo-
randum. [Plaeced in Library. See
No, LT-780/77].

2. Notifications Nos. 160/77-Cus-
toms ang 161/77-Customs (Hindi
and English versions) published in
Gazette of India dated the 20th
July, 1977, under Section 158 of
the Customs Act, 1962 together
with an explanatory memorandum.
(Placed in Library. See No, LT-
761,77).

1214 nre,

MESSAGES FROM RAJYA SABHA
SECRETARY: Sir, I have to report
the following messages received from
‘Shae Secretary-General of Rajya
Y-

_(i) “In accordance with the pro-
Visions of rule 111 of the Rules of
Procedure anq Conduct of Business

1635 18 g,

Textiles by EEC (CA)
in the Rajya Sabha, I am directed
to enclose a copy of the Motor
Vehicles (Amendment) Bill, 1977,
which hag been passeq by the Rajya
Sabha at its sitting held on the 18th
July, 1977.”

_(ii) “In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Oil and
Natural Gas Commission (Amend-
ment) Bill, 1977, which has been
passed by the Rajya Sabha at its
sitting held on the 18th July, 1977

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, 1 lay on the
Tabe of the House the following Bills,
as passed by Rajya Sabha:—

(1) The Motor Vehicles (Amend-
ment) Bill, 1977,

(2) The Oil and Natural Gas
Commission (Amendment) Bill,
1977,

12.15 hrd.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CURBs ON IMPORT OF INDIAN
TEXTILES IMPOSED BY EUROPEAN ECONO-
Mic COMMUNITY

SHRI VAYALAR RAVI (Chirayin-
kil): I beg to call the attention of the
Minister of Commerce and Civil Sup-
plies and Co-operation to the follow-
ing matter of urgent public importance
and request that he may make g state-
ment thereon:

Reported curbs on import of
Indian textiles imposed by the Euro-
pean Economic Community.
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): Mr, Deputy-Speaker, re-
ports have appeared in the press dur-
ing the last week about the restric-
tions imposed by the European
Economic Community (EEC: on im-
ports of cotton yarn and cotton
clothing into the Community from
nine countries including India. In
this connection, I wish to clarify that
on 12th July, 1977 the EEC introduced
a quantitative limit of 205 tonnes for
imports from India of cotton yarn
into France valid for the period from
1-7-1977 to 31-12-1977. On the same
date, the EEC announced restrictions
on certain other products also. None
of these, however, apply to India;
this has been confirmed by our Mis-
sion in Brussels to EEC.

The unilateral restraint imposed by
EEC on import of cotton yarn from
India into France is in violation of
our bilateral Agreement on Toxtiles.

‘While formally communicating the
restrictions on cotton yarn imports
into France, the EEC has requested
for consultations. After these consul-
tations, if necessary, we may lodge a
complaint against this action of the
EEC with the Textile Surveillance
Body (TSB) which has been dreated
under the GATT Arrangement re-
garding International Trade in Tex-
tiles to supervise the working of the
Arrangement and resolve such dis-
putes as may arise.

It may be recalled in this connec-
tion that the EEC has applied similar
import restrictions on some other cot-
ton textile products in respect of
which {he bilateral agreement does
not envisage any quantitative limit. On
18th March 1977, the EEC announced
Community lcvel quotas for women’s
blouses and shirts of colton and man'’s
shirts of cotton. These quotas do not
make a distinction between handloom
and mill-made goods. On 25th April,
1977, quotas were introduced for “T”
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shirts and cotton yarn for UK. These
quotas are opcrative till the end of
1977,

Government views with serious
concern these curbs on imports of
Indian textiles, particularly those re-
garding the handloom sector as they
have far-reaching implications from
the socio~economic point of view.

After exhausting the possibilities of
resolving the problems created by
these restrictions amicably, we have
lodged complaints in respect of each
of these restrictions with the Textile
Surveillance Body. The hearing is in
progress and the decisions are expec~
ted shortly.

SHRI VAYALAR RAVI: The Euro-
pean Economic Community is one of
the major exporting group of coun=-
tries. Now the export is Re. 1,000
crores; but when they started it was
Rs. 50 crores, At the same time we
are one of the major imporiers from
EEC and our import bhill is more than
the export bhill. The EEC is more
benefited than us. When they form-
ed this community there were many

impediments regarding the agricul-
tural policy, external tariff terms,
mathematical average and other

things. This is a little aggravated in
1972 when PBritain entered the LEC.
They made declarations which were
very vague. India wanted clarifica-
tion but it was not given. The res-
triction on Indian goods seems to he
bigger and bigger and there is clear
discrimination towards India.

Sir, Brilain has got a clear obliga-
tion towards the Asian developing
Commonwealth countrics. The Presi-
dent of the EEC is himself an im-
portant British politician. I wish that
he looks into the matter.

In 1974 we had the agreement, It
was on handicrafts, jute, cotton tex-
tiles etc. That was the agreement in
1974, three years ago. Now there 1S
thig discrimination, But I do not wa'nt
to charge anybody. It is stated in
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the report: ‘Indonesia handicrafts-
unlimited; Pakistan handicrafts-un-
limited’. There is restriction only in
regard to our country, Take carpet
for instance. Quota restrictions are
there for us hecause it is gensitive.
Take a country like Iran. They say
it is semi-sensitive, There is no quota
restriction there. That is their policy.

This kind of division into ‘sensitive’
and ‘semi-sensitive’ areas makes in-
roads into our export to EEC coun-~
iries.

There was the decision by UNCTAD
and they introduced GSP (General
Scheme of Preferences) to give duty-
free exports. But still the position
has not improved as we expected

even though this GSP scheme was -

mntroduced.

Sir, according to *he statement of
the President of the Handicrafts
Association, our export at present is
of the order of Rs. 288 crores.

You may have come down to ano-
ther Rs. 600 cror¢s meaning thereby
u reduction of 35 per cent of the total
exports to these countries. It will
affect not only our foreign exchange
earnings but also the employment
largely——rural employment based on
rural industry scattered all over the
country, It may be hundred crores
of rupees worth of foreign exchange.
That js the real matter. In this in-
dustry thousands of people are in=-
volved who will remain unemployed.
That §s my point. Here the hon.
Minister has stated that there is an
agreement—-I do not know whether it
IS covered by 1974 agreement—but the
agreement with France--with the
fconomjc community—is completely
Violated when they ban import of our
Foods there. The Minister has, of
Course, revealed another fact. There
5 a violation of the agreement re-
farding certain textile products—
l;;“dlmm\ products, blouses etc.

hatever that may be, he has also

L"ienhoned that there is a violation

the agreement.
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So, I would like to know from the
hon. Minister whether, in view of the
recent unilateral imposition of such
restrictions—this is what we hear
from the report received from cur
Missions—of our goods, we can also
think of diversification of our exports?
By that I mean the textile fibre—
diversification of our exports in man-
made fibre—and I think we have to
resory to some other method to im-
prove our exports. May I therefore
know from the Minister whether when
we negotiate with the European Com-
munity, he will put this suggestion to
them if he really wants to improve
the quota of our exports? We can also
share with them the equal amount of
increase in our quota of exports. We
are Rlso importing about Rs. 4,000
crores worth of goods to this country
and so we can have an agreement on
a reciprocal basis so that we can offer
them some import.

My question 1s: does the minister
consider this proposal and if so, I
would like to know what are the
concrete steps that have been taken
for a dialogue with the European
community to sort out the problems?
What does he propose to do to see
that these people do not suffer from
unemployment because of restrictions
on our exports?

SHRI MOHAN DHARIA: Sir, I do
share the concern of the hon. Mem-
ber as also the House. It is very
clear that a unilateral decision taken
by the E.E.C. countries is absolutely
in violation of the agreement and we
feel that it is illegal also. No sooner
than this decision was taken, accord-
ing to the procedure, we immediately
told them that we would like to have
discussiong because these discussions
are to be held on my account before
the decision is to be operative within
a prescribed time. Accordingly dis-
cussions were held and the decisions
could not fructify. So, we have gone
to the Textile Surveillence Body



231 Import curbs on JULY
[Shri Mohan Dharia)

which is an instrument created by
GATT to settle certain disputes and
this maiter Is being heard. In the
meantime, in the month of May,
before the Vice-President of the
Community, when he was in our
country, these international mutters
were put up. I discussed the matter
with him here and we not only
brought this to his notice but also
expressed our rvesentment in the
terms that were then possible to be
expressed, Our team was to go for a
discussion. Before the discussion was
complete, thig ex-party decision was
taken by the countries concerned.

The hon. Member has said that it
was in violation of the agreement.
That is the reason why we have gone
to the Survelllane body. The hon.
Member has also asked me the rea-
sons for it—one of the basic reasons
is that all these countries were ex-
porting these ready-made garments
including the handmade garments.
They have flooded the markets there
and their fear was that this may cause
a lot of unemployment in their coun-
tries. Of course, there could be some
other reasons also. Here, it is not
only against India but also against
some other countries from our areas
thet this action has been taken be-
cause this injustice has been done.
I do agree with the hon’ble Member
that diversification of our exports is
absolutely essential. I have already
discussed the matter with the produ-
cers here but they are having their
own problems. Some of their pro-
duce is on the verge of shipment and
under the circumstances these res-

trictions have done great harm to our
economy.

Sir, not only I have taken up this
matter with the Vice President and the
Minister from EEC but I also request-
ed the Foreign Minister to take up the
matter. During his recent tour he had
informat discussions with the ministers
concerned. Today it is before the
Surveillance Committee. Even if it is
required to be taken up at the diplo-
matic level it shall be done.

20,
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One more suggestion has been made
regarding the bilateral trade, namely,
when we are importing can’'t we have
our conditions also. There are two
areas of operation. Wherever they aTe
in need of goods those conditions could
be applied but when we want these
goods to be purchased by them then we
cannot lay down conditions, Even then
this suggestion will be borne in mind.
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SHRI JYOTIRMOY BOSU (Diamond
Harbour)- Sir. this action of the EEC—
I regret to say—amounts to making a
mockery of an international agreement.
It was signed With a lot of fanfare and
under the guise of friendship and co-
operation but I find no sanctity is at-
tached to this sort of agreement. It is
nothing short of hypocrisy. The true
appearance behind the ‘Aid’ they are
giving us is only soft soap and veil.
The intention is clear. They want to
retard our economic progress. What
else can be expecteq from these capit-
alist countries!

The slogan to which we have been
playing for so many years, viz. Export
or Perish is something very dangerous,
Please, get out of this. Mr. Minister
you are even exporting minimum
necessity items. You are exporting
these things below our actual cost of
production inspite of the fact that our
labour gets the minimum wages. ‘You
are exporting the precious natural re-
sources of this country.

Sir, as a result of all this we are
operating totally in the Buyers Mark‘et‘
On the one hand there is a well-desié-
ned manoeuvering by the capitalist
countries and on the other hand in ouf
own country the big businessmen and
the middlemen are exploiting the Poor
tailors. Sir. two-fifth of these 8%
ment exporters do not produce tbei
own requirements of export. In my
constituency in areag like Mahestala,
Akhra and Santoshpur more than 'fhfe:
lakh persons are cmployed in taﬂal‘"r’n
Industry and all of them come tr °o_
minority communities which are ec"“m
mically backward of the backwards ot
this country. In the Govermment
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India’s map of the garment industry
this vast traditional area does not
figure In thig connection I have
written numerous letters Sir, the ex-
ploitation 1n the production sphere 1s
also there Excessive prices are charged
on raw materials cloth button thread
and sewing machines The gctual man
who produces the thing gets a fraction
of the last price No attention has
been paid whatsoever The exporters
on the one hand get profit export in-
centives and on the other they get 1m
port entitlements which you sell at a
blackmarket price at enormous profits
They do not put them into books of
accounts I would request the hon
Minister to tell us whether he is going
to constitut= a Legislators Commuttee
at the national level for a thorough
probe and analysis into the working
conditions of the workers in tailoring
industry so that before the end of this
vear we are able {0 do something for
the lakhs of people in this industry
There 1s no guidance no regulation
and no attention has been paid what
soever It 1s a denlorable condition
1 am more concerned with this because
1t 1nvolves the munonity community
that 18 the mushms As I said the
traditional areas are totally neglected
Internally there 1s no purchasing
power there 1s no publhic distribution
system The cloth that they produce
does not even reach 15 per cent of the
population in the country The GATT
member countriegs concluded an agree
ment in December 1973 known as Mu'1
Fibre Agreement Part of Article 12
of the Mulh Fibre Agreement says the
irrangement shall not apply to deve
loping country exports or handmade
cottage industry products made of such
handloom fabrics or to traditional
folklore handicrafts and textile produ-
cts »

How is it that the EEC has um-
Interally serapped 1t?

Then Sir in March this year the
FEC umlaterally imposed restrictions
Nlegally on certain kinds of garments
which were outside any restriction un
der the Indo EEC bilateral ‘Textile
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Agreement which should be operative
t1ll December 31, 1877 and brought
handloom cotton garments also under
this restriction Now, without any
warning the EEC Import Agreement
resulted m very large quantities of ex
ported goods which had reached EEC
ports remammg uncleared there and
sinular quantities of manufactured
goods lying here unshipped involving
over Rs 350 crores Fabrics of equal
value made expressly for the garment
mndustry remam on the hands of the
weavers all over the country What
would be the ultimate result of this?

Now unless the Government take
recourse to certamn strong measures
to avold closure of the manufacturing
units mn this cottage industry it will
render at least 15 mullion people
—men women and children—unem-
ploved because 1t 1s a labour intensive
industry 1 would lhike the Govern-
ment to help this industry impartially
particularly because the munorities
who are very much backward econo
mically 1n this country should be looked
after properly The hon Prime Mins
ter who 1s sitting here promised to
solve the unemployment problem
Now Mr Dharia had said in the Rajya
Sabha yesterday that he would take
1t up at the Prime Minister s level He
has made a shght mstake I would
hike to point out that the EEC has no
Prime Mmmster Our Prime Minister
can write to all the Prime Ministers
who are constituents of the EEC This
mishievous design should be thwarted
right now Unless you increase the
purchasing power in your own coun-
try They will exploit us and they are
already doing that now But I want
your assurance that you are gong to
constitute a Committee so that it can
give a report on the overall working
of tre taloring indusiry in this coun
try before the end of this year

SHRI MOHAN DHARIA As I have
said the Government is concerned
with the situation that has been created
because of the decision taken by the
FEC countries 1 said in the Ra)ya
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Sabha that “I look at this matter with
all possible seriousness” and then I
said “I have tdken it with the Foreign
Minister and also discussed it with
the Prime Minister.” ‘To save the situa-
tion, even if it is to be taken at the
Prime Minister’s level, it will be taken;
government shall do all that is possible;
that was the spirit.

SHRI JYOTIRMOY BOSU: I have
got the debates; EEC hag no Prime
Minister,

SHRI MOHAN DHARIA: I know.
But they are having their own chief;
and our chief is the Prime Minister.
They may have a president or chair-
man. From our point of view we
attach great importance to this ques-
tion; whether it is to be done at the
level of the Ministry of External
Affairs or at the Prime Minister’s level
whatever efforts are needed will be
taken. Wce know the difficulties of
these people who are the worst suf-
ferers.

Some other comments also were
made by hon. Member. He has asked
for the constitution of a committee
By and large the Labour Minister. ...

SHRI JYOTIRMOY BOSU: You
want to have the honey and leove the
wax to the Labour Ministry?

SHRI MOHAN DHARIA: It is the
Labour Minister who deals with the
working conditions of labour So far
as the constituency of the hon. Member
is concerned, 1 have already requested
the hon. Member to have the tailors
organised in a cooperative society and
whatever help and cooperation could
be extended to the hon. Member will
be given. If it is not possible in the
hon. Member's constituency, it will
never be possible in any other consti-
tuency.

SHRI JYOTIRMOY BOSU: 'The
Minister has taken recourse to a very
dangerous method of pumping grease;
that should not be done. If you have
a work force of about 3 lakhs of per-
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sons, men, women and children, you
cannot possibly have a  cooperative
society. I regret to say that in the
eastern region during 30 years of con-
gress rule cooperative movement has
not grown at all. Therefore, I should
like you to take other steps, Why
are you afraid to constitute a Com-
(Interruptions),

336

MR. DEPUTY-SPEAKER: I have
called the next member,

*SHRI K, RAMAMURTHY (Dhar-
mapuri): Hon. Mr. Deputy Speaker,
Sir, this Calling Attention Motion has
been brought before this House to
highlight the grave consequences of
the E.E.C.'s unilateral decision in vio-
lation of the Textile Agreement to
impose certain curbs, in fact to stop
the import of handloom garments
from India—India will be denied the
foreign exchange earning of the order
os Rs. 200 crores a year, besides
throwing lakhs of workers engaged in
the handloom industry out of employ-
ment on the streets. This unilateral
decision of the E. E. C. has aessumed
serious proportions in the country,
with particular reference to Tamil
Nadu where more than a lakh of peo-
ple have lost their livelihood, The
hon. Minister must be aware of the
fact that ready-made garments worth
Rs. 65 crores are rotting in the go0-
downs. I would like to raise four
specific questions in this regard.

(1) In the year 1969 one Shri A. K.
Jain organised a unit called EX-
PORTOS for furthering the export of
readymade garments. On July 16
1977, he had the privilege of receiving
a Silver Trophy from the hon. Minister
of Commerce for outstanding export
performance. It is reported that this
gentleman has started a small unit in
Mauritius  for producing readymade
garments. He will supplement this
production by sending substantial
quentities of readymade  garmenis
from India to Mauritius. As Mautiﬁlé’
happens to be a Member of the E. E. &

I

*The original speech was delivered Tamil



237  Import curbs on  ASADHA 29, 1809 (SAKA)

there is no restriciion on the export of
readymade garments to E. E. C coun-
tries from Mauritius. Naturally, this
gentleman exports all the garments—
produced in Maritius and sent from
India~to E. E. C, countries. The o%
vious snag here is that Mr, Jain ac-
cumlates ioreign exchange in Mauri-
tius at the cost of India. The foreign
trade and the foreign exchange re-
serves of Maritus are built up at the

cost of our country. I  would
like to have an  assurance
from the hon.  Minister of

Commerce that he would discourage
setting up of units abroad just for the
sake of exploiting the potential mar-
ket for personal benefits from a third
country, thus depleting our country’s
foreign exchange earnings. I would
also likc to know the steps that the
Governmen! would take in this girec-
tion.

(2) Santa Cruz, Bombay is declared
as Export Processing Zone. Many
small industrial shed. with electric
power. waler ete., which have been con.
structed at a cost of several lakhs of
rupees. for the purpese of promoting
the prodiction of Electronic goods for
export, are lying idle hecause of the
{art that the electronics industry has
not come up to  satistaction. It is
uvderstood that the U.S.A. would send
clath to this place for fabrication into
rorments and for re-export, because the
labour here is cheap. If there is any
trath in this, it is highly improper.
The hon. Minister is aware that al-
teady lakhs and lakhs of handloom
weavers are out of their jobs. If cloth
1s allowed to be imported from America
and garments are to be made out of
1 for re-export, it will only mean that
the dimension of unemployment in the
country would go beyond description
and the entire handloom industry in
the country would be decimated. I
would suggest that the industrial
sheds jn this Export Processing Zone,
Santa Cruz, should be allotted to our
readymade  garments manufacturing
workers and the garments should be
fahricated from indigenous cloth. The
Government should explore and ex-
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ploit the potential market for ready-
made garments in African and Middle-
eastern countries,

(3) I understand that the Govern-
ment is seriously considering the
constitution of Readymade Garments
Export Promotion Council. When that
is done, I demand that the handloom
weavers must be given representation
on this Council I emphasise this
because it is the normal thing that
such institutional arrangements are
taken advantage of only by the textile
mill-owners for their aggrandisement.
The hon. Minister of Commerce should
tear thig in mind at the time of con-
stituting this Readymade Garments
Export Promotiion Council

(4) Sir, there is imperative neces-
sity for setting up Export Inspection
Agency for readymade garments. I
understand that the E.EC. countries
were compelled to come to such a de-
cision hecause of the sub-standard

goods sent from here. I re-
guest  that the hon. Minister
chould expeditiously set up

this Readymade Garments Export In-
spection Agency so that we are able
1o earn foreign exchange by the export
of quality goods, which in turn will
cnable lakhs and lakhs of workers
and handloom weavers to retain their
livelihood.

I shall be happy if the hon. Minis-
ter can give satisfactory answers to
these quostions.

SHRI MOHAN DHARIA: Sir, the
hon. Member hag asked me four ques-
tions One is regarding one Mr. Jain
in thig industry in Mauritius, I would
like o assure the hon. Member that
whatever is produced in India only
will go against our quota and pothing
manufactured outside will be allowed
to be exported against our quota. As
a matter of information, I may inform
the House that Mauritius is not a
member of EEC. Mauritius ls a mem-
ber of ACP (African, Carribean and
Pacific) countries and they get some
specia] treatment from EEC countries.
So far as our export is concerned,
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whether it is Jain or anybody else,

they will not be allowed to disrupt our
exports from here,

JULY

Secondly, regarding Santacruz com-
plex, that is a complex created for the
goods to be manufactured and 100 per
cent to be exported. To some extent,
it 50 happens that the orders are booked
from ouiside, they send their material
that is manufactured and value added
and then sent outside. Nothing is
allowed for domestic consumption.
Again the cloth or the fabrics that is
imported, if it is manufactured wnth-
in the country, if its import could be
replaced, I shall look into it. I do not
know the specific problem mentioned
by the hon. Member.

'The third point is regarding Ready-
made Garments Export Promotion
Council. This House 1s well aware
that the Ready-mad~ Garments have
made not only good progress but have
also proved to be a boon to this
country, Our exports have gone much
above Rs. 250 crores. It was a long-
felt need and, therefore, the govern-
ment hag taken a decision to have a
separate export promotion council for
ready-made garments.

He suggested that a representative
of the handloom sector should be on
the council. Those who are engaged
in the manufacture of ready-made gar-
ments, including the handloom sector
will be accommodated. This industry
is spread all over the country, and
particularly, small.scale manufacturers
are engaged {n this industry. Therefore,
care will be taken to give proper re-
presentation {o the small-scale manu-
facturers, including handloom,

He spoke about quality control. We
are having our own mechanism at
present to check the gquality of the
goods thal go outside. If the quality
is not good, they not only bring a bad
name to the country, but our export
suffers. Therefore, we have already
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tightened that mechanism. 'The hon.
Member has made certain suggesiions
and has also said that the goods that
were exported were not of good quality.
I shall look into it,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRD REPORT

SHRI YADVENDRA DUTT (Jaun-
pur). Sir, I beg to present the Third
Report of the Committee on Private
Members’ Bills and Resolutions,

12.47 hrs.
MATTERS UNDER RULE 377

(DREPORTED DIFFICULTIES OF STUDENYS
FOR ApMissiON IN DeLHr COLLEGES

SHRI K. LAKKAPPA (Tumkur):
Sir, under rule 377, 1 graw the aiten-
tion of the Education Minister to the
serious situation arising out of the
difficulties of the students in getting
admission to the various colleges, in-
cluding medical colleges and engineer-
ing colleges in Delhi and, in fact,
throughout the country. The hundred
days of Janata Government's rule
have brought untold sorrows not only
to the students buti also to the parents.
Admissiong have been declared in-
valid in some cases, In some colleges
in Delhi, admissions have been made
without following the rules and regula-
tions. They are taking money and
admissions are going on. According
to the Times of Indig dated 19th July,
77, students with 70 per cent marks
fail to get admission. A tense atmosp-
here has been created in the university
campus. The political activitles of
the Vidyarthi Parishad are also throt-
tling and preventing admissions. Thbe
authorities are hand in glove with
such political miscreants and prevent-
ing the entire student community from
geiting aamission. The question 9
not only about the percentage of marks-
Sometimes. It is the fancy of the
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managements of the colleges, principals
and the administrative authorities in
colleges which is responsible for this.
I quote from Times of India dated
15th July 77:

“Admissions made by various col-
leges of D-=zlhi University before
noon ioday may be declared irregu-
lar and invalid. The Admission
Grievanceg Commitlee has condem-
ned the colleges violating admission
rules of the university and asked the
Vice-Chancellor o take action to
stop such violations.”

Sir, these violations are going on and
aggravating the situation. Further, I
would like to state that students
drawn from various States are here
seeking admissions, We have to set
an example of high character in the
university campus ag we want to build
up the character. But discrimination
has been made on the basigs of the
States. Students from southern States
are running after admissions to various
colleges and they are coming back
with disappointment as all the college
admissiong have been closed for them.
This is the situation that is prevailing
now. I would like to say that there
1s @ Scramble for admissions for
various courses and I can quote certain
news itemg in this context, The first
list of admissions has been put up by
the university. The students are told
that after the 1st list of admissicns is
exhausted, there will be a second list
of admissions, But, for students in
the second list of admissions the doors
have been completely closed and
nearly 2600 students have no admis-
sions at all irrespective of any merit.
The rules and regulationg for admis-
sions have been violated and, therefore,
this situation has been created through-
out Delhi and also throughout the
country. The wmonths of June and
July constitute the season for admis-
sions, 1 would ke to ask the hon.
Minister of Education how far the
rules of admission are violated and
what procedure he is adopting to ease
the situation. All the students should
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be able to secure admissions to various
colleges easily without being  dis-
criminated in any way. The hon.
Minister should see that certain norms
in this regard are laild down and the
rules are framed. At present the ad-
mission rules are completely violated.
I would like to know from the hon.
Minister whether he would investigate
into it and also whether he would
place all the facts on the Table of the
House and assure this House that
such tensions will be eased through-

out the country and particularly in
Delhi.

(ii) REPORTED LAYING OFF OF JUTE WOR~
KERS BY THE JUTE MILL OWNERS

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I want to draw the
attention of the House to the unabated
liberties that are being taken by the
jute mill owners in the matter of
creating serious problem for the coun-
try and the Government through lay-
ing off thousands of jute workers all
aver the country.

Very recently, the JK jute mill in
Kanpur dectared a lock-out and there-
by rendered 2000 workers unemployed.
By this process they have already
been able to create unemployment of
about 75,000 people. The Commerce
Minister may kindly look into this.

The jute mill owners tried to create
problems by taking recourse to block
closures which, however, has been
stalled successfully for the time being
by the'joint efforts of Shri Jyoti Basu
and his Government and the Com-
merce Minister, Shri Mohan Dharia.

I request the Minister to make &
statement on the JK lock-out as well as
cover those who have already been
laig off in West Bengal and other
areas.
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12.54 hrs,
TEA (AMENDMENT) BILL*

THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA): Sir, 1 beg to move for leave to
introduce a Bill further to amend the
Tea Act, 1953.

SHRI VASANT SATHE (Akola):
Sir, in between two items, I am rising
on a point of order.

MR. DEPUTY-SPEAKER:. But you
cannot rise on a point of order in a
Vacuum.

\

SHRI VASANT SATHE: After one
item and before another jtem starts I
am rising on a point of order. You are
allowing members to make their state-
ments under under Rule 377. 1 have
also given a notice under Rule 377
relating to the resignation of Justice
Mathur.

But I am informed now bLy ‘he
Table that the Ilomc Minister is
going to make a statement suo moto
under 372 at 3.30 p.m. to-day on the
same subject. So, when I have al-
ready given a notice, if I am to be
forestalled and the Minister is to make
a statement and we are to be prevent-
ed from asking a question on it, it is
not fair. In that case, you should have
allowed me; and let him make a State-
ment in the afternoon. That is all
that I request. I have not touched on
the merits. Allow me to make my
submission under rule 377 on the same
subject.

MR, DEPUTY-SPEAKER;: Mr.
Sathe, ag a matter of fact, the first
notice under rule 377 was received
from Mr. Shyamnandan Mishra on the
same subject, viz. on Mr. Mathur. If
I were to allow, I would have allowed
him. As a matter of fact, I was about
to allow him, Even at 330, I had
thought I would ask him to raise it,
because we can allow only one.
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SHR] K. LAKKAPPA (Tumkur): In
that case, we will lose the oppor-
tunity of putting questions. When we
send a Calling Attention Notice, we
have ample opportunity to say what
we want to say, But knowing that,
the hon. Minister is making state-
ment. It is most unfair.

MR, DEPUTY-SPEAKER: He 1w
only making the same statement which
he hag already made in the Rajya
Sabha. That is all.

SHRI K. LAKKAPPA.:
have an opportunity.

MR. DEPUTY-SPEAKER. Yoy can
ask for some clarification, when he
makes the statement.

SHRI MOHAN DHARIA: I bez to
move for leave to introduce a Bill
turther to amend the Tea Act. 1953.

MR, DEPUTY-SPEAKER: The
question is:

“That Jeave he granted to intro-

duce a Bill further to amend the
Tea Act. 1953."

The motion was adopted.

SHRI MOHAN DHARIA, I intro-
duce the Bill.

We must

12,57 hrs.
PETROLEUM (AMENDMENT) BILL*

THE MINISTER OF INDUSTRY
(SHRT GEORGE FERNANDES): I
beg to move for leave to introduce
Bill further to amend the Petroleum
Act, 1934, .

MR. DEPUTY-SPEAKER The
question is:

“That leave be granteq to intro”

duce a Bill further to amend tb?
Petroleum Act, 1934."

The motion was adopted.

SHRI GEORGE FERNANDES: S
1 introduce the Bill

*Published in Gazette of India
dated 20-7-77.

Extraordinary, Part II, Section 2
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12,58 hrs.

MOTION RE. REPORT OF UNIVER.
SITY GRANTS COMMISSION FOR
1975-18

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I beg to move:

“That this House do consider the
Annual Report of the University
Grants Commission for the year
1975-76, laid on the Table of tke
House on the 4th April, 1977.”

MR, DEPUTY-SPEAKER: Motion
moved:

“That this House do consider the
Annual Report of the University
Grants Commission for the year
1975.76, laid on the Table of the
House on the 4th April, 1977.”

SHRI B. RACHAIAH (Chamaraja-
nagar): I would hke to make a few
remarks on the Report that has been
placed, by the Minister of Education on
the University Grants Commission, for
the year 1975-76.

The Untversity Grants Commission
wag created under the Act of 1956, A
national policy on education was
adopted in 1968, by both the Houses of
Parliament. The observations on unt-
versity education included: (1) the
number of students to be admitted to
college or university departments,
should be determined with reference
to the laboratory, library and othet
facilities and to the strength of the
staff; (2) Care should be taken
in establishing new universities; (3}
Special attention should be given to
the organization of post-graduate uni-
versity courses and to the Improve-
ment of standards, training and ce-
search at this level.

13 hrw,

This has to be given more support,
increased support. The Standing Com-
mittee of the Central Advisory Board
of Education in its resolution pub-
lished in 1976, also made the follow-
ing obgervations:
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“The objectives of the Fifth Plaa
could have been achieved and signi~
ficant steps should have been taken
to bring about the long-needed
transformation of the educational
system, had the allocation orginally
asked for of Rs. 3,320 crores been
granted.”

Unfortunately, the Planning Commis~
sion has approved only Rs. 1,200
crores. As a result of that, the UGC
feel that they could not implement all
those objectives which the Planning
Commission has in view., But, within
the limits, the UGC has done some
good work and it has done its job very
well.

The total number of colleges is men..
tioneq by the UGC at page 119 of its
Report. In 1971-72, the number of col-
leges was 3.896. In 1975.76, it increas-
ed to 4,508, The enrolment was about
24,86,108. The enrolment for corres-
pondence course has been mentioned
at page 122.  Therefore, there is a
decrease in the enrolment for the re-
gular classes of the colleges.

The object of the creation of the
UGC was {o co-ordinate the activities
of the Universities and affiliated col-
leges, give them necessary assistance,
bring about umiformity in the educa-
tional system, standard of teaching,
co-ordination of standards, improve-
ment of research facilities etc. Farlier
reports on education ave there.

MR. DEPUTY-SPEARER: He may
continue hig speech after lunch. We
will now adjourn for lunch.

13.03 hra,

The Lok Sabha adjourned for Lunch
iu_'rgurteen of the Clock.

The Lok Sabha then re-assembled

after Lunch at five minutes past
Fourteen of the Clock.

T
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[SHR1 SoNU SiNcg PaTiL in the Chairl

MOTION RE: REPORT OF UNIVER-
SITY GRANTS COMMISSION FOR
1975-76—Contd.

MR. CHAIRMAN: Shri Rachaiah
to continue his speech.

SHRI B, RACHAIAH: 1 was saying
that a number of commissions were
.appointed earlier like Radhakrishnan
Commission, Kothari Commission,
Gajendragadkar Commission, etc. but
still the procedure has not been
simplified. 1 do not know whether the
present Minister is going to appoint
ane more commission 1o have o sur-
vey of the working of the universities
taking into consideration the present
day situation of unemployment. If you
look into the figures, you will find that
out of 3856 colleges in 1973, only 910
were in the rural areas and the rest
were in the urban areas. Out of 22.4
lakh enrolments, 19.6 lakh college en-
rolments were in the urban areas.
Out of 5.2 lakh girl enrolments, only
63,000 were in the rural areas. It
shows that our education is urban
biased, urban oriented. The
Janata Party has stated in
its manifesto that they would give
#Hority to rural problems, to the
speedy development of rural areas.
So, if there is any expansion of collegeg
and universities, we should see that
they are started in the rural areas so
that this imbalance can be set right.

Out of the total number of colleges.
two-third are affiliated colleges with
90 per cent of enrolments. They get
grant-in-aid from the Government.
But they are very much hesitant to
enro] SC & ST students on the plea
that they have no money at present ‘o
meet the expenditure of their college.
Therefore, 1 would suggest that when
90 per cent of the amount is given by
the Government, the Government
should take over all the colleges and
treat them on par with the central
universities. Out of the total allot-
ment made, I feel that the central uni-
versities get 26 per cent of the total
amount from the Government. Why
should there be such a disparity? The
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per capita expenditure on every stu-
dent in the central universities parti-
cularly in the Nehru University is
about Rs, 10,000/~ whereas in the rural
colleges, it is less than Rs, 100 and
Rs. 150/~. So, we are having two
standards of education, one for the
elite and another for the rura]l poor
people. Therefore, thig disparity has
to be wiped out, The University
Grants Commission pleads its inability
to look into any complaints of mal~
administration or misappropriation of
funds in the affiliated colleges. T. un
this occasion, suggest to the Govern-
ment to make some amendments ‘n the
Act so that the colleges do not mfsuse
their funds. If there is any mal-
administration, the respective Univer.
sity should lonk into that. When you
allot funds, you must tell them that
they should see that the money is
utilised only for the purpose for which
it has been sanctioned.

On p, 3 of the U.G.C. Report, they
have already mentioned their inability.
It says: .

“On occasions, complainis have
been received by the Commission re-
garding mal-practices in the pay-
ment of salaries to teachers. Since
the Commission does not have any
authority to interfere in the in-
ternal affairs of the colleges, such
complaints have invariably been re-
ferred to the universities concerned
for such action as they may like to
take.”.

This is the position at present. If
that is so, I suggest that there should
be a provision to interfere and make
enquiries. Since “Education” has be-
come & Concurrent subject, we have
got ample powers to see that thes®
malpractices are put an end to.

1 would like fo mention one mor®
point with regard to the affiliated col-
leges where more than 50 per cent of
scheduled castes and scheduled tribes
students are admitted, where the re
sults are good and they sre runoiif
well. You have to give some axtra If-
centive to those colleges so that ‘eh;
affiliated collegey admit, schedu!
castes ang scheduled tribes boys @
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girls in large numbers. For example,
in Karnataka, there is the KGM col-
lege of which Mr. Krishnappa is the
President, Out of 800 enrolments of
girls, nearly 600 accounts for sche-
duled castes and scheduled tribes stu-
dentg and the resullg are hundred per
cent. In such cases, the incentives to
those colleges should be given not on
the basis which the UGC has decided
but more incentives should be given to
these colleges.

With regard to reservation of seats
for scheduled castes and Scheduled
tribes students, the Committee on the
Welfare of Scheduled Castes and
Scheduled Tribes has .uggested that
there should be a survey conducted
of all the afiliated colleges and the
university colleges as to whether the
directives of the Government with re-
gard to the reservation of seats and
with regard to the reservation of ap-
pointments in the umversities have
been complied with according to the
instructions laid down. But the Uni-
versity Grants Commission has not
been gble to set up a cell to have the
survey conducted. This is what the
UGC report says:

“The position obtaining in 104
universities and institutions deemed
to be universities from which re-
plies have so far been received is
as under:

(i) Forty-four universities are
observing strictly the instructions
issued by the Government of
India in the matter. Of these, 18
universities have indicated the
provision for relaxalion of 5 per
cent marks for students belong-
ing to scheduled castes and
scheduled tribes.

(i) In 45 universities, the re-
servation of seats for students
belonging to scheduled castes and
scheduled tribes varies from 3
per cent to 38 per cent.

(ili) Fifteen universities have
not provided for any reservation
of seat; for candidates belonging
to scheduled castes and schedul-
ed tribes but they have indicated

1975-76 (M) 2§-

that no difficulty is being expe-
rienced by the students belonging
to these categories in regard to
admission to various courses.”

Without giving the figures, if they
have come to this conclusion, how
can we believe that they have provid-
ed adequate provision for the accom-
modation of scheduled castes and
scheduled tribes candidates? There-
fore, I plead that a cell be created to
have a survey conducted zs to whe-
ther these guidelines have been fol-
lowed by the universities,

Another point that I want to make
is with regard to the students’ un-
rest all over the country. During
1974.75, there was not so much of
trouble because the Emecrgency was
there.

Fifty per cent of the universities
did not conduct examinations in time.
We must have some relationship with
the atmosphere that has been created
in the universities. Most of the stu-
dents who are now ‘facing examina-
tions are annoyed because the exami-
nations are conducted at the end of
the academic year.

There should be some change in the
examination gystem and there should
be some practical bearing on our day-
today life. These examinations do not
have a bearing on our day-to-day life;
they prepare the students for the
desk work. Therefore, the unemploy-
ment problem has increased and has
been mounting day by day. Therefore,
we have to see that the vocationali-
sation and commercialisation of the
education has to be Jooked into.

With regard to hostel facilities, for
the students, there has been a lot of
difficulty for the students to get ac~
commodation for their lodging and
boarding all over the country and
their are very few jtudents’ centres.
Therefore, this needs top priority in
providing and granting finds for the
constructf of hostels for the stu-
dents. Library facilities like book-
banks and other facilities have to be
made available for the poor sections
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[Shri B. Rachaiah]
and the weaker sections of the stu-
dents, Therefore, J lay more stress on
these points; we have to look to the
reality of our life and our education
should have a bearing on our life and
what we are going io derive out of
it. We have to see that the aim of our
-education should be to make an in-
dividual a full person mentally and
physically fit. If that is so, we have to
change our attitude with regard to
our education. Therefore,  feel that
the present day cducation has not
been helpful in. solving the problems
of our country.

I, once again, thank the Minister for
having brought out this Report, Being
an eminent scholar and academician,
I think he will appreciate the diffi-
culties that are being experienced by
the students in the universities and
he should try to see that there is &
uniform pattern of cxumination, uni-
form pattern of standard and mainte-
nance of the uniform gystem of edu-
cation. He should also sce that more
facilities for lodging and boarding for
these students are provided and par-
ticularly the interest of the SC and
ST students has to be safeguarded.
‘With these words, I conclude my
speech.

o ey FAIET W (srerwiveT)
gamafy wEw, fmafrase sEm
WREN # 1T i a2 ag &2 faae
w7 @ &1 1w R & w ¥ fae-
faarar wqE AW WX I fer
# ard qfver & aX § g0 e
TE SeAfayg ST @F § 9§
s firer & fawe, w9 & fawmw
wd FY W WX 9y, ST Hear
W wwee awt & g, ani
wmagfer wfafeamm onfrsanfy
ﬁﬁw'ﬂ'ﬂﬁ‘ﬁéﬁﬂ;aﬁoﬁo
& gror Felr w0 sFrdmerr w7 frareor

gwa AT & faere & A e
go o wfides § wgr wav & e ol
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WY g ¥ qw ad dmer 2, 6 wfow oY
afa g% WX xw s b g
wee firgy § B oow fimr & ey e
Bl ¥ demr ) win frifew ax
far &1 v @ faumamae aw § f
o foer & fOF  oTR ¥ ol W
wer ®t fsifaer faar o waan =),
Hfir e my il Y A favatarey
TR WERT 7wl ag ¥ a5 dr
AR fear &1 1970-71 & &
faoat 9v= fopmr o W T ¥
WY AT AT T W1 1969~70
% 14,5 wfawa aiivs afg &t 4
¥ 1970~71 & 9 wfowe g wF
g€ ot wed-uet 2. 5 wlwa ax s g
whmamgsgr s ol w8 5
farafaerea wqEm s ¥ 39 FEw
FoT w7 7w 3fg W o Feram
w i & g gar AT Tev Afew
¢ fr ug afz o et ¥ @& &, fem
Y 9x Wt w7 W@ fro § At
a7 FYW £ |

freaforaer wE@ www ¥ Ay
wEat W) favafageat & awd o
sfaaeq &maT &1 AW a8 & fr T
g ufaara =9 FT &b #Y G
wgi % Sfaw &)1 wniE o R §
gg o qar A wwan § w5 wmr
I Bral F gEd fwmwr § G *
fog = warw fedr o & @ sl
mfge Wt A wreafas  faer
N1 T & o §, I T ST ER—
aw WY g gor-wfee frac wiadh, @
foiid & ag arr Y v @ fin fres-
frenam s ST & g AR ¥ e
v fo g

uw & ogdy g 7 eaw v wrieg
fir famafearom sz sl wwr
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fow fog wr § o oty r
%1 1972 a% ditfae gfafedy aize
wofwry gve & e 3 ¥ dwww 12 #
wgr A §:

“It ghall be the gencral duty of
the Commission to take, in consulta-
tion with the universities or other
bodies concerned, all such steps as
it may think fit for the promotion
and coordination of university edu-
cation and for the determination
and maintenance of standards of
teaching, examination and research
in universities and for the purpcse
of performing its functions under
this Act, the Commission may per-
form such other functions as may
be prescribed or as may be deem-
ed necessary by the Commission
for advancing the cause of higher
education in India....”

Not for stopping the cause of higher
education in India, not for throitling
the cause of higher education in Indja.

“,...or as may be incidental or
conducive to the discharge cf the
above functions.”

uTE £y 9% fire 4% & OF

demm 14w g

“If any university fails, within g
reasonable time, to comply with
any recommendation of the Com-
mission under section 12 or gection
13 or contravenes the provisions of
any rule made under clause (f) or
(8) of sub-section (2) of section
25 or of any regulation made under
clause (e) or clause () or (g) of
Section 28, the Commission.... may
Withbold from the university the
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grant proposed to be made out of
the funds of the Commission.”

Y faeafenag wyEe sww =Y
faeafaaradl gz wiaw friwor <o
* fag a¥ Wiy whmere Gy 70 &)
g oo Nt =, aw famafqumdt &
Few W A% 7T IF # o iy
SHT T FTRH WO & foy Ao
F a4 )

W R % g ¥ fantreg
I qrE & fadr F A § frad
A% g Sy &1 uw a1 3g 5 famw-
frarer s o sww e ¥
faFq, IFAT ®IC IEF W F FAT
A AT wfusifus oml & fag 9=
frerr #Y swaeT v & fAg 1 g@R,
e wrE fawafaaey foear & @y wY
U, IawT fawma F I wEan
& @I F I ¥ N Aadw IO
Fw &, a1 9w # fawifot s
FEY ATAAT &, oY sfaw Fadalt g
Iugr 3% fFar o7 wwar ) faw-
fagea wqEm oW & WX sOE
wiaw ST ¥aaT saraw 99 § 1

wgt as fawafqaras wgETT K@
q¥ {H W AW §, 1976-77 ¥ 9
778.5 FOT TIAT fzaT T § | IGY
qEH I¥ 32 FUT QT gy Jar qr i
fae T g awe 187. sFCTEA &y
wui T woE fowm o oY e
FdT &, IANT 41,42 Fiva g foom-
e R g W ¥ @ ¢

frvafaaem wqam wrT # afa-
fafa wr 3w & wqr afcrsr & ? wmorer-
T & ogy R oEl ¥ o afere §
TR W wgaT faer ) wWw o ¥
T WS X WY ) I wY—
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[t wyroft eivge wiwit]

“The utility of higher education in
India les in its futility”.

ag or & Iqacf T foer Ay #
& go7 formr w7 weew o B § FEw
Iqwr frodear & & a@ wnw

g feafrawm gEw s
veTawt & w3 ¥ faerg & ai § o
fra s ) smsmR At § § wr
A% 7 uF sriww gaw grer fear
T & WEATET ¥ W< &7 faww vy ¥
Wy F1 ¥ wg owemew ) 8 o8
arT 2@T & 5 weaeEi & @ B oS
forcaz ard & ol o e ¥ fav
frata s st § o wew e
& ag fr a<g woatw 20 By o
fadfrs oft o fo—

Once there was a young man
named Besser,

Whose learning grew lesser and
lesser

Till it became so0 small
That he knew nothing at all,
And now he is a College Professm

SHR] VASANT SATHE (Akola) :
He is now a Member of Parliament.

ﬂowmﬁﬁ:ﬁﬁ
wT9E HET Y T )

freafamag & sy & e &
fawre ®, sum ¥ o arseww &
PR & wam § gz fanafaeg
wI s favn weEs @ g
TR R AT A qg AT AT E X
ag ¥ wros qavar g1 ag ofr aworer
®YT o fo W HeT § N Todrodlo
¥ &%e ¥ aey famrnd Tar T AT )
Copy of letter No, Nil dated 19th

October, 1976 addressed to Prof, Nurul
Hasan by Shri Satpal Kapur, ex-M.P,
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i % @ Yaw i o &
AT w7 W ¥ wfer foer & S ¥
¥aT ¥ Q@ ¥ 3g Wrq ¥ew: g7 9@
femfee & 3% & amy <
ar -

“This is to bring to your kind
attention my note, ‘Policy for Com-
municating Achievements’' which |
along with a group of Congress
Workers discussed with Shri Sanjay
Gandhi”

“During the course of discussion,
Shri Sanjay Gandhi appreciated the
logic presented .. .. .. .. .. .. ..
For this, he emphasized ihe contri-
bution the teachers in gschools and
colleges can make by documenting
the achievements and the task ahead
in specific village, block, ward, town,
district, state and national context,
In each village, the primary school
teahers, in collaboration with social
workers and other volunteers should
prepare douments on the achieve-
ments and progress in the village
since Independence, during the
dynamic decade and during Emer-
gency. These documents should be
made part of the students curricula
and they should be examined on
these also as in any other subject of
their study. Similarly, in middle
schools, high schools or colleges,
achievements and progress at the
block, district and state levels res-
pectively should be taught and st.u—
dents should be examined therein.
In universities, priority should be
given to conduct research on vari-
ous aspects of socio-economic trans-
formation that the country has
undergone during the last ten yesrs
80 as to make a proper assessment
of the forces of change and pro-
gress.

I am sending this to you for Pr™
per examination of the suggestions
made and request that appropﬂ:;f
action to iraplement them may ki

ly be taken at the earliest.
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Thig is a copy of the letter written
by Shri Satpal Kapur t{o Prof, Nurul
Haean and which was circulated to
various panels of the UGC, This was
,on the agenda of the UGC panels for
discussion during 1876.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : I am on a point of
order. lLet whatever he is quoting
from be laid on the Table of the
House. There is a clear direction
fssued by the former Speaker Shri
Hukum Singh that if a Member quotes
from a certain document and he is
willing to authenticate it as a genuine
document, he is at liberty to lay it on
the Table of the House with the con-
sent of the Chair.

DR. MURLI MANOHAR JOSHI : It
is a good suggestion.

MR. CHAIRMAN : There are two or
three points which arise. One is that
whether his custody of the document
is proper or not will have to be look-
ed into. Moreover, he has not supplied
a copy of it in advance. So it is better
that we rest content with whatever
he has read out. If you insist on its
being laid on the Table, it will create
difficulties,

DR. HENRY AUSTIN (Ernaku-
lam) : Since it relates to an ex-Mem-
ber of Parliament, we should know
whether it is an authentic copy or

MR, CHAIRMAN: I am not allow-
ing him to lay it on the Table,

oo Weelt wige Wt - A X
sy frama we < w1 e o [TwR
w  wfafafigt  faafanen wEw
T W gAY & e oY, frew
Rt & favafirerers sgem v &
W g four, sEw AR ¥ @ o€ §
Wy TEw wr g% § o -
ot o ey Wiy o arér gfiner
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umﬁﬁmma;m
famafraen wgE oA feg fag
gy w1 ? o frew & @ fry
WY W AN g
¥frr s W fen ! R o
g W foar § e foadt off ow
firer & swnowl # frgfeet i
T forg el & el wy it wiforamd
g1 & ¥ ¥ ot 3 g f e
fimlt frafer & s g@ey st
WO ¥ wawa 7% § T s svw e
#Foft frre sR ST TR A R E )
wiwr feafer ag &1 7F & f o difew
o W WX & fag wniy § Sy
w1 wag, faw o mo A T wsd
< @ § oeafa kR ax, o A F
form & S & o wEEW wTET
ot @ § S B anivar af ¥
et g feeg g wifgy e e
q& wtw & o fgg fe o e
T &anfire wgeaT & g godftotte
& s ¥ foam W @y  wEd o
aEa Y @ & a8 ¥ W W afe
feafant & ol 0w 3w & vrAEwET
¥ ogt aw dafog &1 v
W ar ¥ qO sy #r arh wieg
wor wva e eraafe & ate a7
frmr wr @ ¥ 1 w09 v ¥ dwfw
gqFvoor W syt § of §¢ €
fmr fiod w0 &4 & ooy fawer
qm g1 e fog fewafaera &
6 T wTeRRAT wiey & fag
A A AT T W g )
% 47 & QARE AR 9 W
wox & frg gum ar eqdew A
FaeaTe %Y e Svwe gt &1 e

wgt 9 ¢ ¥ fg are & &y of wafe
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[sro wwat stgx et]
e YR WERRET 6~7 W &
o Qv & o) w9 oA &
ne e W W& o G §

ot Terc ¥ ww @ whw Aw #
soed ¥ wf v # Wfaw A
ot @ &1 Freafirme wgEm ST
¥ Wk qefedds FoEy ded aw
% fay Favafireredt & w41 8 1 @l
v Dy T Ay §F wddw A
g At § fr adfe ¥ wowm oW
¥oqed & ¥ on T s o
wir § @ ool aw ow AR frAaR
% TR STEAT § AT ATEY ANACH 49
godrodite ¥ W Y wIRE T T
ot §? W sz A gosfrode &
wregy ¥ favafirgrad) & S €, N o=
HETY WL IR W1 W A W
T ¥ W a4 ¥ A wEH™ w1 0w
fgeat @ ol ot AT wged wrd=d
FMcmamHIE AR ARy
AT gy A ard wfir o
2einfawe woREw # A9
WA i s & & e g
g wgd o iy gt -
firqrern wEwr ST W R a6
s 7oAt wifgy s o I fiar ww
aw ¥ & oY & SEwT ST W R Y
grens! %1 frawe v % fog g
anfyw | v wfawia 9 duifor o
sigva 1 @ & ag afierdy 2ET ¥ v
g ot B g § O aga
o g g § vy @ 9 § oy
g v ww & fag ag ST £
N A T SEaT Wi g fae #y
am W qweml & A wfae sor
gm, A% @ W ) A
wvear g, € daw § § sy 0w
o w7 IarOger ¥Aw wig P R #
owere ot Ay St 8, o 3w § o
Yy xgi ¥ g Dfey Wi onfe fa-

JULY
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%t feqmw ST 4 | TEF LW Qe Qo

" g %Y ag g O uf df fa
Jredx ® ot oF MY gw ¥
7wt #, g few faor & few
feor ¥ agdfr § S9wr T WX
Troaw ¥ offw ot wY et § gofg
agt foonf ¥ = faeew w1 SvaT fisar
I &t S g & ae W g Sy
e Wiy, war ® feorr F, Y v vy §
ofiw fgarf @) ot § Wik s
fagere fewrr & <ar A & wurRr ey
¥ N | A TGP TF Ao AR
ot &Y quean w1 frowor
F & g wEaT w7 F6eT A@T R |
# yer wigmr T froafaensrg
s 3 8y fEA wwer g Awr &
Fervafargrergt ¥ ane won foedy agt
¥ wet & o, wdn fy,
oy Forrk s o wwftor P Y
e wy Frewor e o @ ?
firx favafaram 3 fea ala wror aw
weree firt fis oy I oA A et
FT TEAAT T, IJHY AR Troae
FT WEIAT FOT, I Gt yreevd
T WG WO W I e
ST w7 wegaw s 7 & oA
gt fefareers ey s & 5w
fmAsH A v B ?  (waww™)
& ot fire slitx | o Preafarerer
RO AT AT wadr spfeet
®Y T GUR TE AT | gawT WS
wror 93 & B gt Aw ¥ Rawr ®
o & ag W & e wgr ok § fr w@R
wrye afordw g wifyy, dfer
¥ W oY ax fifere e
war § fe g aferdw e Fomr 3 g
wifigg s #5% g wafgg 1
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o frer wafr wgt Avp A of @
vab fr & AT vw TaTEeR
i ¥ Wi Wt e ¥ g
w3k § WO WIS W T W

i g § fe ww § oY fe
R q—

“It would be extremely easy for
Government to establish, at mode-
rate expense, in various parts of
Provinces, places of gratuitous in-
struction in reading and writing
English, multitudes, especially of the
young, would flock to them; and the
easy books used in teaching, might
at the same time convey obvious
truths on different subjects, ...."”

for 3 wgd {—

“These protests proved unavail-
ing, but in a few years the Court of
Directors {of the East India Com-
pany) wrote with approval of the
efforts to raise up a class of persons
qualified for high employment in the
civil administration of India: “As
the means of bringing about this
most desirable object we rely chief-
iy on their becoming through
a familiarity with European lite-
rature and science,....

Mind the words ‘European litera-
ture’.

“....BEuropean literature and
science, imbued with the ideas and
feelings of civilised Europe—on the
general cultivation of their under-
standing, and specifically on their
instruction in the principles of
morals and general jurisdiction”.

o W e ¥ gy §—

“Resolution of Bentinck and his
Council—Macaulay’s Minute was
approved by the Governor-General,

William Bentinck and his Coun-
ol On 7th March, 1885, they passed
:ﬁrmluﬁm in which they empbasiz-
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(1) that the ‘“great object of the
British Government ought to be the
promotion of European literature
and science amongst the natives of
India and that a1l funds appropriat-
ed for the purposes of education
would be best employed on English
education alone;

(2) that while the colleges of
oriental learning were not to be
abolished, the practice of supporting
their students during their period
of education was to be discontinu«

ed.

(8) that Government funds were
not to be spent on the printing of
oriental works; and

(4) that all the funds at the dis-
posal of the Government would
henceforth be gpent in imparting to
the Indians a knowledge of English
literature and science.”

ug foer qgfa oY, ot s o of o,
w 3w ¥ NE afada 76 man

“The Committee recommended the
establishment of a new institution
in which ‘the wvarious branches of
medical sciences cultivated in
Europe .... should be taught and
as near as possible on the most ap-
proved European system’.”

W W e B Rwad €

“I would make it my principal
aim to communicate through the
means of the English language a
complete education in European

literature, philosophy and science te
the greatest number of students who
may be ready to accept it.”

W ¥ AW ¥ o o §Y wr @
wg agy aEEw § A 1863 ¥
femfygrom ¥ wn o mm o9v
o0 Hed—~qofegw fadwr Q-
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[sro syeeft weivge ofmeit}
for e ¥ ammww o feaar
wwx fag fray o= wee 7@ &

JULY

a% aifre gq &, $mfsor g §—aTm
wrE frow 7 ¥ gw ol oft e
¥ R, shed 7S, oz =1 s,
gaw w7 fex fadmr 1 dfaaw amey
Faaa § fred 300 el § &Y
fawra qu &, s faw fadm, Afew
Wy sfaesw 9T IRy & grar
farer & % sfrefra gt arfgr—
za & faw Jgy firdrnr

T g ¥ e #ine v
w43 T & fr o aw gw
woft Firsm Y sreA ¥ o i fodwe
W gy A TEE, @ T Ao
fmr 3 QY W #v qrgwiE T F @,
gt aaar # sfregrar @@
ot W@ 5 " iy wfafafe W,
N W A degfr w wfafafa R,
1 7g Fo—BT ) fF I war
T &, I Y wqy nfww &, I A
wasifat &= &, 39 ¥ @ w=ur §,
xx ax far =7 fywm ff 1 wwar
4

wft grrg # #§ ag o sy AT
g—ony favafaaran wTE
¥ gwr firdr & Ay § wrar F e
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< or aga € fafaer Hifr goarf g
o g wifrw off § e e dw ¥
g firar @l wranl & [ ¥
& arm 1 it & A dar 3w Y &
wgi vev frr 4 qgr§  faddy
e ¥ 39 ¥ fagaty ar Qe
& | A7 g awgd T & fn widol s
@ A wifgy, dfew 3o faeel &
e qraTerT #Y wroT & e ¥ &
T §—&Y WINT a4 WY 9t e,
B w4t Y qge wifge 7 forae farr
o arfger wa wiw A wrar 2, Wi
# foraeit oo freng sfia T E, o
# frot aw-afasrg sefira day &,
T o & w9 7 2, foc gw 9 A
Wi T Wy &) o ¥ e ¥
qTeuw § &, A/, AT "o geaa]
faen & fag smard Wit § seEa
N g7 qfawg Iorem €, Hfew W
# e} ofy S wrar ¥ dwifes wrfer
otz g &, A § A 8, G A
LR AL C R AL R
i T 37w frvafaaem wEw
g £F A & wewar § fv ddw
Y F Areaw ¥ Ivagw faqd) o
firerr & s ?

smafa e, & fram w1 gearew
g % & o w@o o aw e fgelt
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& & 7g Fg AT ¢ e o AT
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T WETER WCIEAT WY, @ W ¥
fanfrs, WK & ot gt Hew ¥ d
dwifre @ @y 3 foww W X
WO wesr awER s forw ¥ @
[T T TT oy W
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WX gw oifirie AR o ard
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sfafers frmafaamm aqam swim &
Porat et # Wt far € 1 Favafaeneg
R wEw ¥ fefraran @ W
a3 fgdfa v e fed wiead
& fag 7q wqeeT & o, 7€ G
¥ fag, A Nenfrs & famfor & fom
it B e w3 o I wr o)
w1 fam %%

I WTer & s o agw @
WU & | O WemTaE, wOre
¥ gewed, sl #r swemed
g #Y 2oy feafer & § ) fevafirarer
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T AW & oy ety frar
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& T Zay wifige 1 ey Frdew w3
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foafrom ¥ gfinfedn & am
TC AT &Y qrer oy | el Frvafareve
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T ), fw, e T fae
Farerrerat Y AT &% ¥ &Y aer el WY
& avgar fir 4% o vkw ¥ pgnarr
frafroen & o 8% g o fave-
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[ero qeet dge en] W AT N A A X T -
T ¥ g ST og 1 I Favafegrey ::'ﬁi ﬁfmg?wm?;
¢ 9% gu §, qied- e , T W IG
F oY firerr & gowewr q¥ gu &, A e & fr e, & o o fot £

g im R o™
® w7 ¥ AT g R W Tl
o Y wrifew fAfeET § 59 B THEAT
9Ty WX 9T ITEE PR S o

T & arx & wgAy wger fe ol
w1 Frvafearrerat & ey § wrfaer sy
ST | Ig Wr qga wavaw § fs fae-
faurera & wawyw § ol ¥ aEwIC M,
st % GEHTT AT Wi wY @wr
arg favafrgmeal & swdwfy
¥ freafmedt @ deer afafed
%, favafaarert #r qerETeAT WY WA
#r FAfe) ¥ ol f g @ mfvw
S S wrfg ) 99 oF aw fae
forererdl & of@ & 99 & o @
9RT A AT B A A ' A
#i, aw aw favafrgoay f o age &
arsae §, 97 %1 Frawoo wff fear wr
a1 fareafrgren s s w
19 oI SwedTHl A ATF S AW
wifee 1 T a1 afae A 9gd & I
qR G o & s farvafrgre wqew
ST Fare ST ates & fow fy sy
qreTe AW XY FHE 7T o {0 F
za% gredt & A § A 7o A S
et W qEQ AW W F AR
o frprad € T sy & Ay <
wrgen Afew AT wET wEgAT g
fir favafirgTan weE™ WO & AN ¥
fiear 8, T ¥ wiw vl Al 9w
= ot www fag g & oW ¥ oW
iy wfr o frew o fre 3 wAr
wfwieer firan & e omre ag el ofr &
avg Wt T § 1 & Frden o W
fir gw frefuarre s S W
ﬁqﬂﬁtmq&m#mk

WK ® A F garm v )

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to assist
the Chair. The Chair has been good
enough to make certain observations.
This is the beginning of the Sixth
Lok Sgbha and you want to set the
records straight. Here is Rule 369
which deals with this matter. Sir,
Rule 368(1) of the Rules of Proce-
dure and Conduct of Business in the
Lok Sabha says:

“(1) A paper or document to be

laid on the Table shall be duly

authenticated by the member pre~
senting it.”

And Rule 369(2) says:

“(2) All papers and documents
laid on the Table shall be consider-
ed public.”

Now, you will see Direction No.
118, sub-para (2) (i). It says:

“If in the course of his speech, a
member wishes to lay a paper or
document on the Table without pre-
viously supplying a copy thereof to
the Speaker, he may hand it over
at the Table but it will not be
deemed to have been laid on the
Table unless the Speaker, after
examination, accords the necessary
permission.”

In this context if you will make an
observation, it would be helpful tn the
House.

MR. CHAIRMAN: 1 have already
made an observation that firstly, 2
copy has not been supplied to the
Chair. Secondly, I cannot say whe-
:hermuaomenthhwc“:;
tody and whether it is duly Gefﬁiu
or not, Thirdly, the hon, Menber
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not volunteered himselt to lay that
particular letter on the Table, It is
for these reasons, I cannot allow that.

DR. MURLI MANOHAR JOSHI:
1 am prepared to hand it over at the
Table,

SHRI JYOTIRMOY BOSU: You
will kindly read Direction No, 118(2)
).

MR. CHAIRMAN : Mr. Bosu, I have
alresdy made my observation.

SHRI JYOTIRMOY BOSU: Direc-
tion No. 118(2) (i) says that if a Mem-
ber wishes to lay a paper during the
course of his speech, he can hand it
over to the Speaker. You may exa~
mine it and then you may give the
permission to the Member to lay it.

MR. CHAIRMAN : But, during the
course of his gpeech, he has not offer-
ed to lay it. And so, I cannot allow
it now.

SHRI JYOTIRMOY BOSU: The
hon. Member is willing to offer it
now.

MR. CHAIRMAN : I cannot allow
that now.

Now, before I call Shri Janeshwar
Mishra, @ would request the hon.
Members that since the time gt our
disposal is very limited and since
senfor Members take more time,
junior members are pointing this out.
I request all the hon. Members to co-
operate with me ag far as time is con-
cerned, I would expect the rest of the
Mémbers to speak within the time-
lienit,

uft wvere fiewy (xoTETATY) W
af oft, fawafaerery wer ot
197576 ¥ oY Feftd Tare sk &
e g o ¥ e k), ouk
e ¥ v g § e fawfioomeg
aei #§ 1975-76 WT W ETH
& oy & off qudy wAT g 9T
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WTET Y T A § wrd, ag wok wne
SORY AT wig | o BN @ AT A
T ¥ qX ¥ el a8 e fe
W wl a9 JracE, sE-nR WA
& & 3T AT SFET )

T AR & s § EE o
T | 4 xR & § Wi wegfee qit
& e Hee W@ 1 e frem o
wadY, aY fr q Wl A 4, 99 RET
TFR TG F TAW T RO qT =
w gfmafadr aiga wiww & woaw
FAM G | RIFEL TEA o g oY
e e @ Y 1 FFrafedy aigy wim
¥ T weqw AR M A T @Y
NEHT ow goa w fawedt gfmafed
¥ it A N owfr S f fog
oY 5 g § i f i & SER A
g WIHET T T Y o st
qifaeft oz ¥y sy fgE gl
# Qe o= mT T AT AWHR & 78 W
ofr Il At e &1 g sl
T W wrd geex §

T S weny & faer feawr
¥ oy woftar I ¥ Fommard ww oy
g sE ¥ § qwar s
¥ e ¥ A gfafed gie v
o 1o e v famm & it oA nigy
T s T v ok e g gk €
waw qget @i & qg wew fn gaindr
®Y arerer Wit fiwer oy Wt et g
oz 7€ g N & wrw N oy fow &
oy e ® e =i Wit gaoet
Y o ¥ ik o 7 81 T W W
firr yar® e & wwrfer o g et sl
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[t wtva forsr |

I A frr mremr W wda
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N WA N @A & whw
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2 S aewrer W fiwaT ST
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faer o fafrs arEE TgT T
a1 51T ag e w1 ad ar ) Wi e
oE ¥ ? wmfir aEA A NF F A,
wiwen £t miF | 39 mifer & 9
*r wf § < 39 9 wd fivar war g
o ag forar gov & f 1975-76 W
7€ oY wr ¥ vod fewfraad s
ATATATT WATHT WA T & ) Ak
& o O A @ 7)) g gfeatadr
¥ dir ¢ gfem @ s afgshr fdc
¥t ¥ ¥, F A 7 7 @ ¥ W) g
win faefrd® ofr ot I ATy ¥ EEoRT
frerd & ¥ 34 ot dw § ww frar
oy § 1| W o sA e F oy
fear w7 31

fauT e wrw ¥ fggeA ¥ @
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HATAT A AAZA A AW 9 Y gwr
qr IFEY g § W 3@ fadw ddf
§ & 77 ¥ra IT q FLAT AEAT E
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# wrqmym afeada s W o ok
wra it w8 of § 1 agt 9 wf ol
qaedi & wepw qfcada @ @ o g,
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g4f q< §, TAT wOH gOA -
qx ¥ a0 qU Al 48 §, wfew @k e
N W o §, XY 9@ THW ATGAN
At w1 wrAA, feafaat w1 e,
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WA, 1 A AR & b
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firar wafe & wqw afeada w1 awa
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aran, Tadfae ¥ @7 ¥ aodt g€ 0
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et gt ¥ fwr w1 oW g
gor wzar §, fagerardy 3T v §,
dfer oamly qeY ¥ frr o v
baraardy gur Fear &1 & gwwar §
fis oraT ordt & o s g
T FAT F AN A T GWY AT
araar fear § 9w g el ¥ 5 ag
fara & var ®Y amgardy 79 | fagea-
Iy v waT Ay vEA § MR A
s & fag a2 de @avam Befr

farg wife Y w3t €7 7€ § 39 mfea
¥ 997 agq ¥ famafaamdr ¥ em-dw
wify it @at ¥ o go §1 I F &Y
v ¥ ¥ s fe g e #) @A
aqtfaa frar srr | § 1o AT wART
HY FY 77 wh T W FHGT TFAT G
faariaat vt wax faoafaaraay § o
TR ¥, TR DA 7, I waft
¥, ot goed A # AT S
ardd wife ¥ g7 & Sfaw amiard
& o ag e freafaaa § sy
¥ T1T T Fr & forere g § v oy
favafearara I76T Y &, ¥AT naw-
gfafa ar seaos @ Qv FAw aTe-
wiwAT & 19 favatrged & afas §
o wewr wifas a8 &) Favafaerrem
¥ T 9% a8 AT W T ghT
%1 gfmat % age & qevl & faarioaY
wr wfawr faar war § favafagrea
FaA ¥ Ol Iaar N F ) qgh Y
BT Tfgw Wi wfawTedY W waww
ag 7ff gur v § 5 ariE-miwaT
wedy Adt ¥ et w1 Frge w30
fore aY zarEy r grard gy s
qywt oY ofrge agh o< @ fY, ag &
w3} fir gavw * Y sfafafy om, ol
fag swaear g% wfEw

T & e qrg gmey s g
ag WYy wem fe ww forg T WY
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wgarg  3ud vlw el w7 Rz
fawfirarom & agr ¥ gree & it &
feafraer gam v e faer-
fwrag &1 aveftn ¥ @t & forg dar
v & o faoafrarn & el
& X TTWINT B swredy o 72 9%
nw e TR g | e F
T T |

&t ol & are & wrgar & 6 ey
foid  #t g8 @wAg Y g www
ww vgr § e A aYer faar amn
7 frafraem sEw s wr
fergeama o e ot Y Ay e
& ST IGH @ 9T qBT T A wwr
T & aEm R aw frar s
WITEaeq qur wrane frarr F s e
TF 5731 granT afsaq fear o o

SHRI VASANT SATHE (Akola) :
Sir, while speaking on the Report of
the University Graants Commission, let
me at the out set express my deep
sorrow at the remarks that were made
by the speaker, who preceded me,
against the University Grants Com-
mission’s personnel. The burden of
his remarks was that the Commission
was packed with wrong people be-
cause they were alleged to belong to
certain  political  philosophy or
thought. It is very unfortunate that
he says that they should be removed
and new persons of what he considers
free thought should be appointed.
They will be appointed naturally by
the very people who have come into
power now. So, by the very logic of
what you sald it will mean that the
replacement alse will be political-
oriented, Therefore, 1 would tell my
{riend through Mr. Chairman that this
is a very unfortunate remark.

st whewe faw : AT sqEEqr Wy
TR & ¥ e ag vy fe faw-
fraror srqeer i % wrer, el
Tt S W furer warTern Feorwy
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T 2 o frar woft WY Freafaaros
W W fowa 7 ¥ § wig
TR AR W AW KT LORA § a9
Wity freafrares sem smim *
wvr frdlt 1 W w7 wer § e o
¥ Mo A gow Jga w for | §
W §T AT FT wrerar< fimy &
G ¥ T 99 wR TR A
w frafame swwe g B

fealt a1 oy & 2 ot gwE Wt F qE
LEAR 2

MR. CHAIRMAN: 1t is not a point

of order, it is only a point of clarifi-
cation, .

SHR] VASANT SATHE : It is not a
clarification. It is only a repetition of
what he said. I am confident that the
hon. Minister is capable of clarifying
and defending the University Grants
Commission’s personnel who cannot
be here to defend themselves against
such wild remarks. I am very sorry
to note that the people in high and
responsible positions in the Janata
Party are running amuck and making
wild remarks here and there,

Coming to the Report, let e say
that I want to congratulate the Uni-
versity Grants Commission for their
first observation in their Report that
in the previous year there has been
2 peaceful atmosphere in the univer-
sities and students have been going to
their classes for studies, My friend
was remarking that people must be
free—free to rebel, and free to parti-
cipate in all movements. Among the
students also, it is only those rebel
leaders who bring about violent acti~
vities in the universities, May I point
out to him that even our great leaders
like Mahatma Gandhi, Vivekananda,
Jawaharlal Nehru and Jayaprakash
Narayan were the products of univer-
sities. But did they go with knives to.
the colleges?

qe wrfte wTEr ;W W %
STer o WY qA ST awad 4 1
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SHRI VASANT SATHE: I consider
Jayaprakash Narayan also a great
.man of this country. I may disagree
-with him, but I respect him, I hope
you will also do the same for others.

From the type of atmosphere that
was prevailing before, I am sure no
educationist would encourage such
type of activities where principals and
-vice-chancellors were gheraoed.

Day in and day out universities
have become virtually places of riot.
Isthat what our students have to do?
“There will have to be discipline in
universities and I would plead with
my friends not to talk of encouraging
such activities in  the universities.
That is why I congratulate the Uni-
versity Grants Commission on its first

‘part,

Coming to the latter observations,
T would take them point-by-point,
and make suggestions to the hon. Min-
ister. In the very introductory chap-
ter, at page 2, it is said that there is
yroliferation of colleges. In one year,
“the number of colleges increased from
“the earlier figure of BS,

123. The UGC says:

“The University had been inform-
ed that under section 12(a) of the
UGC Amendment Act, no universi-
‘ty or college established after 17th
June, 1972 would be eligible for as-
sistance from the Central Govern-
ment or from any other organiza-
tion recelving Central funds, unless
the Commission had declared that
institution to be fit to receive Cen-
tral assistance. It would appear that
this provision has not been suffi-
cient to deter unplanned prolifera-
tion of colleges; and necessary re-
medial steps may have to be con-
sidered.”

“What do we mean? We mean that new
colleges should not come into exis-,
tence, Because of our incapacity to
-support these new colleges, of our in-
-capacity to make provision for the

20, 1877
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large number of new students who
come out of high schools and want
higher education, of our incapacity to
provide them avenues of employment
or knowledge which will make them
job-worthy, you want to shut down
the colleges. They want to go in for
higher education and you don't have
enough colleges. You say that you
will not give grants to these colleges.
Where are these students to go? Where
are these young men who come from
rural areas, who have passed their
Matriculation examination, supposed
to go hereafter—] mean the new ad-
ditions to the market of educated
young men? Where will they educate
themselves?

I do not think this is a very happy
situation, You should not put a con-
straint in this manner in the way of
new colleges coming up. In this con-
text, you have talked of 10 plus 2 plus
8, in this Report itself, At page 4 of
the report it is said:

“The Commission has alsp appoint-
ed a task force to suggest details of
the change~over and the nature of
adjustment that would be necessgry
in the syllabi of the universily. The
task force has also been asked to
consider the question of introduc-
ing Pass, Honours and Link Cour-
ges in the Central wuniversities, as
well as the problems of organising

schools and pre-degree classes
within the framework of 10 plus 2
plus 8.

What was the object of 10 plus
2 plus three? The idea wag that
after passing the high school exami-
nation in the 10th class, the 2-year
course should be such that it will
equip the student in some vOCR"
tional fleld. Everyone need not be-
come an Arts or even a Science
graduste, if he can go to a course
which will equip him and make him
job-worthy and equip him with some-
thing connected with life and enable
him to become a craftsman, machin-
ist, wireless operator or snything in
any field. That was the idea of the
2-yesr course, sp that he can becors®
a useful citizen and a work- y
citiven who can contritkrte e $he
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growth of national wealth and also
take out a lMving. Is that happening
with your 2-year course? There
is an obgervation in the Re-
Jport which says  that they
have mot been able to ihd enough
equipment, enough new syllabi or a
prograymme for training in thig 2-year
course, with the result that they are
playing with the lives of our students,
‘Those who come to this 2-year course
are neither here nor there. After
the 2-year course, they cannot go to
the college for further education, be-
cause that was not intended. The
student has passed the 11th, Otherwise,
one year will be wasted. Here, in the
2-year course, he js not equipped for
anything. Why are we throwing away

books, syllabi, funds, special equip-
ments and other things? Why
are we playing with the lives of

our youngmen? Why was the old course
changed? If you were really serious
about bringing changes, you should
have made all the preparations. Do
you know what the UGC say? They
say “we do not have enough funds to
bring about this change; we hope that
enough funds would become available.”
Therefore, I am glad the hon, Minister
has expressed the view that the scheme
of 10 plus 2 is still under consideration.
Really, I would beg of you to consider
this. If the 10 plus 2 year course does
not equip the young men all over the
country to get sufficient knowledge to
equip them in some vocational field,
you must abolish this course. Today
in Maharasbtra and elsewhere the boys
who come out of the 10 year course are
not admitted to the medical coleges.
What ' are you going to do for them?
Therefore, I would beg of you to con-
sider this aspect also.

Then I will come to the pattern of
development of colleges. The Report
says at Page 3:

“However, there has not been any
marked improvement in the general
tsituation facing the colleges. In
view of the revision of salaries of the
teaching staf?, in a number of cases
boards of management or privete

ASADHA 29, 1808 (SAKA)

1978-76 (M) 286

colleges are finding it difficut to run
the colleges, partioularly non-vible
colleges On occasions complaints have
been recefved by the Commission
regarding the malpractices jn the
payment of salaries to the teachers.
Since the Commission does not have
any authority to interfere in the
internal affairs of the colleges, such
complaints have invariably heen re-
ferred to the Universities concernd
for such action as they may like to
take.”
What a sorry state of affairs? Asevery
Member must be knowing, in mmny
co'leges the teachers are not paid
salaries for months together. What
can they do? Can they teach on an
empty stomach, on starvation? Yet,
the UGC say that although they give
the grants to the universities and
colleges, they are helpless because they
have no control over them. I would
beg of you to consider this. When
the Constitution was amendeq by the
Fortysecond Amendment Bill, among
the many good things that were done,
one was that education was brought
in the Concurrent List. So, now you
have the power to bring about changes
to control and help these collegeg to be-
come viable colleges and to help the
professors and lecturers get their sa-
laries. Therefore, I would request you
to consider this aspect.

There is another matter relating to
research facilities. I was surprised to
hear my hon, friend, Shri Janeshwur
Mishra, deride scientific education.
There seemg to be a phobia for them
that whatever happened durng the last
30 years must be bad.  Therefore,
he said that all our education has been
futile, including scientific education. Do
you know that India today has a
proud record in this fleld? After Ame-
rica and USSR, India is the third
country in technology and scientific
expertise. Is it not something to be
proud of? What ig good is good and
you must admit it. It was possible
through this very education given by
the colleges and universitiegs in the
past, under the guidance and supervi-
sion of the UGC. Therefore, do not
threw away the beby with the bath
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water Think what is good and retain
it. Therefore, I would submit that
research should be given attention in
this context,

It is stated at Page 4 of this Report:

“The Commission has always look-
ed upon research and teaching as
correlated activities. The Commis-
gion is firmly of the opinion that in
order to introduce greater flexibility
in the course, to link them with the
needs of the community and special-
Iy with the rural community and to
develop them innovate a program-
me, researches in universities and
colleges needs to be considerably
strengthend.”

Again, they lament and say that they
hope that enough funds would be
forthcoming from Government ] &ln
hope that you will lay special emphasis
on research ang give enough assistance
particularly, as Dr, Murli Manohar
Joshi pointed out, to make education
community-oriented, fleld-oriented,
rural-oriented, so that our younsg men
will be able to take some initiative. An
excellent example was given by him
about the research that wasmarn, We
have also similar problems, ] think we
have enough talent in this country and
that our young men also can do it.

Then, you talk of student welfare.
Students go to universities and colle-
ges which are mostly in urban areas.
They come from rural areas. Having
come there, they do not get hostel
facilities. In a place like Poona,
which was considered a seat of learning
and knowledge, there is an engineering
college. You will be amazed to know
that even ten per cent of the students
there are not provided with hostel faci-~
lities. What are the others to do?
They try to get some accommodation
in the city. They get a room for
Rs. 200 for three boys. Do you think
that a poor student coming from an
ordinary family can afford to have edu-
eation under such circumstances? That
means indirectly we are discouraging
students from poorer families from
getting higher education. Therefore,
if you want young men from rural
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areas to come to urban areas where-
these colleges are located, the first and
forem.ost thing that you have to pro-
vide is hostel accommodation. I sup-
port Shri Janeshwar Mshra's sugges-
tion that their food should also be
subsidised. These are two elementary
measures of student welfare.

I also support Dr. Murli Manohar
Joshi’s suggestion that students should
have participation in thie management
of the colleges and universities, but do
not have unionism in the sense of trade
unionism. Let the representatives
come directly from the students them-
selves and do the job. I think that
would be g very ‘healthy move and
would give them a sense of participa-
tion.

In regard to examination reform,
you have stated that vou have not
got even 18 colleges to cooperate with
you in your eperimental programme.
Rural or practice orientation in educa-
tion is, I believe, the sole of the whole
thesis and programme of the Janata
Government and I congratulate you on
that. You may call it by any name,
but it is the 20-point programme. This
is what is incorporated in the Universi-
ty Grants Commission’s Report.
(Interruptions).

The report says:

“The Commission MNas already
selected 18 universities for experi-
mentation in this area. However, the
need of restructuring with a view to
make them relevant to the develop-
mental requirementsg of the commu-
nity with special emphasis to rural
areas, did not receive such attention
from the university community as
might have been expected, Efforts
to make up this deficiency will have
to be taken on an urgent basis o8-
all fronts.”

Therefore, I would request you to give-
special emphasis to this gspect.

1 would also request the hon. Minister
%0 consider the question of nationalising
the university education at some stag®
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so that the syllabi, the programme for
education all over must be similar,
planned, co-related with our life and
requirements. Students Teel frustra-
ted because after they come out of
colleges, do not know where to go.
They cannot get job because their
edueation has not been connected with
the job. You are also, helpless, You
might have seen in the Labour Minis-~
try’s Report that lakhs and lakhs of
educated students are on the employ-
ment register. That is why the frus-
tration is there,

With these wards, 1 wauld camgra-
tulate the Education Minister for hav.
ing submitted this report of the UGC.

15.39 hrs.

STATEMENT RE: RESIGNATION OF
JUSTICE D. §. MATHUR FROM THE
COMMISSION OF INQUIRY INTO
THE AFFAIRS OF MARUTI GROUP

MR. CHAIRMAN: The Home Minis-
ter,

SHRI K. LAKKAPPA (Tumkur):
On a point of order. Under Rule 371,
when the statement is made by the
Minister, the Members will not be
allowed to put questions. We have
given calling attention notice om this
and the Speaker is already seized of
the matter. It is, therefore, for con-
sideration that when the subject mat-
ter is pending for the consideration of
the Speaker, whether it is corerct on

 the part of the Home Minister to make

such g false atatercent and escape the
responsibility. Sir, you must safe-
Ruarq and protect the righis of the
Members.

MR. CHATRMAN: The Deputy-Spea=
ker hes already sllowed it,

' s frw (vegre)
mwi‘t‘rm\ﬁrﬁtﬁl
TR WY oY e et v ¥ R
AN Ak wre A T ey e ot
wirwre §, wg e e Y wmiwr) &
ST ¥ Wiy et T e WY e
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arfe ot wwer srhmft &, waw &,

figeaT & a1y

werafer sy : agt v ot & fie
oY ot war g et soferrdt wrph
ol gt wiivaw & ¥ R frw v
faar §, d& FrAe qwoume firey Wit
w@wm wi, o)y w7 Sy oy
wIqar §
They have already written. They

will be given a chance, not all the
people who get up.

sft ava foaw : worr & Afeg 2

T e § awdt §
Werdt wiie foy . A7l T
og¥ B T & aY duer $T X IJHA

qx o Wl {1 Redz ot gar Ay
1T S Wy Uarew @i

awrafa wgvaa : afr sy &)

SHRI VAYALAR RAVI (Chirayan-
kil;: On a point of order, Sir. This
matter has already been discussed in
the other House.  Now, the Home
Minister is making a statement here..
(Interruptions.)

MR. CHAIRMAN: You can speak
later on; I will allow you. The hon.
Home Minister. .

THE MINISTER OF XBOME
AFFAIRS (SHRI CHARAN SINGH):
My attention has been drown to cer-
tain observations made by some Mem-
berg regarding the resignation of Jus~
tice D. S. Mathur as the Commission
of Inquiry into the affairs of the
Maruti group of concerns. |

It is not correct to say that any
documents required by the Commis-
sion were withheld by the Ministry of
Home Affairs, or that Government had
trieg to infiluence the Coxamisgior in
any way.

In 5 recent publication an obligue
relerence was made to « colleague of
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Justice Jagmohan Lal Sinha of the
Allahabad High Court hinting to him
about his elevation to the Supreme
Court after the judgement. Ag there
was reason to believe that the reference
was to Justice Mathur, Justice Sinha
was requested, in the public interest, to
confirm whether such an incident had
occurred, Justice Sinha has verified
the incident as well as the impression
he drived that Justice Mathur was
conveying this information to him in a
way which could not be dismssed
lightly. When this was brought to
the notice of Justice Mathur, he has
confirmeq that he did meet Justice
Smha and speak to him about some
rumours regarding his elevation to the
Supremre Court, but denies having done
s0 in any manner which could be ob-
jected to. Justice Mathur has, in his
letter of resignation, given his version
of what happened. In view of the
doubts which necessarily will arise in
the public regarding this incident,
Justice Mathur’s resignation is appro-
priate. As Hon'ble Members are
aware, Justice A, C. Gupta, a serving
Judge of the Supreme Court, is being
entrusted with this Commission of
Inquiry on the same terms of reference
Government are as equally anxious as
the Hon'ble Members that the truth
regarding the affairs of the Maruti
Group should come out in full jn the
inquiry.

With your permission, Sir. I would
like to add that although I did not
want to place on the Table of the
Housge the *four letters that have been
mentioned in this statement of mine
but when the hon. Members of the
Opposition in the Rajya Sabha insisted
on that, I placed a copy each of the
*four letters on the Table of the House
in the Rejya Sabha. I am doing so
in the Lok Sabha as well. (Placed in
Library See No, LT--762/77).

it weeer R (dqEag)
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SHRI VASANT SATHE: (Akola): I
am sorry to hear from: the hon. Home
Minister. In this statement, he seems
to be adding fuel to the fire.

oft whewe  fast : of WA W
AT WY B9 Opr § TEA §, 99 9T
T =97 ey )

SHRI VASANT SATHE: Where itis
But he is adding fuel to the fire. The
question was about Justice Mathur’s
resignation from the Commission. In
the report which has appeared in
Times of Ind:a, it is stated that “he
was reportedly of the view that the
Commission would be enabled to dis-
charge its functions effectively unless
all relevant documents were handed
over to it. Those documents include
certain records available with the Cen-
tral Bureau of Investigation. The
Home Ministry was reluctant to part
with the flles pertaining to the Marut:
affairs. ] was apparently of the view
that the Government should keep the
fil~s  in its dy. Justice Mathur
understood to have felt that the Com-
mission should have in its possession
all the documents pertaining to all the
13 specific charges. Mr., Mathur was
also in favour of giving premature
publicity to the working of the Corn-
mission as it might give the impression
that the Commission was biased.”

*The original words of the Minister of Home Affairs were “three letters”.
The correction ay printed sbove was sant biy'the Minister afterwords on

that very day.
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So the reported resignation was on
the ground that Government was
not co.operating with the Commission
wag not giving the filles—not only
this—wag prejudicing the enquiry by
giving premature publicity which de-
feats the justice. So, therefore, a
judge, the man who has been the
Justice, felt that he cannot carry on
the work of the Commission and do
justice. 'That is why, he resigned.

Now, what does the Home Minis-
ter's statement impute? It says that
Justice Mathur’s resignation was ac-
cepted or he was asked to resign be-
cause of an alleged conversation bet-
ween him end Jagmohan Sinha and
that he has denied. In your state-
ment, the Home Minister says that
when this was brought to the notice

SHRI CHARAN SINGH: Will the
hon. Member let me know whether
there js a statement or a letter by
Mr, Justice Mathur to which Mr.
Sathe is referring or a mere Press
report which has no basis?....(Inter-
ruptions),

SHRI SAMAR GUHA: On a point
of order. This kind of statement that
has been made by my friend, Mr.
Sathe,—~hg has made certain re-
marks on the basis of the report which
has appeared in the newspaper. Now,
it will be very difficult for the hon.
Minister t0 say whether these are

+ facts or not unless those three letters,
as hag been promised by the hon.
Minister, gre placed on the Table of
the House. This kind of a question
or this kind of a statement will pre-
Judice and will create an atmosphere
which ig not contrary to the state-
ment that hag been made by the hon.
Minister. Therefore, may I request,
°n a point of order, that all these
Questions or remarks that the hon,
Member wants to make should be
Teserved now. We will also get those
lettars which have been placed on
ge Table of the House in the Rajya
hbha. Only after that, this question
Should be raised. Otherwise, all the
Questions are jrrelevant and it will

Maruti Commission (St.)

be difficult for the hon. Minister to
reply. (Interruptions). Wa also want
to know. (Interruptions). Thig kind
of allegation,

MR. CHAIRMAN: Please take
your seat. There is no point of order
at all, He ig reading from a news-
paper report. He is not saying that
somebody was saying that or that
there was a rumour and all that. He
has come with a newspaper cutting
here and he is seeking clarification
from the Minister. It is for the Home
Minister to reply. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
I want to reinforce what my hon
friend, Mr. Samar Guha, hag sub-
mitted to you. Unless we are in &
position to read the three letters,
we will not be able to make any
kind of enquiry which would sound
to be sensible, because, all the mate-
ria] seems to be contained in those
three letters that have been placed
on the Tabie of the House. It is only
after g perusal of these three letters
that we will be in a better position
to put questions to him.

MR. CHAIRMAN: The Minister
should expect all these things. When
he is coming here {0 make a state-
ment, he should expect that this kind
of thing will be asked here, and he
should have come prepared for these
things.

SHRI VASANT SATHE: Sir I do
not mind having a further discussion
after we have seen these letters. I
am not in the habit of jumping to wild
conclusions on the basis of hypotheti-
cal argument in the Supreme Court:
I am not in the hubit of doing that.
I am basing my arguments on this
newspaper report where the report
categorically, in terms, says that Mr.
Mathur was not in favour of giving
premature publicity to the working of
the Commission as it might give the
impression that the Commission was
biased; Government wag not cooperat.
ing with the Commission and, there-
fore, his resignation was in protest
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against that attitude of the Govern-
ment, This i3 what the report says.
(Interruptions),

SHRI 5. KUNDU (Balasore): On g
point of order, Sir. You are the pro-~
tector of the dignity ang honour of
this House. Mr. Sathe is in the habit
of taking out skin from cheege which
is non-existent. He is very active
doing the work of the caucug of the
Congress. .....

MR. CHAIRMAN: What ig the
ponit of order? There gseems to be
no point of order. Please sit down.

SHRI S. KUNDU: After the Home
Minister has made the statement and
has laid three letters on the Table of
the House....

MR. CHAIRMAN: The Home Min-
ister is capable of answering him.
Why do you hother? Please sit down.

SHRI S. KUNDU:....unless there
is some fresh material which is not
covered by these, Mr. Sathe should
not be allowed to make reference to
something published in g newspaper
which is frivolous and irrelevant to
the point.

MR. CHAIRMAN: Please sit down.
Mr. Sathe may continue.

SHRI VASANT SATHE: I do not
mind the abusive remarks made by
my friend in the House. (Interrup-
tions) If T am serving the cause of
any caucus, I can say that he is also
a lackey of another caucus.

MR. CHAIRMAN: You may geek
the clarification from the Minister,

SHRI VASANTH SATHE: You are
not stopping them. (Interruptions).

Aq camiz wTE gl § 1 agdy G W
g X | T & wre vy wvd § fis
ary o § ar wir g

weare ¥ oF T arar | Sed
woft R 7S WY W Fewe fiear | orer i e
oft 3w fieg 1 39 & ava ot I SwwTT
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w7 X% BN P2 T 4w < § 1 g g
o § wUT xw wware & v
& qrw o s ey g% § ar ek
o1 2% & ot Iww A dy e Ko
Y vwa w1 W@ @ favgw
A

awwfr wgw : o€ iz ww
T A &1 e &feg
wedt wenite Fay : % ol 47

MR. CHAIRMAN: There is no point
of order in what you say: please sit
down,

SHRI VASANT SATHE: I think
the Hon. Minister hag stated even
earlier, that he is going to hold the
Judiciary of this country in high
esteem,—if I am wrong you can
correct me~—but today he is denigrat-
ing a retired Justice of the Allaha-
bad High Court by saying that he
was responsible for having made
some irresponsible remarks to his
colleague, without verifying the faets
from him. (Interruptions). I would
like the Home Minister to clarify this:
he gays in his statement that when
this was brought to the notice of Jus~
tice Mathur, he confirmed that he did
meet Justice Sinha and speak to him
about some rumourg regarding his
elevation to the Supreme Court,
but denies having done a0 in any
manner which could be objected to-
Having got this explanation from
Justice Mathur, to say further ‘in
view of the doubty which necessarily
will arise ‘in the public regarding this
incident’ means that you are casting
aspersiong on the integrity of the Jus-
tice while accepting hig resignation.
(Interruptions). I would like to know
the remson for accepting his resigna-
tion. If you are going, throughs your
statement, to impute certain motives
to him an:d:x‘leu umud:;’m mr: “‘;'t
dignified viour on e
Justice Mathur, it i3 net conducive 10
the respect of the Judiciary,
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SHRI CHARAN BINGH: Mr. Sathe
hag tried to make two arguments on
the basis of a report in a Daily. This
Daily is no doubt of all-India fame,
but it ig this paper alone which
carries this report. And thig report
hag no basis, in fact, whatsover, nor
does the correspondent allege
anywhere in his report that he had a
talk with Mr. Mathur or any other
responsible person at all. It 1s a fig-
ment of his imagination and nothing
else. Now, with your permission, I
will leave it to the hon. Members of
this House, how another hon. Member
should mount an attack on a member
of the Treasury Benchesora member
sitting opposite, simply on the basis
of a canard that appears in the press.

16.00 hrs.

The second point that the hon.
Member tried to make is that I have
cast aspersions on Mr. Mathur, This
again has no basis, in fact, and I
shall repeat the same words. I have
said in my statement:

“Justice Mathur has, in hig letter
of resignation given his version of
what happened. In view of the
doubts which necessarily will arise
in the public regarding this inci-
dent, Justice Mathur’s resignation
is appropriate”.

‘Is but appropriate’, I ghould have
said. Now, the public will weigh the
version of Mr. Mathur against the
version of Mr. Sinha. That is the
point. It will raise doubts in the
mnd of the intelligentia and the read.
‘ers of the press, as to who is correct.
The situation which would have de-
veloped would have proved very em-
barressing to the Government. So,
during the course of my conversa-
tion, with him, I suggested that it
would be embarrassing for him also,
but he did not take any hint from
me, 1 wrote a letter to Mr. Sinha
referring to what had appeared in a
publication named “The Judgement”
by Mr. Kuldip Nayer and drew his
aitenticn to a statement made In
that book. This is & small letter and
I will yead it:

fon (St.)
“My dear Justice Sinha,

Perhaps, it might have come ‘0O
your notice that Mr, Justice D. S.
Mathur hag been appointed to hold
an enquiry into the affairs of the
Maruti Group. It is obvious that
there must be complete public con-
fidence in persons holding such
enquiries and there should be no
misgivings of any kind regarding

the objectivity or impartiality of
such an enquiry. In Kuldip Nayar's
recent book, The Judgement, the
following statement appears:

‘A colleague on the Bench had
told him that he expected him to
be elevaied to the Supreme Court
after the judgement. Sinha me-
rely looked at him with contempt.’

I have been receiving disquieting
reports that the colleague of the
Bench, referred to in the above
statement was Mr. Justice D. S.
Mathur. My colleague, Shri Shanti
Bhushan, Law Minister hag already
spoken to you (Mr. Sinha) about
this matter. I would be very
grateful if you will kindly let me
know all the relevant facts in that
connection. It is needless to add
that I am making this request only
out of considerations of important
public interest involved.

With kind regards.”

He wrote back a long letter to me
giving details of the meeting that
My, Justice Mathur had with him on
23rd May, 1975 at hig house, I will
not read that letter; it is too long.
Then, I gent that letter of Mr. Sinha
to Mr. Mathur and Mr. Mathur in
reply sent his resignation.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): It is a good thing,
Mr. Home Minister, that you should
change Mr. Justice Mathur. It is a
good thing that the Home Minister
took the trouble to try to verify the
integrity of Mr. Justice Mathur from
Mr. J. M. L. Sinha who had given
the confirmation about his doubts
about hig eligibility to hold such an
importent position in his letter dated
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[Shri Jyotirmoy Bosul

9th July, 1977. You have laid it on
the Table of the House. But I have
my own ways and I would like to
bave the confirmation or otherwise
from you.

* * &

SHRI B. SHANKARANAND (Chik-

kodi): On what basis is he making
all these allegations? .... (Interrup-
tions). Will the hon. Member Ilay

it on the Table of the House? Mr.
Sathe was speaking on the strength
of the press report. Now, let me
know ~ from the hon. Minister and
from you on what basis he is making
such wild allegations. Let him not
do that.... (Interruptions).

MR. CHAIRMAN: Mr. Jyotirmoy
Bosu, please do not make a speech.
+SHRI JYOTIRMOY BOSU: No, no.
You have allowed him 20 mninutes.***

" SHRI B. SHANKARANAND: He. is
peakmg from his own imagination.

SHRI JYOTIRMOY BOSU: ***

\

Secondly, who is the person....
SHRI_VASANT SATHE: On‘a point
of corder,. .. '

SHRI JYOTIRMOY BOSU: I am not

yielding. ... (Interruptions).
SHRI VASANT SATHE: Under
~-Rule. 353

a SHRI! JYOTIRMOY BOSU .He has
ling 'pointiof: order.

3:; (Interruptions).
3. ie
" GHRI IYOTIRMOY. BOSU: You are

in the Chair, and you are the property
of the House.

MR;,I,J(?‘&IAIRMAN When <you, raised

;m@dpom;vo;gpyder, I heard you. Like

thatrl haye g give him .an opportu-
nitv alsa ot

Qi FYGTIRMOY BOSU: T will
fihisp - m ong thinute:

(Interiptions)

2id twods noifsra
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t SHRI JYOTIRMOY BOSU: I want

to know as to who is the man who

carried this message from Mrs. Indira

Gandhi to Allahabad.... (Interrup-
tions). 1 want to know who car-
ried this message from Mrs. Indira

Gandhi to Allahabad.
this.

SHRI VASANT SATHE:
Under Rule 353:

I want to know

(Akola):-

“No allegatic: of a defamatory or
incriminatory nature shal] be made
by a Member against any person
unless the Member has given pre-
vious intimation to the Speaker and
also to the Minister concerned so
that the Minister may be able to
make an investigation into the
matter for the purpose of a reply:

Provided that the Speaker may
at any time prohibit any member
from making any such allegation
if he is of opinion that such allega-
tion is derogatory to the dignity of
the House or that no public inter-
est is served by making such alle-
gation.”

Now the allegation was made
against Mrs. Mathur and Mrs. Sinha
without taking your permission and
without asking you under Rule 380..

SHRI JYOTIRMOY BOSU: They
are shedding crocodile tears.
(Interruptions)

MR. CHAIRMAN: What is this, Mr.
Jyotirmoy Bosu? Your behaviour is
very bad. I am sorry to say this.

SHRI JYOTIRMOY BOSU: You can
say what you like. I have done what
1o o hG

There is no point of order.

MR. CHAIRMAN: It is none of
your business. Please take your seat.

SHRI JYOTIRMOY BOSU: There
is: no ;point of order.

MR.5CHAIRMAN: Who are you to

say? What is all this?
(Interruptions)

fe‘&fﬁxmgﬁ;d-a&“m,déied by._ the

Chair.

-
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SHR! JYOTIRMOY BOSU: Oh!
Shut up.
(Interruptions)

ey sie ofewre wemr WAl
(st o areraw) ) : A faw fedaw
ag & fF o« qear aff woan iy |

wamfr aww - dfEw o &
¥z uTE AT gF WY E WX W
TEae £ &, A e v & ogar
t 1 v oF wEAT vTer oY o &
gq @ § w7 IEE UF W W
g TRy T Qe § )
AR 799 § P WR fenfdY wdw
FEY

ot aefog awn (wwtlt) . W
T WY FRY AT AT W wdY ge

®E

You are favouring. You should be
neutral.

(Interruptions)

SHR] JYOTIRMOY BOSU: I am on
a point of order. i

MR. CHAIRMAN: Let him finish
He has not finished his polnt of order.

SHRI JYOTIRMOY BOSU: I want
to say something on his point of order.

MR. CHATRMAN: He has not fin-
ished his point of order,

_SHRI VASANT SATHE: You can
listen to him also affer this.

MR. CHAIRMAN: I will definitely
listen to him.

_SHRI VASANT SATHE: You can
listen to him afterwards.

Wh
380'¢nmhanum‘khum!e,nuh

———

Maruti Comméssion (St.)

“If the Speaker is of opinion that
words have been used in debate
which are defamatory or indecent
or unparliamentary or undignified,
he may, in his discretion, order that
such words be expunged from the
proceedings of the House”.

MR. CHAIRMAN: I uphold the
point of order raised by Shri Sathe.
Rule 353 is very very clear. What-
ever remarks he has made, please
expunge those remarks....(Interrup-
tions),

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
Mr. Chairman, Shri Jyotirmoy Bosu
asked a question to the Home Min-
ister. It is for the Home Minister to
say whether it is correct or not.

MR. CHAIRMAN: The only thing
is the point of order raised by Mr.
Sathe, which is, whether he gought
permission or not. He has not writ-
ten to the Speaker under Rule 353.
It is very clear that before making
any allegation against anybody he
should write a letter. He should write
to the Speaker as also to the Minis-
ter. He hag not done this. It is
not allowed.

o ww wromw o & sl faae
frags s § fe W oW g A
qifeaiiz{Y dfrew ¥ ag fear owd &
fr svaT (3 wwa Wl W W
wHw & ¥ ¥ ey gy ¥ goraa
W oea g ?

awmfr wiwg : aYATREW WY,
N g ff wfr W A Wy
he hag & right to seek clarification.
But he has gone out of that.
SHRI RAJ NARAIN: It is neces-
sary for the Member to take permis-
elon from the Chair at the time of
puiting a question. He hag dons that.

***Expunged as erdersd by the Chair.
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MR. CHAIRMAN: It is not a ques~
tion at all.

SHRI JYOTIRMOY BOSU: Sir, I
am putting a definite categorical
question with the permission of the
Chair to the hon. Home Minister. (In-
terruptions). 1 would like to ask
the hon. Home Minister about this.
Is it a fact that he took the trouble
of writing to Mr. Justice J. M. L.
Sinha to get a confirmation about
what hag been alleged, in order to
make sure that the Judge, who has
deen giverr suchl an InpUrdT essigm-
ment in the country, has the integrity
that is required of the job? I want
to know whether it is a fact that Mr.
J, M. L. Sinha, in his letter dated
9-7-77 had stated that on 23rd of
May, 1975 after 10-30 P.M., Mrs,
Mathur came to the House of Mr.
J. M. L. Sinha. (Interruptions), Sir,
1 am asking a question,

MR. CHAIRMAN: Let us hear him.

SHR! JYOTIRMOY BOSU: I want
to know whether it is a fact that
in reply to the hon. Home Minister's
letter Mr. Justice J. M. L. Sinha had
confirmed that on 23rd of May, 1975,
(that is, about 20 days before the de-
livery of judgment in Allahabed
against Mrs. Indira Gandhi) after
10-30 P.M. Mrs. Mathur, wife of Mr.
Justice Mathur, came to the House
of Mr. J. M. L. Sinha* * * ,, .. ..

AN HON, MEMBER: Let him ask
a question.

SHRI JYOTIRMOY BOSU: I am
quoting a letter. I am in possession
of certain information. You can con-
firm or deny this. My information ia
this. Mrs. Mathur came to the house
of Mr. J. M. L, Sinha. He can deny
it or confirm it. wk#*

SHRI VASANT SATHE:
funny way of doing it.
SHRI JYOTIRMOY BOSU: ***

1 also want to know the action taken
avaingt Mr. Mathur if my allegationy
are found to be correct and also the
name of the person who carried the

It is a
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message from Mrs. Gandhi at Delhi
to Allahabad and whether the man has
been identified. If mo, what actfon has

been taken against him. (Interrup-
tions). ’

SHRI CHARAN SINGH: Mr. Chair-
man, Sir, my reply to the question put
by Mr. Jyotirmoy Bosu 1s in the affir.
mative. He did go to the house of
Mr. Sinha as Mr. Sinha has written to
me in his letter during the week end
ing 23rd May. Now, who the emissary
from Delhi was, I have not made any
enquiry.

SHRI JYOTIRMOY BOSU: Please
do.

SHRI CHARAN SINGH: I will con-
sider his suggestion,

SHRI VAYALAR RAVI: Mr, Char-
man, .Sir, I am seeking only a certan
clarification on the statement of the
hon. Home Minister.

MR. CHAIRMAN: But, do not make
any speech. You confine yourself only
to seeking clarifications.

SHRI VAYALAR RAVI: I want o
seek a clarification from the hon. 1iome
Minister. He has himself admitted
that there was some dlalogue with Shri
Mathur by the Home Minister himsell,
and the Law Minister too talked !
Justice Sinha and there, somethin
happened in between it seems. It i
very well known that the Law Ministe
is a very good and flourishing a0
practising lawyer of the Allahabs
High Court. And so, he knows all th
judges naturally. He has gone to I
home town and he has found som
time to go there ‘and talked to N7
‘The Home Minister is also & very £00
man. Y am only making a susse
tion, (Interruptions). Everywhere it!
seen that when new Members c""l‘;
they get training ... (Interruptions). T
point I am making is this. I am :“
attributing any motive. It seems ! :
there was something that had haDP"‘l;
in between. Here I am oply “e:od
a clarification on how the whale epi
started and what, led W L"""

*e*Expunged as ordered by the Chair,
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tion of Mr. Mathur? The Law Minister
talked to Mr. Sinha and the Home
Minister himself had a dialogue with
Mr, Mathur and even written letters.
And then the Home Minister himselt
admitted that he made any hint to
resign. It seems clear to me that he
got him to resign. You can repudiate
it if I am wrong. I am only seeking
a clarification from the Home Minister.
Not only he is very much concerned
about it but we ourselves as aiso the
country are very much concerned about
this. You may be grateful to them
because you are now sitting on the
other side. You do not use your
politicking in your allegation,

MR. CHAIRMAN: Mr. Ravi, you will
kindly ask your questions.

SHRI VAYALAR RAVI: This
country, everybody here in this Parlia-
ment is concerned about what happen-
ed, The credibility of the enquiry
should not be lost 1f you go on chang-
ing everyday and politicking with these
Commissions. It i dangerous and it
will lose its credihility.

So, I want to know from the hon.
Home Minister as to what hag happen.
ed in between; what is the episode?
Will he assure this House that he will
not use this enquiry for politicking and
for his own purpose?

SHRI CHARAN SINGH: What was
the question about Mr. Mathur? 1 told
him about the rumour that ig circulat-
ing in Delhi and also amongst the
Members of this honourable House. I
told him that may be, this rumour has
Do basis. But, this statement that has
appeared in the book written by a
leading journalist is bound to carry a
convietion with some of the people;
maybe, somebody, if not ail, on this
side or the other gide may put a ques-
tion on the ficor of this House.

SHRI VASANT SATHE: Did you
make an enquiry before appointing
him ay Chairman of this Commission?

SHRI CHARAN SINGH: I bave not
made any enquiry either through 1.B.
or anybody else, I kiew that he was
2 very efficient Chief Justice of the

Maruti Commission (St.)

Allahabad High Court. That is all I
knew. I hold that every Chief Justice
who hag served for some time whether
on the High Court or on the Bench of
the Supreme Court is an hon'ble man
and a true man, That is all. With that
assumption I made a request to him
to accept this burden of going into the
details and finding facts. Well, Mr.
Sathe, believe meI have not till today
read the book to which I am referring.
Friends told me that such and such
sentence has appeared in that book.
So, I put to him and suggested it will
be embarrassing to him and to the
government also, whatever may be the
facts. That is all. He said he would
like to proceed with the enquiry. I
spoke to him once more during the
same conversation. Yet he will not
take the hint. I expected him to say
at once that if such are the ecircums-
tances, if there is such a statement in
certain book and there is certain
rumour about my impartiality, well I
will not touch this matter with a pair
of tongues. ‘Instead he said it is all
baseless. If the question is raised on
the Floor of the House he will write
to the Speaker stating all the circums-
tances and facts of the matter and we
will request the Speaker to read out
hig letter to the House. I said perhaps
there is no precedent of this kind. Per-
haps the Speaker will not oblige you.’
That is all. Then he went away. Then
I wrote a letter to Justice Sinha. Jus-
tice Sinha wrote a long letter to me
which is now before the hon’ble Mem-
bers. 1 gave certain relevant extracts
of the letter I wrote to Mr. Mathur and
the implications of my letter were cor-
rect, Then he sent up his resignation.
That is all that has happened.

SHRI C. K. CHANDRAPPAN (Can-
nanore): Sir, this Commission of en-
quiry into the affairg of the Maruti
Group of Compsanies has a chequered
progress. The appointment of the
commission was delayed. Then Jus-
tice Khanna was appointed. Now, Jus-
tice Mathur has resigned. Last time
when I asked about the delay, the Mi-
nizter got angry. Now, I would like to
ktiow from you whether there witl be
further delgy in getting the final report
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from the Commission because now a
new judge hag to look into the whole
matter. Whether you will assure the
House that & more speedy enquiry will
be conducted and a report will be made
available to the country as soon as
it is necessary? Secondly, I would also
like to ask that the Minister on the
basis of a report which appeared in
the book wrote letters and took the
final decision but two days ago when
the report appeared in Times of India
which gave a completely different
version from what the hon. Minister
has. said, he kept quiet. My question
is why did he not deny the report
saime day and put the record sraight
because then there would have been
littie  musunderstanding about the
whole thing? If you do not get an-
noyed, may I ask you: Is it a result of
after-thought that you are coming to-
day and denying 1t. A report has
appeared two or three days ago and
there is every reason for the country
#0 get worried about such a report
because the matter is of supreme im-
portance. Unfortunately, I must say
that the Commission—whether it is an
i)1-fated Commission or not—has made
a chequered progress, as I mentioned.
Now, why did you not come to the
House the same day and deny it with
the same spirit? (Interruptions)

My question is: Why did you not
come before the House and deny {8
when this news appeared in the press?

oft wew Ty : wwmfa wEww,
avrfta fra % oF @ ame w wE A
gaar § fe fag O waarT § e
freeht oY, T Ow Wt Al Wy ?
gaax & un ¥gfrae g foed,
# wff aower @1 fF wHw oF &
Ay aee ew fas w4, Sfew
Fa & wag frelt W Fo f T
qar & g% fegr wmm 1 W R
#x aqre X Feay 1 st oy v §
o ® & agt wrer ?

SHR!I K. LAKKAPPA: Mr. Chair-
man, I have made it very clear to ¢he
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hon. Home Minister that a full dis-
cussion on this issue has to be held.
The Members on this side are agitated
over this matter and that is why we
should have a full discussion on this
subject. Anyway, the hon. Home Minis.
ter has realised the need to make a
statement now. My friend, Mr. Chan-
drappan, has already stated that a
deliberate attempt was made by the
Home Minister to clarify the issue late.
Here is a devastaling statement made
by Mr. Mathur, I do not know how the
Home Ministry is functioning in this
country. (Interruptions)

MR. CHAIRMAN: That point has
already been made. Do not go into
controversy.

SHRI K. LAKKAPPA: The point at
issue is that when Justice Mathur was
appointed, his repeated statement has
appeared 1n the ©press which the
country has come to know that the
Ministry is reluctant to part with the
files pertaining to the Maruti aflairs
and the Commission is not allowed to
function freely., That means there
must have been an interference. I do
not know what kind of inferference
was there by the Home Ministry and
for what purpose. I do not know the
kind of master mind operating in the
Home Ministry. We are all supporting
the appointment of the Commission.
We are not worried about that. But
the master mind working in the Home
Ministry is no less than the Mimster,
Mr. Charan Singh, How this devastat-
ing statement wag made by Mr
Mathur? Would any reasonable Home
Minister keep quiet, I do not know?
Because certain documents were asked
for. It is clear in the statement. A
responsible person has made the state-
ment. 1 am not questioning his in-
tegrity. You have got whole respect for
judiciary, For a moment you come to
power. You have to give respect to
judiciary. Therefore, what are those
documents that Mathur was persis-
tently asking to have from the enquiry
polnt of view? Will you kindly plece
the letter he wrote? What has D
written to the Home Ministry oF
C.B.L sbout such documents? Wil you
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kmdly explain that position to this
House and clarify?

SHRI CHARAN SINGH: There was
absolutely no document wMich Justice
Mathur asked for from the Home
Ministry or the CBI which was re-
fused, Whoever says 80 makes a delibe-
rate mis.statement, not to say a false
statement. Secondly, I should like to
say, with your permission, only one
sentence in reply to all that he has
said: usually people judge others by
their nwn standards... (Interruptions).

SHRI K. LAKKAPPA: I profest. 1
would never make a false statement
as the Home Minister has made about
the thinking about killing leaders.. .
(Interruptions).

SHRI VASANT SATHE. The same
remark was made by Mrs. Indira
Gandhi against him,.. (Interruptions)

iy wg fewd (Frw1) : Jovew
wea, § qg A ofr ¥ sy wigar g
fowr g svaram o g s q@ &
I 5F a7 ¥ wrefa sy o wwEdY
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VeI TAT AT QT Y | FF & w@Ad T A
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aw ¥y o fog fred e @Y wgr
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D, S. Mathur from 312
Maruti Commission (St.)

wrx ¥ o € A2 vl wgar Agd
# ¥ ag oot & gt et et wr 6
& it Y Qo w3 fir w@H A Wi |
R gw W ) SO fr efr A A
foear o g & o T § 0§ o Al
QY I

SHRI K. P. UNNIKRISHNAN (Bada-
gara): Maruti has been used as a whip
for a long time, I have no objection
to it. It was used by my distinguished
iriends before the elections and it has
been successfully used after the elec’
tion results were anmounced. I had
also hoped that it is & ‘very necessary
and desirable thing that the govern-
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ment had come forward with the com-
mission of inquiry because we wanted
to clarify these matters. For that we
on this side have no objection what-
soever.

Personally, I have always wanted
that the affairs around Maruti and the
dynastic messiah should be cleared
once and for all so that the political
life in this country can be clean. We
are absolutely one with you in that.

But what I am worried about is the
way the Home Minister and the Home
Ministry are going about it. Shri
Fonwer Lal Guple spose about  (he
impression of softpedalling. That im.
pression remains in this country on the
one hand and on the other hand, there
is an impression of illegality and
wrong procedure being followed. The
Commission of Inquiry Act, particular
sections 5 and 5A, prohibit any parallel
enquiry. I would like to know whether
Justice Mathur had raised this specific
question whether the Home Minister
had ordered the CBI to go 1nto certain
questions which have been covered
by the terms of reference of Justice
Mathur. Would the Home Minister also
give us an assurance that whatever
may be his present level of relation-
ship with the Prime Minister or other
colleagues in the Cabinet, the interne-

cine warfare that has started in this ,

Cabinet {s not reflected in the attitude
to this commission? Would he give
that assurance?

SHRI CHARAN SINGH: So far as
the government is concerned, it has
made it clear beyond doubt that the
commissions of inquiry are themselves
free to regulate their procedure,

SHRI K. P. UNNIKRISHNAN: I
asked a specific question whether it is
a fact that Justice Mathur had com-
plained.

SHRI CHARAN SINGM: There
m no complairt whatsoever from

SHRI X. P. UNNIKRISHNAN:
Whether you have instituted any CBI
enqulryin;oannhm:m«lbyhh
terms of referetice.

Commission (8t.
SHRI CHARAN SINGH: No.

st witwx faw ;. gwafy W,
& sk afeg qg 0 o ¥ A qETw
e ¥ AR 9T WA AT
wfe wrafir & swomT & AR § Wt
o @t ¥ O W 3% o § fie frewr
WX W & ag v & 5 oaga &
FRIATT 90 G § T2 feg ag ¢ ?
&1 fagd aedy srone wrefa et
& geeg § Mgy 98 o & |9 w6y
SEwICEY ey W
wy gfag a1 swaT dw XX
qRETHT AT #1 dwem Srr w7 T
a1 Iw 4T & wgry ¥ agw F AW gy
FRrS & ¢ i w7 | & A e sl off
| a1 § o &, saife ager warne
R aT 7y weArg helr gk —wa ¥
R qw oA F )

WA aw—gfe wr . Tae
TTEA HY AT W G &, A R wElsy
AT & oo GgT w7 W awr v
AT fFramr A @
qoad & daW ¥ Y ¥ g ax Wy =
AT o ar ?

o TH—T SRS
Y T WA Y ACE AT welt o &
sy T § FF Y9 qWT Side wT w1
@ aw §, ¥few dwoEd atsats
watg ?
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D. S, Mathur from
Maruti Commission (St.)
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Iy e & far agr s o,
a1 At FEN FERY  E AT w9
weT § wT foar g swd sorar 4R

wrea Agt &

ag @ 3 @ Fr e wrw dfea,
¥ mqz age & ymfeas  w=<
frmefy oY wrag ot frafes oY 1 Sad
TgT ATEw ® gaferw Wt @w
frmdt ar Fr form vy @ o gl
Ik Fawdty fY, I qE B
wrT a7 | Ky gy foR @ 4t 8,
afer K gar € ) s oY 3w foird
¥ fawfad & o vy aow fmr §
&Y grwr qu A€ agr §, e agie
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far ¥ waT wr va¥ faw 97 | AR
IR O TF-4Y amat oY aedre o §—
“grare wre At wdt w4, erife s
& A wrw W et sl Wt
St WAk § oF qwar § 1" a7 SEA
Ty & for oy oY Feovd ¥ foar § s
T wivelr w1 rm EAX ¥ 9w
aww AN wineEY ww g & A,
rafag ag daer A f qanfeas a1
ot &% agr &, Ao Ky g7 o=t ®
vgr a1 | ¥few @ dur AW Qar
¥ fe ag qwie X &, wefir w& 2
fr o o o W faafedr § gy
T 5T |

MR. CHAIRMAN: We have had
enough of discusion on this. We will
now g6 to discuss the Report of the
University Grant Commission.

—

16.55 hrs.

MOTION RE. REPORT OF UNIVERSI-
TY GRANTS COMMISSION FOR
1975-76—cond.
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Everybody has come with a green
note in the University. I have great
objection to this Delhi University.
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Those who will join hands, we will
join hands. Otherwise, we will go
ahead and you will miss the bus. Work
while you work; play while you play.
That is the way to be happy and gay.
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*SHRIMAT] BIBHA GHOSH GO-
SWAMI (Nabadwip): Mr. Chairman,
Sir, I will speak in my mother tongue
Bengali. Sir, this report of the
U.G.C. only reiterates the policy initi-
ated in the 5th Five Year Plan and
it portrays what has been done and
what is proposed to be done following
that policy only. In the very first
page of this report it has been said:

“The Commission has been iaying
great emphasis on regulation of the
growth of Universilies and colleges
so that standards could be raised
by consolidating the existing institu-
tions.”

Then again at page 10 it says:

“While following g policy of regu-
lated admissions to university level
courses in the interest of mainten-
ance of standards and proper utili-
zation of our scarce resources, spe-
cific measures iike the provision of
remedial courses and reservation of
seats, have been adopted io ensure
that students belonging to the
weaker sections of the community
are not denied access to higher
education.”

Stress has been laid on consolidation.
Now the programmes under consoli-
dation can be viewed under three
heads, enrolment regulation, secondly
raising the standards and thirdly to
make the colleges viable. Ali these
programmes together has been called
“consolidation”. it has apparently
been presumed that there has been
enough spread of higher education in
our country and that has reached an
optimum level. Now they will turn
towards raising quality and standard
of education. The idea is thal we
wiil educate lesser number of stu-
dentg but will provide them with
better quality of education? Now the
question is are we uniformly following
this policy in respect all the students
“who are coming for higher education.
I am afraig that is not being done.
Sir, out of total 4058 colleges only 407
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coileges are being brought under this
quality improvement programme. That
has been slated in this report itself.
The selected colleges form onhly 10 per
cent of the total number of collegés.
The other 90 per cent colleges are left
out of this quality improvement pro-
gramme. That means the programme
of consoiidation is being made appli-
cable to these 10 per cent colleges
only, Along with this mention has
been made of social justice. We have
all along been seeing that the Govern-
ment’s idea of social justice means,
some facilities for scheduled castes
and scheduled tribes students iike
grant of additional facilities fer re-
search to about 50 such students, as
mentioned in this report itself, and
opening of a few institutions in some
backward areas. It is limited to that
only, The Government’s idea of social
justice ends there and the Government
keeps a clean conscience, Then again
a few things have been mentioned
about flexibility and non-formal edu-
cation where the Government washes
itself of all responsibilities. Any one
can deposit prescribed fees and take
the examinations. All this is only a
repetition of the earlier policies. It is
only a play of terminology. In reality
this official jargon is nothing but a
rhetoric of crisis management. It is
oniy an attempt to conceal the crisis
in the field of education. If we go
behind this rhetoric and try to probe
a little what will we find? Mention
has been made about consolidation
and “growth”. Sir, the question of
“growth” is totally irrelevant. In the
field of regulation of admission Wwe
find that even without any positive
role of the U.G.C, regulation has been
taking piace. Since 1971-72 in the field
of college education, it is not that
the percentage of growth is declining
but the absolute number of students
itself ig on the decline. In the U.G.C.
report it has been said that the per-
centage of growth in the number of

students for higher education is de-
clining. This decline in the percent-
age of growth also varies from year

*The original speech was delivered in Bengali.
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to year. It has been tactfully that said
University level enrolment between
1961-62 and 1969-70 increased by
12.14 per cent. In 1970-71 it became
9.0 per cent. In 1971.72 it was 5.7 per
cent, 1972-73 it was 5 per cent; 1973-74
it went down further to 3 per cent.
In 1974-75 it went up little to 5.9 per
cent. In 1975-76 it came to 2.5 per
cent. This is really tactful and this
has been repeated in the Ministry’s
report also, But if we consider the
total number, we will find that it is
constantly on the decline. In the basic
statisticalg reiating to the Indian Eco-
nomy, 1950-51 to 1974-75 which is a
publication of the Department of Sta-
tistics, Ministry of Planning, it has
been said that in 1971-72, the total
number of students in Universities ard
colleges were 3.26 million. No Sir,
this figure has been mentioned in this
publication of the U.G.C. on the basic
facts and figures. In the former pub-
lication it has been said that the total
number of students in Universities and
colleges in 1973-74 were 2.17 million,
and in 1974-75, 2.94 million. In 1975-76
it was 2.42 million gccording to the
Ministry’s report. Then what is the
growth rate? In 1973-74 as compared
to 1971-72 the growth rate was minus
2.8 per cent, In 1974-75 compared to
the earlier year it was minus 7.3 per
cent and in 1975-76 it was minus 17.7
per cent compared to the earlier year.
This shows that even before the U.G.C.
took up this programme of consolida-
tion the total number had already
started declining. What is the reason
for this? In the report of the Ministry
“socio-economic causes”’ have just been
touched and passed over. In,-«the
U.G.C. report it has been said that the
decline is due to non-formal education
etc. In our view this decline has been
chiefly due to three causes wviz., conti-
nuous erosion in real income of the
people, As a result of this people are
1ot able to make more private invest-
ment ‘and the expenses on education
has been going down and lesser num-
ber of children are being sent for re-
‘ceiving higher education. ‘Secondly,
the number of educated unemployed
hag crossed 40 lakhs and ‘the value of
degrees have been on the deciine.

\
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Therefore, lesser number of students
are going up for degree education.
They have lost faith that the posses-
sion of degrees will help them in find-
ing employment. Thirdly the alloca-
tion and grants of the Government on
education has also gone down in real
terms. As a result of this the alloca-
tion per head of students has gone
down and lesser number of students
are being provided education so the
number is going down without any
U.G.C. plan to help it. If we add to
this the new 10 plus 2 system then
work of ‘“regulation” of the U.G.C.
will be absolutely completed. Accord-
ing to the figures of NCERT we find
that out the total number of stu-
dents passing out of Class IX, only
33 per cent will be able to join colleges.
That will be the ultimate in ‘“consoli-
dation”.

We find a great imbalance in ‘the
matter of college and university ad-
missions. In the U.G.C. report it has
been 'said that there has been a mar-
ginal decline in the field of engineer-
ing, ‘medical and 'scientific education.
This phenomenon is nothing new in
this year’s report if we study last few
reports we will find that there has
been such a marginal decline every
year. As a result there is an absolute
decline in those fields. We find posi-
tive growth only in fields of law and
‘commerce. Now the question arises
that keeping in “view the economic
conditions of our country, whether we
want more productive skill .or more
service skill? Do we want to produce
goads or do ‘we *‘want to produce ser-
vices? In the present report of - the
U.G.C. we do not find any special
effort to remedy this. ‘If this situation
continues then after some time we will
turn:into a nation of shopkeepers. The
U.GIC. does not appear 'to be ‘'making
any concious efforts to remedy this im-
balance. Along with this it is also to
be considered that over 17 per cent of
our ‘engineers are already working in
foreign countries. ~Majority of the
better ‘students of the ITI’s are also
going out of the country in search of



331 UGE Heperd,

{8mt. Bibha Ghosh Goswami]

employment. ‘Therefore, the picture
becomes much more grave.

In these circumstances the idea of
“consolidation” can only mean that we
are going to provide more facilities of
higher education to the well to do
people and to curteil educational faci-
littes for the poorer students. There-
fore, through consolidation we are dis-
eriminating against the poor in a
planned way. Educational facilities
are being curtailed for them and it is
to hide this fact that they are talking
about viable institutions. Education is
being restricted under the pretext of
viable inmstitutions. In such areas
where there js very little spread of
education it will be extremely difficult
to find viahle instituteg and they may
take decades to have viable institutes
in guch areas, We should also remem-
ber that in this country more than 75
per cent of the colleges are private
colleges. Majority of such colleges are
finding themselves unable to prove as
viable colleges and therefore they will
be deprived of any Government help.
In Bthar, I know, 41 colleges were de-
clared as non-viable last year but that
decision has now been postponed for
one year. In West Bengal also the
the situation is very serious. This year
the number of students in the first year
clagg in most of the colleges is 50 or
less. In these circumstances my de-
mand is that the Government should
take over all these colleges und they
should take full responsibility of these
colleges, About these viable institu-
tions also the question of social justice
is being added. On the one hand edu-
cation is being curtailed but at the
same time it is said that for purpose
of social justice 50 or 100 colleges in
backward areas will be covered by
the scheme and they will be given
grants even if they are not viable, In
the matter of soclal justice another
fraud is being played by saying that
special facilities are being provided to
scheduled castes and scheduled tribes
students. We find enough reason to
doubt the policies of the last Govern-
ment in this respect. There has been
a research by the Tata Institute of

LY %,

His1e (M) 343

Soclal Science on this subject end the
findings are, according io this Journal
of Higher Education, I quote,—

“The Scheduled Castes continue to
be educationally backward and to the
extent that this ig 80, it will be neces-
sary to continue special programmes
for their education. However the
contention that the programmes
for their educational development
are giving rise to new inequalities
within the Scheduled Castes com-
munity is amply justified. If these
inequalities are to be controlled, it
will be necessary to review and re-
vise the operatfion of the current pro-
grammes. The emergence of new
inequalities is not the only problem
that occurs. The data indicate that
the performance of the students
who are covered by the facilities is
not altogether satisfactory, Both in
their performance and their situation,
the beneficiaries of present program-
mes lag behind their non-Scheduled
Castes classmates. The situation
needs to be handled with greater
imagination and sensitivity than at
present.”

It has been stated here that Schedu
led Castes and Tribes students are not
going up for professional and technical
courses. They are only crowding the
inferior institutions. Only 5§ per cent
of these are able to join superior in-
stitfutions and 76 per cent are going
to inferior institutions. Even those who
are able to join superior institutions
their performance is poor. I therefore
wili expect that the new Government
will review the policy and tackle this
problem with a new outlook. Now my
main question is that standing in the
midst of the present acute crisis in the
fleld of education will the new Janata
Government keep on following the
policies of the last Government only?
In this country over 70 pet cent of
the people are illiterate. There s
crisis both in the fleld of primary
education and secondary - education
and the question of egonomic
social dispartities are also inseparably
conpected with the crisis in education.
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Digerimination against the poor people
iy providing educational facilities has
been in  vogue. We must provide
equdl opportunities of education to
all. If we follow the policy of restric-
ted and gelected enrolment then only
the richér people will be benefited
and the poor people will be further
deprived. It will not be possible
to raise the standards and ‘‘con-
solidation” will only remain an ampty
slogan, Therefore in the end I will
say if we are to free our education
from this vicious circle then we
will have to give up this policy of
dgevimination. The Government will
have to take the responsibility for
providing education to all the students
right from the primary gtage to secon-
dary and umiversity stage. They can-
not shirk their responsibility in this
matter leaving the responsibility to
private trusts or in the name of non-
formal education. Man power plann
mg will have to be undertaken tak
ing the total work-force in society into
account. This also is not enough. Side
by side Government should provide
employment to all the students com-
ing out after training or they should
provide unemployment stipends in the
alternative. Only then our present
system of education will  become
meaningful and relevant 1o the re-
alities of hife, I will expect from the
present Government and the present
Education Minister, the introduction
of a new and democratic method of
education, a new system giving a new
direction to higher education in our
country
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MR. CHAIRMAN: Please listen to
me, Mr. Lakitappa. Yolir two mem-
bers have already taken more than
40 minutes. Now you are lefi with 20
ninutes. There are ancther iwo speak-
ers on your side. I am calling upon
them,

PROF. DILIP CHAKRAVARTY
(Calcutta—South): We have a party
meeting at six O’clock. Could you not
adjourn, I shall speak to-morrow?

MR. CHAIRMAN: If you do not 'want
to speak, 1 shall ask Shri Lakkappa
10 speak.

SHRI K. LAKKAPPA (Tumkur):
This is a very interesting subject.
Government has come forward to dis-
cuss University Grants Commission.
It was once discussed when I was a
Member.

In the introduction, it was men-
tioned— -

“The universities have been re-
latively quite during 1975-76. The
Commission requested the Vice
Chancellor to undertake measures
for restoring normalcy in regard to
the academic and examination sche-
dule. Although more than 50 per
cent of the universities were behind
schedule in holding examinations
in 1974-75".

You may not agree to anything on
the performance of the Governmenti,
but the universities have been rela-
tively quite in 1975-76, It is a rea-
lity. That means there are certain
far reaching measures which have
taken place regarding universities
and its development and the gcademic
interest so far as education system is
concerned, It has been stated that
Education is a State subject. No less
a person than Mr. M, C. Chagla has
sald about this. The question was
asked whether UGC is. powerless.
The reply was given that it was a
State subject. The Forty-Second
Amendntent hag done an Important
thing, namely, plaring Education in
the Concurrent List. Some Members
attacked universities vehemently say-
ing that they are responsible for this
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thing or that thing, It is most unfair
tb attack univérsities for

and everything. I wish to emphasise
that universities should bg free from
politics and political operations and
politicalisation and it should be free
from patronisation of any kind. This
is my view.

Sir, university standards have come
down in various ways. There is a
mushroom growth of universities and
the standards all-round have come
down. For remedving this situation,
certain measures have been suggested.
The Kothari Commission has made
certain guggestions. Those sugges-
tiong are still not implemented. I do
hope that the hon. Minister will take
certain far-reaching measures in the
matier, to implement the suggestions
made by the Kothari Commission, te
see that university standards do not
deleriorate There are certain radi-
cal reforms which are very much
needed in the case of certain universi-
ties and these universities shoulg be
taken care of

It has been reported that in respect
of various colleges and institutions,
the funds provided have been misused
and misapplied. Certain institutions
are not working well. All these
things have been brought to the notice
of the hon. Minister but stil]l no action
has been taken in the matter,

There was a high-power committee
constituted to review the working of
the University Grants Commission
some time back. They have reported
certain things. They have said that
the chief function of the commission
has peen distribution of money and
that it is not evincing any interest in
the academic field. There should be
an autonomous atmosphere so far as
academic educstion js concerned.
That report has plso stated about
misappropriation o; funds ‘granted by
the UGC. Large funds allotted for
academic  education, for .devéloping
and enriching the knowledge nof stu-
dents, have been spent bon construc-
tiott ol pajatial bufidiigs, T will jquote
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ong ex . 1 heard ahout a cer-
tain institute which got funds which
were not used properly. That is why
1 wish to take some time in this dis-
cussion of the U.G.C’s Report,

About the Indian Institute of
Management, Bangalore, there is a
case ang a judicia} enquiry has been
pending for a long time and when
the Minister, Dr. Chunder recently
visited Bangalore, he paid , visit to
this Institute which thus got credit
whereas there was large-scale mis-
appropriation of funds made by the
Director of this Institute. I quote:

“The Indian Express and Kan-
nada Prabha published in series of
investigative reports from 7th to
11th June, 1877......"

Under the rule of the Janata Gov-
ernment, the Education Ministey went
to the same place where there is
breeding of corruption a seat of cor-
ruption——where your money has been
misused.

PROP P. G. MAVALANKAR
(Gandhinagar): Sir, ] rise on a point
of order. (Interruptiuns)

MR. CHAIRMAN: Mr. Lakkappa,
please sit down. Prof. Mavalankar is
on a point of order.

PROF. P, G. MAVALANKAR: Sir,
I am on a point of order. I want to
}:now from you whether the House
is discussing the Demands for Grants
of the Ministry of Education or the
report of the University Grants Com-
mission for the year 1975-76. My
friend may criticise the report of
75-78, and if it is his pleasure to cri-
ticise his own, the then Government’s
action, he is free to do so! That is a
different story.

; My point of order is only this. He
8 referring to something which is not
relevant to the Report of U.GC.
The discussion here ix on the U.G.C’s
TeRort. He is referring to the Indisn
Institute of eof, Bangslore,

fike that, he may go on referring to

1975-76 (M) 342

the similar institutions at Culoutta
and Ahmedabad.

As far as I know the Indian Insti.
tute of Management is not one of the
nine ingtitutions which is deemed to
be a University under the U.G.C.
Now, vrhatever is not within the pur-
view of the U.G.C. how iz that rele-
vani here? That is my point of order,

MR. HENRY AUSTIN (Ernakulam):
It is relevant in the sense that for
instance he is reading fromm a news-
paper report about the mismanage-
ment < ¢hat institulion whicl, eniex
the Minister of Education visited
Bangalore, was visited by him in spite
of the knowledge or in spite of the
press report that their affairs are mis-
managed, this was what he was refer.
ring to.

PROF. P. G. MAVALANKAR: My
point of order is that this is not within
the purview of this rcport. (Inter-
ruptions)

MR. CHAIRMAN: Order, order.

DR, HENRY AUSTIN: It comes
under the Ministry of Education.
(Interruptions),

PROF. P. G, MAVALANKAR: But
he is discussing something which is
not relevant,

DR. HENRY AUSTIN: In a discus-
sion of this nature when we are dis-
cussing the U.G.C's report it is rele-
vant in the sense that here ig a situa-
tion in which the Minister of Educa-
tion has gone there and he refers to
something connecteq with that and
so, 1t is certainly relevant,

PROF. DILIP CHAKRAVARTY: §
would like to dispute that. Our dis-
cussion should be confined to this
report only.

MR. CHAIRMAN: Prof Mavalan-
kar's point in short is this that the dis-
cussion refers to the report of the
U.G.C. and so whatever is relevant
oply may be discussed here. Bud,
Mr. Lakkappa's point is beybiid ‘thht,
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PROF. P. G. MAVALANKAR: I am
not taking objection to his criticism of
corruption in public life, ete., etc. I
stand for incorruptibility in our pub-
He life. What I am saying here is
thet it his point is regarding this
particularly Institute then he should
have taken the permission of the
Chairman and then he should have
brought this matter to the House.

But, this is not the occasion to do
30. That wes my point,

18 bre.

SHRI K, LAKKAPPA: I know you
are an scademhician whereas we are
politicians, we are not academicians.
(Interruptions) .

MR. CHAIRMAN: Order, order.
Will you kindly sit down? The pont

GMOIPND—L 16951, S8:9:700R

JULY %0, 1

1wiscre Ui s

b ts thilt yoil Kive to kelp the His
cussion within its relevance.

SHRI K. LAKKAPPA: 8it, 1 have
no quarre! with my friend, Prof.
Mavalankar,

MR. CHAIRMAN: Mr. Lakkappa,
how much more time wil} you take to
conclude your speech?

SHRI K. LAXKAPPA: Ten minutes.

MR. CHAIRMAN: It is already
6 O’clock. The hom’ble Member may
continue his speech tommorrow,

18.01 hrs.

The Lok Sabha then adjoirned till
Eleven of the Clock on  Thursday,
July 21, 1977/Asadha 30, 1899 (Saka)





